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HOUSE OP THE PEOPLE
Thursday, 16th April, 1953

The House met at a Quarter Past Eight
of the Clock.

[M r . S pe a k e r  in the Chair  ̂
ORAL ANSWERS TO QUESTIONS- 

C otto n  C ultivation

*1340. Dr. Ram Sabhag Singh: Will
the Minister of Food and AgHculture
be pleased to state:

(a) the total acreage of land under
cotton cultivation in the year 1952-53;
and

(b) whether Government propose to
effect any increase in the cotton ac
reage this year?

The Minister of Agriculture (Dr.
F. S. Deshmukh): (a) About 137 laKh 
acres according to the latest available
estimate.

(b) Looking to present acreage
Government thinks there is room fot
Increase. But the Government
more keen on increased production in
the same area.

Dr. Ram Subhag Singh: Does the 
cotton acrcagc for 1952-53 show any
Increase over the previous year’s*̂

Dr. P. S. Deshmukh: Sir, actually it
varies; but it does show an increase.
TTiere was an increase of 2*4 roDlion
acres in 1950-51: in 1951-52 there was

increase of 1 *6 million acres, and this
/  'ear there was, I think, a slight in
crease of 0 1 per cent.

Dr. Ram Subhag Singh: What are the
factors to which the decrease could be
attributed?

Dr. P. S. Deshmukh: It depends upon
the rains, mainly. If there is timely’
rain cotton is cultivated. If rains are
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delayed then they sow other crops 111 
in place of cotton.

Shri S. N. Das: May I know whether
the target production was reached and
whether there was any increase in the
yield per acre?

Dr. P. S. Deshmukh; The yield
figures are not yet available for the
year 1952-53: but we are satisfied with
the progress made. We have, how  ̂
ever, not completely reached the tar
get.
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U nem ploym ent

*134i. Sbri M. L. Dwivedl: Will the
Minister of Labour be pleased to
state: *

(a) whether it is a fact that as a 
result of special survey conducted by
the Directorate of Employment Ex
changes in India, it has been disclosed 
that the number of educated un
employed who were registered upto
the end of October Idst is near about
t h ir t y  lalchs; aod
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(b) whether it is a fact that these 
figures are mostly from large cities ol 
Indib?

The Minister of Labour (Shri Y. V.
Giri): ,(a> No, Sir. The correct figures 
is 1,26,498,

(b) No.
Shri ML L. Dwivedi: In view of the 

alarming increase all over India of 
unemployed persons, have Govern
ment given any attention to this prob- 
iem with a view to finding out ways 
and means of finding employment foi 
more and more persons?

Shri V. V. Glri: Government is cer
tainly giving attention to this problem. 
1 may also suggest that there should 
be more initiative on the part of the 
Pducated unemployed as well. For in
stance there is the Bhoodan move
ment and some of the unemployed 
may come forward with proposals as 
to how t)iey can utilise and take ad
vantage of this movement, get into 
lands and start some co-operative in
dustries and so forth. Certainly ail 
these matters are being considered.

Mr. Speaker: This is not asking for 
any information: It is making sugges
tions and carrying on arguments.

Shri M, L. Dwivedi; May I know
what is the percentage of unemployed 
persons who have been employed by 
Government and the percentage who 
have been employed by the private 
sector through the agency of the em
ployment exchanges?

Shri V. V. Giri: I am not in a P̂ >8i-
tion to give an answer off-hand.

Shri H. N. Shastri: May I ask when
IS the committee, hinted by the hon. 
Minister of Labour in one of his re
rent speeches to nrobe into the iiaes- 
tion of unemployed, going to beset up 
by Government?

Shri V, V. Giri: It is such a Dig 
question and I may tell the hon. Meni- 
ber that when I stated about it it wa» 
more in terms of loud tnmKing rather 
than putting forward any practical 
proposals.

Shri Kelappan: May I know. Sir 
how m ny educated unemployed are 
every year being added on to the num
ber already unemployed?

Shri V. V. Giri: Notice, Sir,
Shri Nambiar: May I know. Sir wT*at 

effective steps are being taken by the 
Government to reduce unemployment 
among educated men?

Shri V. V. Glri: The various projects 
that are in operation now, the Com

munity Projects, the Five Year Plan, 
etc.. which are providing so many 
nther avenues, alf these must reduce, 
in the end, unemployment.

Shrimati Reno Chakravartty: May I
know, of the figure given, what per  ̂
centage are technicians and what per
centage are clerks?

Shri V. V, Giri: As regards educated 
unemployed, who are on the live r^  
gisters today the following are the de
tails:

Matriculates 92,7«7
Intermediate pass 11,902
Graduates of Engineering 832
Medical 150
others 14,368

Making a total of 1,20,019
on the 31st December, 1952.

N o r t h e r n  R a il w a y  A d v is o r y
COMMITTKE

*1342. Shri Nambiar: Will the
Minister of Railways be pleased to
state:

(a) whether a meriting of the 
Northern Railway Advisory Commit
tee was held recently in New Delhi;

(b) whether Government propose to 
place on the Table of the House the 
report of the meeting and its recom
mendations; and

(c) what action Government propose 
to take on these recortimendations?

The Parliamentary Secretanr to the 
Minister ol Railways and Transport 
(Shri Shahnawaz Khan): (a) Yes; on
20th January, 1953,.

(b) The Proceedings of Local Ad
visory Committee Meetings are confi
dential documents. Two copies of the 
minutes of the meetings of these Com
mittees will however, be placed in 
the Library of the House for the use 
of hon. Members.

(c) Some of the recommendations 
have been examined and action taken 
as found necessary, others are still 
under investigation.

Shri Nambiar: May 1 know. Sir, 
when the local consultative committees, 
which, as Indicated in the Budget 
Speech of the hon. Minister of Rail
ways, are to take the place of these 
Advisory Boards, will be constituted?

Shri Shahnawas Khan: We have
made some progress in this respect 
But the progress has not been as 
satisfactory as we would like it to 
be. Still we are making all efforts to 
constitute them early.
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Shri Naml^iar: May 1 know. Sir, 
why these reports are treated as con
fidential, as the recommendations ^  
the Advisory Boards are to be Im
plemented for the benefit 0£ the 
passengers and the people?

Shri Shahnawaz Khan: Because
they are confidential.

Mr. Speaker: They are going to be 
placed in the Library of the House. 
They will cease to be confidential 
when they are placed there.

Shri S. C. Samanta: May I know,
Sir, whether these local Advisory 
Committees have already been abolish
ed?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): Yes, 
Sir, they have been.

Shri M. S. Gurupadaswamy: What
are the specific reasons lor setting up 
new consultative committees in place 
of Advisory Boards?

Shri Shahnawaz Khan; Actually, 
Sir, the functions of the Local Ad
visory Committees are much the same 
as the functions of the Local Consult
ative Committee. But to bring them 
in line with the new reorganisation 
of Railv/ays we have con-sidered it 
necessary to change the system.

EPmEMIOLOGICAL RESEARCH IN TUBERCULOSIS

♦1S43. Shri V. P. Nayar: (a) Will
the Minister of Health oe pleased to 
state whether the Government of India 
hiave given a grant to the Indian Coun
cil ot Medical Research for a scheme 
for epidemiological research in Tuber
culosis and if so, what is the amount 
of the grant?

(b) What is the nature of work con- 
templnted and have any suggestions 
been made by the Indian Council of 
Medical Research regarding the ex* 
pcnditure of the amount so granted?

The Deputy Minister of Health 
(Shrimati Chandrasekhar): (a) The
Government of India have under con
sideration the question of payment 
during 1953-54 of a cfrant to the Indian 
Council of Medical Research for a 
scheme of epidemiological research in 
tuberculosis.

rb) The purpose of the study is to 
assess the compartive utility of the 
different anti-tuberculosis measures 
under Indian conditions. The Indian 
Council Of Medical Research will 
utilise the grant for the payment of 
salary and allowances of the researrh 
staiT and other contingent expenditure.

Shri V. F, Nayar: May I know. Sir. 
whether this research scheme crntem- 
plates the setting up of statistical side 
and also experimental epidemiology?

Shrimati Chandrasekliar: Yes, Sin

S/?rl V. P. Nayar: May I know, Sir, 
whether any efforts will be made to 
study epidemiology in relation to 
industrial workers sufifering from tubei> 
culosis?

Shrimati Chandrasekhar: Certainly. 
Sir.

Shri V. P. Nayar: May I know. Sir, 
what special steps will be taken under 
this scheme to study incidence ol 
tuberculosis among the industrial 
workers of India?

The Minister of Health (Rajkumarl 
Amrit Kaor): The scheme is m Its 
infancy; the actual details have not 
been worked out. I am anxious that 
we should have a survey of the mci- 
dence of T. B. among industrial 
workers.

Shri V. P. Nayar: May I know, Sir, 
whether in this experimental epide
miology, laboratory tests will also be 
conducted on animals?

Shrimati Chandrasekhar: These de
tails will have to be looked Into.

Shrimati Renu Chakravartty: The
hon. Minister has given the figures o f  
grant for payment of salaries etc. o f  
stafl engaged. Could 1 Know  w h o  
bears the actual expenditure fur th e  
research side?

Kajkumari Amrit Kaur: The Indian
Council of Medical Research will be 

^iven  money by the Government of 
India. The scheme at the moment 
rontemplates an expenditure of Rs. 
3-26 lakhs, out of which 1 lakh has 
been budgeted for this year. In r.ddl- 
tion, we are going to get international 
help also in llje form of equipment, 
transport vehicles, mobile dispensa
ries etc.

S//rl S. C. Samanta: May I know. 
Sir, whether any expert has been pro
vided by WHO and whether any 
materials have been given to the 
research organisation?

' Shrfanati Chandrasekhar: The Tu
berculosis Research Office of W.H.O. 
at Copenhagen have supplied cxperta 
and they are also giving equipments 
e.0. transport vehicles, mobile X -rw  
units. X-ray films etc.
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S tu d y  G roup of W ater T ransport

^1344. Shri S. N. Das: Will the Minis
ter of Transport be pleased to refer 
to the reply given to my starred ques
tion No. 1954 reffardins study group 
Of inland water transport asked on 
the 22nd July, 1952 and state:

(a) whether the final report of the 
study group of inland water transport 
bag since been received by Govern
ment;

(b) if so, what is the scheme that 
has been suggested by the group;

Tc) what other recommendations 
and suggestions are made by them;

(d) whether the report has been 
considered by Government and if so, 
what decisions have been taken?

The Deputy Minister vi Hallways 
and Transport (Shri Alagesan): (a)
No: the Economic Commission for 
Asia and the Far East expect to 
finalise the report by December 1953.

(b) and (c). The recommendations 
In the final report are not expected to 
differ materially from those in the 
interim report which wera indicated 
in the reply refered to by the hon. 
Member.

(d) Further progress has been made 
in formulating the pilot project with 
shallow draft tugs, in consultation 
with an Inland Water Transport ex
pert provided by the United Nations. 
The other recommendations will be 
considered in due course by tlie Gov
ernment of India consultation with 
the State Governments.

Shri S. N. Das: May I know, Sir,#
whether the report of Mr. J. J. Suri 
submitted to the United Nations has 
been rereived by the Government of 
India, considered by them and any de
cisions taken?

Shri Alagesan: He has submitted 
an interim report to the United 
Nations Organisation. He also gave 
his views to the Ii>land Waicr lra::s- 
port Board here.

Shri V. P. Nayar: May I know, Sir, 
whether any proposra is under consi
deration to appoint a second Inland 
Water Transport Board for the South 
Indian rivers? ‘

Shri Alacesan: Not exactly rivers. 
There is a proposal under considera
tion to have an Inland Water Trans
port Board established in the State of 
Jravancore-Cochin.

Shri S. N. Das: May I know, Sir, 
to what extent the recommendations 
made in the interim report have been 
given effect to so far by the Ganga 
and Rampur Transport Board?

Shri Alagesan: Sir. the final report 
has not yet been received. The mat
ter is still under consideration.

Shrimati Renu Chakravartty: Has
this Inland Water Transport Board 
gone into the question of monopoly 
transport, by river between Bengal and 
Assam specially for tea garden mer
chandise and other goods?

Shri Alagesan: I should like to have 
notice of that particular aspect.

Shri Damodara Menon: May 1 know» 
Sir, whether the Government o f 
Travancore-Cochin has submitted to- 
the Central Government any scheme 
for the development of the Inland 
Water Transport industry?

Shri Alagesan: Not yet, Sir.
C oal  M ines Provident F und

*1345. Dr. R^m Subhag Singh: (a>
Will the Minister of Labour be pleased, 
to state whether the Coal Mines Pro
vident Fund has been brought on a 
par with the Employees Provident 
Fund Scheme?

(b) If so, has it been given effect 
to?

(c) If the answer to part (b) above 
be in the negative, what are the rea
sons therefor?

The Minister of Labour (Shri V. 
Giri): (a) to (c). The matter is 
under consideration.

Dr. Ram Subhag Singh: May I
knov/. Sir, whether the coal employers 
have approached the Government not 
to increase this provident fund or old- 
age pension unless and until coal 
priccs increased?

is not correct. 
The Trustees Board of the Coal Mines 
Provident Fund passed a resolution in 
favour of putting the same on a par 
with the conditions in the Employees 
Provident Fund Act.

Shri S. C. Samanta: May I know, 
Sir, how much sum has been contri
buted by the employers in 1952 and 
how it will differ when this considera
tion takes place?

8btt V, V. Girl: I shaU be glad ta 
have notice. Then I shall provide the 
hon. Member the information.

Shri Nambiar: May I 4uiow, Sir, 
whether the contribution of the stair
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is 6} per cent. Or 12i per cent, for 
provident fund in this scheme?

Bhri V, V. GiH: 6J per cent.
Shri Nambiar: May I Jcnow" whether 

an equal amount is paid by the em
ployers and if so, whether they get 
the interest charges, and if so, at 
what rate?

.Shri V. V. Giri: The hon. Member 
may kindly refer to the Act. I can
not give these details now.
T elegraphic  F acilities for T r ib a n ig a n

•1346. Shri L. N. Mishra: WiU the 
Minister of Communications be pleas
ed to state:

Ca) whether it is a fact that some 
reprefccnlations have been made to 
Goyeiuinent for extension of Tele- 
Sfraphic facilities to the people of Tri- 
banigauj Bazar in Saharsa District of 
Bihar; and

(b) if so, what decision has been 
taken in the matter?

The Minister of Communleations 
<Shri Jagjivan Ram); (a) Yes.

(b) The matter is under considera
tion.

Shri L. N. Mishra; Is it a fact that
the local people have offered to meet 
the deficit if any on their own 
account and have also offered free 
accommodation for the ofRqe?

Shri JaxrJivan Ram: We have not 
heard of it. But if the local people 
will meet the deficit, the work will 
be started immediately.

Shri L. N. Mishra: May I know the 
terms for opening new tolegrafh sta
tions in rural areas?

Shri Jagjivan Ram: Well, it has 
been publicised in the Press also. 
We pi ovide a telegraph office at every

* Diace having a population of 5,000 
and the permissible limit of loss Is 
Rsv 500. This particular place has 
a population of less than 5,000 and 
therefore, the permissible limit of 
loss does not apply to it. We have 
already asked the P.M.G. to examine 
and, if possible, to reduce the loss 
by employing extra-departmental 
staff. As soon as the scrutiny is 
complete and when we And that there 
is no possibility of a loss or guaran
tors come forward to meet the deficit. 
We will start the work.

Prof, D. C. Sharma: May I know
if this policy will be applicable all 
over India—I mean reduction of 
population and the other things?

Shri Jagjivan Ram: Certainly so. 
The policy is for the whole country.

Mr. Speaker: Next qiuestion. No.
1347.

Dr. P. S. Deshmukh: There Is 
another question on the same subject. 
Sir, No. 1355. May I suggest that that 
may also be put?

Mr. Speaker: Is the hon. Member, 
Shri Buchhikotaiah, present in the 
House.

The hon. Member is not present 
here.

Dr. Ram Subhag Singh: That could 
be answered.

Mr. Speaker: No, only Question No. 
1347.

Bee- keeping  I nd ustry

*1347. Sardjtr A. S. Saigal: (a) WiU 
the Minister of Food and Agricnltnre
be pleased to state whether Govern
ment have any scheme to popularise 
bee-keeping industry?

fb) Do Government propose to In
crease the production of honey in 
India?

(c) What is the total yield of honey 
in India?

The Minister of Agricultoro (Dr. 
P. S* Deshmukh): (a) Popularismg 
of bee-keeping as a cottage industry 
is the concern df State Governments 
though the I.C.A.R. is assisting on its 
research aspect.

The following action has been taken 
by the Central and State Governments 
to develop bee-keeping industry;—

1. The I.C.A.R. have established two 
Regional Bee-keeping Research Sta
tions, one in the North (Kulu, Pun
jab) and the other in the South 
rCoimbatore, Madras) for studying 
certain fundamental problems con
nected with Bee-keeping. A scheme 
to study the morphology and biology 
of the Indian Honey Bee, Apis Indica 
Fahr has also been sanctioned by the 
Council at the Allahabad University, 
Allahabad.

2. In the training for extension 
workers in the States, the States of 
Madras, Punjab', »^sore, Bombay, 
Orissa, and Hyderabad have includ^ 
Bee-keeping in their syllatiuses.

3. The Ministry of Commerce and 
Industry have eKtabllshed a Khadi 
and Village Industries Board aad thi^
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body has set up a Production Prog- 
rair:r;j Committee for drawing up a 
scheme tor village tndustries, include 
ing Bee-Keeping, for implementation 
In 1953-54. The recommendations of 
this Committee will be available 
shortly.

(b) Yes.

(c) No information is available.

Sardar A. S. Saigal; May I know. 
Sir. what is the amount sanctioned by 
the Indian Council of Agricultural Re
search for this purpose?

Dr. P. S. Deshmakh* Sir. the amount 
sanctioned is Rs. 97,110 for 1953-54.

Shri Joachim Alva: Do the officers 
Of the Research Council do research 
work or do they survey very import
ant bee-centres like North Kanara 
district?

Dr. P. S, Deshmukb: The research 
workers do not do this. But the 
Agriculture Ministry looks after it.

Shri Nanadas: May I know, Sir,
what are the countries that are suc
cessfully carrying on Bee-keeping on 
a commercial basis and whether we 
have drawn any lessons from those 
counMes?

Dr. P. S. Deshmukh: We are aware 
o f  the development in Bee-keeping in 
the various countries of the world of 
which it would not be possible to give 
a complete list here. But we have 
tried to benefit by their experience and 
research.
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Shri V. P. Nayar: i\i.<y I know. Sir, 
whether Government have any idea of  ̂
the immense quantity of wild honey * 
produced in the forests of India?

Dr. P. $. Deshmukh: We do not 
chase these things. We leave ii
go others. :

Su p p l y  op PENiaLUN to  G ovbrnmbnt Ins*
TITUTIONS

•1348. Dr. Amin: Will the Minister
of Health be ̂ pleased to state:

(a) whether it is compulsory for 
Government institutions to buy Peni
cillin bottled in Government factory;

Cb) whether it is a fact that a direc
tive has been issued to Central and 
State Government institutions for not 
inviting tenders for the supply o f 
Penicillin; and

(c) if the answers to parts (a) and
(b) above be in the affirmative, the 
reasons therefor?

The Deputy Minister of Health (Shri- 
mat! Chandrasekhar): (a) to ^c). No
specific directive has been issued ta 
Central and State Govornment institu
tions making it '•omoulsory foi them 
to obtain their Penicillin require
ments from the Government Penicillin 
Bottling Plajit instaUed at Bonibay. 
As the prires wliich ha/e been fixed for 
the Penicillin bottled at the Plant ere 
fully competitive, a circular letter was 
sent to all State Govej aments rviî uest* 
ing them to issue instructions to Gov
ernment hospitals and medical mstitu- 
tions in the States ti obtain their Peni
cillin requirements from the In jian 
Penicillin Committee. Similar instruc
tions liave also been issued to Central 
Government institutions. The establish
ment of the Penicillin Bottling Plant is 
the first step taken by Government 
towards the establi^hrr'ent of a State 
Factory for manufacture of penicillin 
in India which is at present under 
construction at Pimpri (near Poona). 
Government are of tho view that the- 
capacity of the Governmexit Bottling 
plant should be fully utilised.

Dr. Amin; May I luiow, Sir, v.'hat 
are the other firms that are bottling 
Penicillin in India?

Shrimati Chandrrsekhar: I do not
know of the o^hci firms, but if the 
non. Member puts a separate question .̂ 
I will answer it.

Shri A. M. Thomas: May I krow  ̂
the estimated requirements of the 
various hospitals in the country and 
what is the percentage that is being, 
bottled here?

Shrimati Chandrasekhar: 15 million 
mega units of penicillin are bottled 
here in this plant, but the requirements 
for the whole year are 9 to 10 million 
mega units.

8hrl V. P. Nayar: What type of
penicillin is being bottled in this fac
tory; is it procane penicillin or any 
other kind of pe^cilUnT
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Shrimati Chaadrasekhar: All sorts
o f penicillin.

G orakhpur  A erodrome

1349. SUhH Sinhasan Slni^h: Will
the Minister of Commimlcatioiis be 
pleased to state:

(a) whether Gorakhour aerodrome 
la maintained by the Government of 
India:

(b) the reason for not connectinir 
Gorakhpur with air lines; and

(c) whether Government propose to 
connect this aerodrome by air line and 
if so. when?

The Minister of Oommunlcati^’iis 
(8hri Jagjivan Bam): (a) Yes, $ir.

(b) It has not been pos5lble to pro
vide a halt at Gorakhpur on any air 
service, because the additional cost to 
the operator would have been out of 
proportion to the advantage to be 
derived from it. In other words the 
traffic potential of Gorakhpur is not 
enouch to justify a halt. Permission 
to include it on a service operated by 
Airways (India) was granted in 1J52, 
but the operation of the entire route 
was abandoned befi>re the halt could 
be introduced.

(c) There is no proposal at present.
Shri Sinhasan Singrh: Is it not a fact 

that Gorakhpur ig the bifit̂ est suijar 
producing industrial area in Indiri?

Shri Jagjlvaa Ram: I take the infor
mation from the hon. Member.

Shri Sinhasan ,Siiuh: Does 'the Gov
ernment not know that there are about 
27 sugar mills......

Mr. Speaker: Order, order. The hon. 
Member is now suggesting arguments 
as to why there should be a stop there.

Shri Sinhaaaa Singh: There are 
sugar mills and one jute mill and that 
is the centre of the O. T. Railway.

Mr. Speaker: I think this need not 
be answered.

Shri Nanadas: May I know how the 
traffic potentialities of an area are 
taken into consideration?

ShH JagJlTam Earn: The traffic poten
tiality is mainly judged in the basis of 
the issue of first and second class 
railway tickcUj from the station as i*. 
is presumed that if a halt is provided  ̂
it is mostly the flrst class and Rccond 
class railway traffic that is diverted 
from Railway to Air. If it is found

that the number of passengers travel
ling by first and second class from that 
station is not equal to meet the cost 
of the Air Company, the Air Companies 
are reluctant to start stoppages there.

Shri T. N. Singh: May I know whe
ther the estimates of traffic was made 
about 3 or 4 years ago and whether 
Government are in possession of the 
latest traffic figures?

Shri Ja^fjivan Ram: At present, as 
the hon. Member is aware, the Air 
services are operated by private com
panies. Whenever a private company 
finds that there is traffic potentiality 
at a particular place, they themselves 
app'y to the Air Transport Licensing 
Board for a halt at that station and 
the Air Transport Licensing Board, 
after taking into consideration all 
factors, either grant licences or reject. 
For Gorakhpur, as I have already stat
ed, the licence w^s granted to a private 
operator but the whole route was 
found by that operator to be uneco
nomic and it was drooped and there
fore the halt was not started at 
Gjrakhpur.

T ransport p a u l it ie s  for export of C o tt o n  
Ba i.es

•135d. Shri K. P. Sinha: (a) Will
the Minister of Railways be pleased 
to stntft whether it is a fact that about 
one lakh cotton bales for export fifre 
detained at Delhi, Ferozepore and 
other stations of Bikaner Division of 
the Northern Railway for lack of 
transDort facilities?

(b) Have Government received any 
representation from the merchants in 
this regard?

(c) If BO, what steps have been 
taken for the early despatch of these 
cotton bales?

The Deputy Minister of Railways 
and Transport (Shri AUgesaa): (a)
No. the number of bales of export 
cotton, registered for despatch and 
awaiting clearance on the I^ellii. Feroze 
pore and Bikaner Divisions of the 
Northern Railway is reported to be 
much less than one lakh. I place on 
the Tabl^ of the House a statement 
showing the quantum of export cotton 
traffic cleared during the period from 
1st January, 1953 to 21st March. 1953 
and that awaiting despatch on 21st 
March, 1953, ad hoc quotas for the 
annexure No. 23.1

(b) Yes.
(c) From about the beginalnf of 

Mardi, 1953, ad lioc quotas for the 
movement of thjj trafllc from the Delhi
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and Perozepore Divisions to Bombay 
were fixed. This arrangement has con
siderably helped to expedite the 
clewance. It has however, not. yet 
been found feasible to appreciably 
assist the movement of such traffic on 
the Bikaner Metre Gauze Division 
mainly due to the recent heavy move
ment of gypsum for Sindri, but jteps 
are being taken to improve the move
ment of export cotton traffic.

Shri K. P. Sinha: When was the re
presentation received by Government 
and when exactly is clearance 
expected?

Shri Alagesan; I do not know the 
time, but representations were received 
some time back.

Shrimati Tarkeshwari Sinha: May I
know, Sir, if the contracts for other 
shipments had to be cancelled for these 
three months, February, March, April, 
and what was the loss ingyrred by the 
Government by way of loss Srtbreign 
exchange?

Shri Alagesan: There is no question 
of loss, Sir. The statement giyes the 
number of wags>ns that hav^ " been 
moved in this perio4_of three months 
and the outstanding noW is about
60,000 bales.

Shri K. P. Sinha: By which time is 
the clearance expected?

Shri Alagesan: Even now we have 
started allotting more wagons for this 
traffic.

M ysterious D isease in  P oona  and  
A hmednagar

*1352. Shri Rishanir Keishing: Will
the Minister of Health be pleased to 
state;

(a) whether Government are aware 
that a mysterious disease whose symp
toms are an intense thirst, loss of 
appetite and gradual weakness, hcC8 
been raging in some parts of Poona 
and Ahmednagar during the last one 
and a half year;

(b) whether leading medical men 
and members of a visiting team oi. 
Medical Scientists sponsored by the 
World Health Organisation and the 
Unitarian Service of America have 
been investigating the cause of the 
said disease and if so, with what re
sult; and

(c) how many persons have been 
reported to have suffered from and 
died of it?

Tht MslitM* of Hemllh (Rajkamari 
Amrit Kaar): (a) A disease whose

main symptom^ are frequent micturi
tion and inordinate thirst has occurred 
in parts of Ahmednagar and Poona 
Districts in Bombay State since Octo
ber, W51. These cases first came to 
the notice of the State Government in 
February, 1952.

(b) Field investigations were carried 
out and a mobile hospital with accom
modation for 50 beds has since been 
established by the State Government. 
Investigations regarding the nature of 
the disease and the efficacy of different 
modes of treatment are in progress. 
Some of the members of the visiting 
team of Medical Scientists- of the Pub
lic Health Group (Dr. Karl Evang, 
Dr. J. Gordon and Dr. E. Grzejorze- 
wski) were taken to the mobil©, hospital 
and an affected village. They nave

. offered no definite opinion on the 
nature of the disease but took note of 
the various investigations which have 
been made by the State Government.

(c) Up to the end of March. 1953, 
about 960 persons have suffered from 
the disease and 28 of them have died. 
These deaths cannot, however, be 
directly attributed to the disease.

Kumarl Annie Mascarene: May 1
know whether the disease is contagious 
and, if so, what preventive measures 
have the Government taken to prevent 
the disease from going beyond limits?

Mr. Speaker: I am afraid the ques
tion is premature. The doctors have 
not been able to give an ppinion.

Shri V. P. Nayar: May I know whe
ther the disease was found in an epi
demic or an endemic stage?

The Minister of Health (Rajknmaii 
Amrit Kaur): The disease was in an 
epidemic form and it has now consi
derably been put down.

Shri M. S. Gumpadaswamjf: Was
the disease discussed at a symposium 
held recently by the physicians of 
India and what were the recommenda
tions made by the symposium?

Rajknmarl Amrit Kaur: The disease 
was not discussed at any symposium. 
The State Government is making in
vestigations. It appears that this was 
due to infection.

Price of sugar-cane in  M adras

n356. Shri Eswara Reddy: (aj Will 
the Minister of Food and Agrlcnlture
be pleased to state whether the Madras 
Government are or were in corres
pondence with the Central Govern
ment on the issue of raising the price 
of sugar-cane which was fixed for ihm 
year 1952-53T.
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(b) If so, what are the proposals of 
the Goveriunent of Madras and what 
action the Governmept of India have 
taken thereon?

The Minister of Agriculture (Dr. P. 
S. Deshmukh:) (a) and (b). The 
Madras Government were requested to 
consider how far the unearned profit
on account of ‘Freight advantage’ en
joyed by the sugar factories in the 
Madras State could be shared by 
them with the cane growers. The 
Madras Government in consultation 
^ith their Sugar Advisory Committee 
liave evolved a formula whereby pay
ment of additional cane price over the 

•minimum cane price Axed by the 
Government of India will be made by 
mills on a voluntary basis as a pres
cribed proportion of the price of sugar 

jton a graduated scale. The Central 
Government has approved this arrange
ment which will have effect from the 
beginning of the season 1952-53.

Shri T. N. Singh: May I know in 
^hat way this formula differs from the 
formula in force in U.P. and Bihar in 
regard to cane and sugar prices?

Dr. P. S. Deshmukh: This has no 
connection with U.P.

Shri T. N. Singh: In what respect 
rdoes it differ?

Dr. P. S .Deshmukh: There is no 
iormula for U.P.; there is a fixed 
price in U.P.

W rapper T obacco R esearch Statio n , 
D inhate

•1357. Shri Barman: (a) Will the
' 1^tmister of Food and AgiHUnilture be 

pleased to state how far the installa
tion work of the Wrapper Tobacco 
Research Nation at Dinhate (West 
Bengal) has advanced?

(b) What is the total amount in
volved In the installation capital and 
recurring?

(c) Has any experimental field work 
^ o n  wrapper tobacco commenced in

that station?

(b) The total expenditure is estimat.
ed to be:

Capital—Rs. 3,01,800
Recurring—Rs. 73,510.
<c) Not y et
Shri Barman; What are the reasons 

for this inordinate delay when we had 
lost the research station in Pakistan 
in 1947?

Dr. P. S. Deshmukh: Most of the 
time was taken up in acquiring the site.

Shri Barman: What is the value 
of the wrapper tobacco imported into 
this country, and from which countries 
is it imported?

Dr. P. S. Deshmukh: I am afraid this 
must be referred to the Minister o f 
Commerce and Industry.

Shri Barman: Is there any part of 
the country where wrapper tobacco 
is grown now?

Dr. P. S. Deshmukh: I have not got
the necessary information.

Shri S. C. Samanta: May I know 
whether this wrapper tobacco is im
ported into this country?

Dr. P. S. Deshmukh: As I  said. I
have not got the information.

I nvoluntary U nbm ploym bnt

*1358. Shri H. N. Shastri: (a) WiU
the Minister of Labour be pleased to 
state whether on the 24th June, 1944, 
a letter No. NL-1891 was sent on 
half of the Government of India. 
Ministry of Labour, to all the State 
Governments on the subject of com
pensation to industrial wOrkerg for 
involuntary unemployment?

(b) If so, is the policy underlying 
the said letter still applicable?

(c) If so, have the Industries imple  ̂
mented the proposals embodied in the 
said letter?

(d) If not, what steps do Govern
ment propose to take to ensure the 
implementation of the said propolis?

The Minister of Agriculture (Dr. P. 
8. Deshmukh): (a) 43*64 acres of land
at Dinhate for the establishment of the 
Research Station were made available 
by the West Bengal Government on 
21st February, 1().*)3. Arrangementii to 
have the land fenced and cultivated 
with wrapper tobacco are under way. 
A small staff (one Agricultural Assivi- 
ant and one curer) has been appointed.

Hie Minister of Labour (Shri V. V.
Giri): (a) A scheme for payment of 
compensation for involuntary unem
ployment due to shortage of coal, raw 
materials or changes in the line of pro
duction was circulated by the Govern
ment of India, Department df Labour 
with their letter No, L-1891, dated the 
12th June, 1944. for adoption by State 
Govemxients and employers.
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<b) The Scheme Which is still in 
force, IS opuonal and any employer 
could make use ot it.

(c) State Governments reported that 
ooty few employers Kave elfect to the 
Sclieme.

(d) The question ot payment of com* 
peiiMtion lor involuntary unemploy
ment IS proposed to be discussed at the 
next meeting of the Standing Labour 
Committee.

Shri H. N. Shastri: Pending the ap
pointment of the committee referred 
to by the hon. Minister, is it contem
plated, due to the deteriorating situa
tion in the country, to bring forward a 
brief amending Bill in this respect in 
the present session of Parliament?

Shri V, V. Giri; I do not know if it 
can be done in the present session. 
There is no time, but I think the 
matter must be seriously considered.

Shri Nambiar: May 1 know what is 
the rate of doles or unemployment 
beneflts?

Shri V. V. Giri: What is proposed is 
this. The main features of the scheme 
are these. The benefits are to be de
termined in either of two ways: 75
per cent, of the ordinary rate of pay for 
the first fortnight of unemployment 
and 50 per cent, of the ordinary rate 
of pay for the second fortnight of 
unemployment, with possibly a flat 
rate of benefit for persons drawing 
lower levels of income—a flat rate 
which would be about 75 per cent, of 
the average of the lower rate of wages 
obtaining in the undertaking.

Shrimail Benu CtiakraTartty: May I 
know the total number of concerns 
that have applied for this benefit, and 
the number that has actually imple
mented this scheme?

Shri V. V. Giri: I must say tl>at v^ry 
lew have applied and very few have 
taken these suggestions.

Shrimati Rena Chakravartty: Can
you give the percentage of such firms?

Shri V. V. Giri; I am sorry I am un- 
aUatD|{veit.

Shri Alga Rai Shastri; What are the 
causes for this voluntary unemploy- 
meHlt tmjong industrial workers?

Shri V. V, Giri; Due to various 
causes, namely, the breakdown of the 
industry, want ot coal supply, and so 
f^«tb

Shri Nuadaa: May I know whether 
mica miners are eligible for this con» 
cession?

Shri V, V. Giri; Everybody is ea- 
tiUed.

Shri Nambiar: One more question.
Mr. SpeaJter: No. Next question.

L an d  R eclam ation  in  M adras

*1359. Shri Ragharamaiah: Will the 
Minister of Food and Agricttliur« be
pleased to stale:

(a) whether any land rccJiainulioa 
operations have been undertaken ia 
Madras State; and.

(b) if so, in which areas and the- 
extent of acreage involved?

The Minister of Agriculture (Dr. P» 
S. Deshmukh): (a) and (b). The
Central Tractor Organisation have not 
undertaken land reclamation opera
tions in Madras S tate . Information in 
regard to the work done by the State 
Government in this direction has been 
called for and will be placed on the 
Table of the House when available,

Shri Raghuramajah: May I know 
whether any preliminary survey has 
been made by this Government in the 
agency tracts of Visakapatnam, Sree- 
kakulam and East and West Godavari 
Districts?

Dr. P. S. Deshmnkh: The only thin^ 
that we know about is that t^ere is a 
proposal for extending the activities of 
the C. T. O. to certain areas in the 
Salem district, and the question of 
their extension to the agency tracts o f 
the Madras State is being considered. 
These areas are not commanded by any 
irrigation project and if the proposal is 
finally accepted, we will have to buy 
some new tractors to be sent to this 
area.

Shri Raghvremaiah: May I know
whether any units of the C. T. O. have 
been provisionally assigned to thia
area for this work? i

Dr. P. S. Deshmukh: For the time
being, we cannot spare any of our
tractors.

Shri S. V. Ramaswamy; Is there any 
particular reason why the C. 1'. O. has 
not extended its activities to the
Madras State?

Dr. P. S. Detfimakta: Because the 
Madras Government did not for it.
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R a il w a y  L ines p®r  M adras

*1360. Shri Boovarafhasamy: Will
the Minister ot Railways be pleaoed 
to state:

(a) the number of representations
received from ihe public of the Madras
State for construction of new Railway
lines on the Southern Railway during
the year 1952; and

(b) what were those new lines
requested for construction?

The Deputy MinisCer of Railways 
and Tnasport (Shri Alaffesaa): (a) It
is not possible to state definitely the
number of representations received
from the public of Madras State for
the construction of new lines on the
Southern Railway as no separate re
cord is maintained of such representa- 

k tipns.
(b) As far as can be gathered, repre

sentations were received mainly for
the following lines:—

(1) Division of the m;iin line via 
Kakinada.

(ii) Chamarajanagar - Satyanian- 
galam.

(iii) Mangalore-Hassam.
' (iv) Trivandrum to Cape Comorin.

(v) Kowur-Ramapada Sagar Dam
Site.

(vi) Dingigul-Gudalur.

Shri Boovaraffhasamy: May I know
when the Government are going to
consider the construction of the
tollowjng new lines;—

(1) Connecting Kumbakonam and
^  Vriddachalam...

M i. Speaker: Order, order. The hon.
Member is clearly making a sugges
tion for action. If he has only sug
gestions to make, and no information
to ask for he may communicate his
suggestions to the huo. Minister by
ietter.

Shri Naaadas: Among the lines mra*
tioned just now, may I know which
have been giŵ ** orioritv?

Shri Alas^esan: We are undertaking
the Mangalore-Hassam line in the cur
rent year.

Shri Mimiswainy: In constructing
new lines, do the Central Government
consult the State Government and if
80, on what points?
< .Shri Alagettui: CertainXy. They

urge the importance of th# new cons.

tractions that have to be undertakeo^  ̂
and it is considered in the Central
Board of Transport.

S&ri S. V. Ramaswamy: Is it a fact
that dismantled railways will be re
constructed first before new lines are
constructed?

Shri Alagesan: That question has
been very widely discussed during the
Budget discussions.

Shri Namblar: Have Government
received 'any representation for a rail
way line connecting Kumbakonam and
Vriddachalam?

Mr. Speaker: I think we are going,
into details.

Shri Namhiar: No, Sir, The ques
tion was whether any representations
were received by him with regard ta
new lines, and in the list that he read
out this railway is omitted. Therefore,
I want to know whether any reuresent- 
alion has been received In respect of
it or not.

Shri Alagesan: The list I have given
is not exhaustive. There have been
representations regarding other lines

too, and I will place the rest of the
information before the House after
collecting it.

Mr. Speaker: Shri Sarmah.
Shii Beii Earn Das: I have been

authorised by him to put this ques
tion.

Mr. Speaker: Then it will come at
the end.

Shri Jagjivan Ram: I would prefer
to answer it, and just now.

Mr. Speaker: He may answer it, but
it will come at the end only.

F am ine  and  drought conditions  in
M adras

*1362. Shri Vallatharas: Will the 
Minister of Food and Agricolture be
pleased to state:

(a) whether the Central Govern
ment are aware of the announcement
of the Chief Minister of Madras State
made on the 20th March. 1953 in the
State Legiiilative A.-isembly that the
problem of the sufTering of the people
in the Madras State, especially in the
Southern District of Thiruchirapalley
and Rampad. has assumed such u 
dimension that the Madras State at 
this juncture cannot cope with;

(b) whether G<»vemment will lay 
on the Table of the House a statement
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the conditions of famine and 
drought that had led to such an 
announcement:

(c) whether the Central Govern
ment have been approached by the 
Madras State for any relief in connec
tion with the said problem;

(d) what steps the Central Govern
ment propose to take or have taken 
to prevent further developments in the 
said State; and

(e) whether it is a fact that deaths 
of people and cattle are happening on 
account of famine conditions?

The Minister of Agrlcnlture (Dr. P. 
S. Deshmukh): (a) The press report 
of the speech of the Chief Minister of 
Madras has come to the notice of the 
Government of India.

(b) and (d). A statement is laid on
the Table of the House. Appen
dix IX, annexure No. 24.]

(c) Yes.
(e) The State Government have not 

sent us any reports of deaths.

Shri Vallatharas: What was the
financial aid given by the Central Gov
ernment in 1952-53 so far as Rayala- 
seema was concerned? -

Dr. P. S. Desfimukh: Most of the 
facts are mentioned in the statement 
laid on the Table. But if my friend 
wants a complete answer I can give it 
to him.

Shri Vallatharas: I went to the
Notice Office, but they said there is no 
statement.

Mr. Speaker: 1 shall enquire into it 
as to why it was not available.

Shri Vallatharas: In view o f '  the
seriousness of famine conditions in 
Tamilnad, has Government under con
templation any scheme or do they pro
pose to formulate any scheme for pro
viding permanent irrigation facilities 
to the aflected areas in respect of some 
six or seven districts—Tiruchirapalli, 
Ramnad, Salem, Tirunelveli, etc.?

Dr. P. S. Deshmukh: The investiga- . 
tion was already made by the com
mittee that was sent there; and their 
report is under consideration.

Shri Eswara Reddy: May I know 
whether Government propose to de
clare all these famine aflected areas 
as ‘famine areas* and apply the Famine 
Code in all these areas?

Dr. P. S. Peshmukh: That is the 
business of the State Government.

Shri yaUathariis: In view of the fact
that the survey and other consulta
tion afforded by the local departments 
there have proved fruitless in averting 
the aggravation of the scarcity and 
famine conditions, will the Govern
ment be pleased to consider deputing 
some one from the Cabinet, or the 
Deputy Minister, to go and personally 
verify the situation?

Mr. Speaker: Order, order.
Shri Nanadas: May I know whether 

this Government cannot advise the 
State Government to declare certain 
areas as famine areas and apply the 
Famine Code?

Mr. Sneaker: Order, order. We will 
go to the next question.
Scarcity  con ditions  in  “ R eddi Seema’

^363. Shri B. S. Murthy: Will the 
Minister of Food and Agriculture t>e
pleased to state;

(a) whether there are food scarcity 
conditions in “Reddi Seema** in West 
Godavary District, Madras State;

(b) whether people have to go to 
a distance of five miles to gel drink
ing water;

(c) whether there is also scarcity 
of fodder; and

(d) whether any arrangements have 
been made to arrest the exodus of 
people from that area?

The Minister of Agriculture (Dr. P« 
S. Deshmukfii): (a) We have not re
ceived reports from the Madras Govr 
ernment indicating any special scar
city in this area. Arrangements for 
dealing with scarcity areas are the 
responsibility of the State Govern
ment.

(b) to (d). Does not arise.
Shri B. S. Murthy: Has it been

brought to the notice of the Central 
Government that this “Reddi Seema*’, 
that is the Agency parts of West 
Godavari district, have been affected 
by famine?

IMr. Speaker: I do not think such 
questions should be permitted. Really, 
he has to agitate it in the Madras 
Legislature and invite the attention of 
the Government concerned to the state 
of things in that particular area.

Shri B. S. Murthy: Is it not a fact
that the representations of the people 
from this area to the Madras State 
Government have not been of w j  
avail?
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Mr. Speaker: Order, order. I think 
hon. Members perhaps do not realise 
that though this House is sovereign it 
ought not to interfere with the auto
nomy of the State Grovemments or 
other local bodies. Otherwise the 
whole administration will practically 
be at sixes and sevens. They must 
confine themselves only to broad oues- 
tions of policy and the responsibility 
of the Government of India. They 
should not try to have a probe into the 
administration of the States.

SCiri B. 6 . Murthy: Sir, on a point of 
information. If the State Government 
fails, what is the remedy?

Mr. Speaker; It is not for me to 
point that cut here during the Ques- 

. tion-hour. There are constitutional
^ remedies which he may follow.

Shri Nanadas: May I know whether 
this Government propose to enquire 
whether there are scarcity or famine 
conditions in that area?

Mr. Speaker: Order, order. Next
Question.

Jagadhri L ig h t  R a il w a y

*1364. Prof. D. C. Sharma: (a)
Will the Minister of Railways be
plea .̂ed to state what agency is run
ning the Jagadhrt Light Railway?

(b) When does the term of the 
agreement of the agency expire?

(c) Do Government propose to take 
over the Railway?

The Parliamentary Secretary to the 
Mhiister of Railways and Transport 
(Shri Shahnawaz Khan): (a) The
Jagadhri Liq[ht Railway Company, who 
owns the Railway.

(.b) Under the otdcr authorising the 
constnic'tion of this Railway the Etts- 

trict Board of Ambala has the option 
to terminate the contract and pur
chase the line on 11th Au r̂ust 1962 or at 
intervals ot 10 years thereafter.

(c) No,

Prof. D. C. Sharma: May I know
why this outmoded line is still being 
kept? /

Shri Sbahnawaz Khan: The question 
may be put to the District Board of 
Ambala.

Pandit D. N. Tiwary: May 1 know
the number of Light Railways that 
are still under private management?

Shri Shahnawaz Khan: Sir, that is a 
different question and I would like ta 
have notice.

DfiCRBASB IN AGRBAGB OP FOOD PRODUC
TION

*1367. Sardar A. S. Saigal: (a) 
Will the Minister of Food and Agricul
ture be leased to state whether there 
is a decrease in acreage of food 
produce in the year 1952-53 according 
to the Directorate of Economics and . 
Statistics?

(b) If so. how much is the decrease 
as compared to that in the year 1951
52?

(c) What States have shown this 
decrease and what are the causes?

(d) In which States were the condi
tions for the growth of food crop 
favourable?

(e) What was the condition in 
Madhya Pradesh?

The Minister of Agriculture (Dr.
S. Deshmukh): (a) to (c). A state
ment giving the available information 
is placed on the Table of the House. 
[Sec Appendix IX, annexure No. 25.1

(d) and (e). Conditions for the 
p “owth of the crops were favourable 
in almost all the States, except in 
parts of Bombay, Madras, Madhya 
Pradesh, Hyderabad, and Mysore 
where some crops, particularly millets, 
have been affected to some extent due 
to want of adequate and timely rains.

In Madhya Pradesh the condition of 
Kharif crops was not satisfactory due 
to want of rains in September to 
October, 1952 at the growing period 
and also due to the attack of rice-bugs 
in some parts of the Stale. Although 
the sowings of rabi crops were afTected 
to some extent due to Vv'snt ol suffi
cient rains in October and November, 
the rains received from January have 
improved the condition of the i?tand- 
ing rabi crops considerably.

C laims C ommissionhwj

*1369. Shri K. C. Sodhia: (a) Will 
the Minister of Bailwa3's be pleaaed to 
state the functions of the Claims Com
missioners appointed by the Ministry?

(b) What is the jurisdiction of 
each?

(c) What are the terms of their-
appointment and qualifications re
quired?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
The functions are to enquire into and.
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determine claims for compensation 
arising out of accidents to trains 
carrying passengers.

(b) In respect of minor accidents, 
the District Judge or District Magis
trate of the civil district is ex-officio 
the Claims Commissioner. For major 
Bccidents, ad hoc Claims Commissioners 
are appointed to deal with 1̂1 claimf* 
that may arise out of them.

(c) A statement giving the informa-
-tion is laid on the Table of the House. 
[See Appendix IX, anne5cure Ijlo. 26.J

Shri K. C. Sodhia: How many major 
accidents were enquired into by these 
officers?

Shri Alagesan: Sir, I cannot give the 
number olt'hand.

Q u i n w k

'1370, Shri Ganpati Ram: Will the
Minister of Health be pleased to state:

(a) the quantity of Quinine manu
factured in India during the years 
1951-52 and 1952-53:

(b)' the total number of factories
where quinine is manufactured in
India;

(c) the total quantity of quinine
imported from and exported to foreign 
countries and value thereof during the 
last two 3̂ ears; and

(d) the steps taken by Government 
to develop the industry*'

The Deputy Minister of Health
(Shriinatl Chandrasekhar): (a) The 

Information has been called for from 
the Governments of Madras and West 
Beni^al and will be laid on the Table 
of the House in due course.

(b) Two—one at Mungpoo in West 
Bengal and the other at Naduvattam
in Madras.

(c) The imparts of quinine during 
the last two years are as follows:—

Yoj.r Quantity Value

Ib.̂ .
284

41,775

R 8. 

14,SOS 
15,29,082

Figures regarding exports of quinine 
are not available.

(d) The State Governments of
Madras and West Bengal who own the 
quinine factories are experiencing
difficulty in marketing even their pre
sent production and stocks of quinine 
salts are accumulating with them. The 
Special Cinchona Committee which
was set up to go into various matters 

^relating to (quinine has just submitted

its report and the whole n^atter will 
be examined in consultation with tiie 
producing State Governments in • 
Conference to be held shortly.

Shri P. T. Chacka: What is the
amount spent by the Government for 
cinchona production in West Bengal 
and Madras, and what is the value of 
the quinine which has been manufac
tured from these plantations?

Shrimati Chandrasekhar: I have no 
information now.

Shrimati Renu Chakravartty: In
view of the answer given that the 
State Governments are finding it diffi
cult to market this quinine, may 1 
know what is the reason for it—be
cause there is already a very high 
incidence of malaria in the country?

The Minister of Health (RnJkumaH 
Amrlt Kaur): The main reason is that 
most State Governments prefer to use 
the synthetic drugs that are now in 
plenty in the market.

Shri V. P. Najar: May I know the 
cost of imported quinine as compared 
to the cost of quinine produced in 
India?

Rajkumari Amrit Kaur: I would
like to have notice.

Kumari Annie Mascarenc: May I
know whether indigenous product of 
quinine has to comoete mainly with 
foreign imported quinine?

Rajkumari Amrit Kaur: There is no 
pure quinine imported at all. So the 
question of indigenous product of 
quinine competing with foreign im
ports does not arise. It is a question 
of synthetic drugs which are compet
ing.

Shri Bell Ram Das: The Government
is aware that Assam also grovs’̂ s quinine. 
May I know the quantity produced by 
Assam?

Rajkumari Amrlt Kaur: No quinine
is produced in Assam. It is produced 
only in Madras and Benyai.

R a il w a y  accident near Pennadam

*1371. Shri Muniswamy: Will the
Minister of Railways be pleased to
state:

(a) the total amount of loss to 
Government on account of the accident 
that look place to the Goods train near 
Pennadam Railway Station  ̂ between 
Virdhachalani and Trichinopoly on the 
Southern Railway on the 31st Mardu 
1953; and

(b  ̂ the Bwiii ntaoDM of the acci
dent?



:2III Oral Answers 16 APRIL 1953 Orel Anw ers a m

The ParliMcntary Secretary to the 
*»Uways and Transport 

(Shri Shahoawu Khan): (a) Rs. 17,000.
(b) The cause of the accident is 

under enquiry.
Shri Miuiswamy: Is it not a fact

that certain accidents do often occur 
In Southern Railways?

. Shri Sbahnawac Khan: Accidents do 
take place oil and on.

Shri N ^biar: May I Icnow whether 
this accident was due to a Canadian 
engine being used or due 1o any other reason?

As I have
^  ^  matter is being investigated. 

We have not yet received the full report.
L

The Deputy Minister of Railways 
M d Trapport (Shri Alageaan): There
is no mistake in the engine.

Shri B. S, Murthy: Arising out of 
gie answer given by the Parliamentary 
Secretary that accidents do take place 
very often, may I know what steps 
are bemg taken to avoid them?

Mr. Sp^ker; The question is too 
 ̂general. He cannot be expected to cive 
a dehnite answer

Kjcc

•1372. Shri S. C. Samanta; Will the 
JVIinisler of I'doci aud Agriculture be
pleased to slate:

(a) how much rice is going to be 
procured and how much will be im
ported during the year 1953;

_ (b) how much rice is going to be 
kept in reserve at the end of the year 
1953; and

(c) the result of decontrol and rê  
laxation of control on rice in different 
States?

The Deputy Minister of Food and 
Agriculture (Shri M. V. KrUhnappa):
<a) and (b). It is estimated that inter
nal procurement of rice may reach e 
figure of 19 lakh tons of rice during
1953. The quantity of rice to be im
posed in 1953 has not been decided.
It is too early to estimate the quantity 
of rice that may be left over with 
Government at the end of the year.

(c) Allowing for seasonal variations, 
prices of rice on ihe whole have 
declined and availability in the open 
market increased inasmuch as tho off
take from Government shops has gone 
down.

Shri S. C. Samanta: May I know
whether it is a fact that the hon. 
Minister for Food and Agriculture said 
in Bombay on 26th March, 1953 that 
there would be no import at the end 
of this year, the average imports 
comes to 8 lakh tons every year and 
we would be able to procure 10 lakh 
tons rice this year?

Shri M, V. Krtehnappa; What
appeared in the papers was that our 
local requirement of rice will be met 
by the surplus States in India itself. 
What we import will go for the reserve 
and not for internal consumption. 
There is a demand of 9*5 lakh tons rice 
from deficit States in India, At the 
same time we expect that surplus 
States like Orissa and Madhya Pradesh 
will bG able to give 9*5 lakh tons rice. 
We hope to meet the internal demand 
by internal procurement itself. What 
we import will go for the reserve. 
That is what he said.

Shri S. C. Samanta: May I know
whether the visit of the hon. Minister 
of Food and Agriculture to Burma is 
m connection with the import of rice 
from that place?

Shri M. V. Krishnappa: Yes. It is to 
negotiate for a barter of 5 lakh tons 
of rice. We hone he will succeed. We 
hope to import 5 lakh tons id favour
able prices and build up a comfortable 
reserve.

Shri K. G. Deshmukh: In view of
the enormous propaganda made by 
the Government regarding this new 
metiiod of Japanese rice cultivation, 
may I know whether Government pro
pose not to import rice from foreign 
countries?

The Minhiter of Agriculture (Dr. F.
S. Deshmukh): That is the aim. We
are working towards its fulfilment.

Shrimati Renu Chakravarity: Is*
Government aware that bccause of 
the various differences in price in 
various Pr )̂vinces in the procurement 
of paddy, there is less, procurement 
and that we should procure more if 
the prices are at a reasonable level?

Shri M. V. Krishnappa: Procure
ment prices do vary. In surplus States 
it will be less, in deficit places it will 
be more. There is not so much differ
ence between the surplus and the 
deficit States on account of the differ
ence in procurement prices. We do not 
expect any shortfall in our procurement 
targets. On the other hand it is ei>- 
couraging. The lowest procurement 
rates exist in Orissa and the highest
Srocurement rate is also reached 

tiere.
Shri Algn Rai Shastri: I want to

know from what country you are going 
to Import rice.
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Shii M. y . Krlslniapxr :̂ The major 
exporting country of rice to India is 
Burma. Then come Thailand and 
China. China priccs are higher. This 
year probably we may not import. It 
depends upon the barter that is being 
negotiated with Burma. If we are 
successful, we may not -import from 
other countries. 5 lakh tons rice from 
Burma will suffice.

Pandit D. N. Tiwary: May I know 
the difTerence in the prices of import
ed rice and procured rice in the 
country?

Shri M. V. Krishnappa: There is a 
lot of difference. Our inaigenous rice 
costs less than our imported rice. 
Sometimes the difference is 100 per 
cent., sometimes it is 50 per cent.

C losing  d c w n  op Sugar M ills  in  U . P.

*1374. Shrl Ramachandra Reddir
Will the Minister of Food and Agri 
culture be pleased to state:

(a) whether it is a fact that 30 sugar
mills have been closed down in Utiat 
Prad_esh during March, 1953 lor want 
of cane;

(b) 'f so, whether the production of 
sugar will fall ip 1953-54; and

(c) if so. what steps Government 
propose to take to maintain the target 
of sugar production in 1953-547

The Minister of AgricuUiire (Dr. P. 
8. Deshmukh): (a) No. Only 13 sugar 
factories in Uttar Pradesh had closed 
down by end of March this year as 
ngainst 23 closed by the corresponding 
date in the previous season.

(b) The Member is presumably re
ferring to the anticipated fall in pro
duction of sugar during the current 
season, and not 1953-54. The produc
tion during the curront season is esti
mated between 12 “ind i:< lakh tons 
as against 14*07 la k h  t o n s  during
1951-52 season and 11-U) lakh cons in 
1950-51. The 1951-52 s e a s o n  was, how
ever. an abnormal o n e  w h e n  d u e  to a 
bumper crop anjj low prices of gur, 
there was a considerable diversion of 
cane from gur to sugar manufacture. 
Excluclmg the 1951-52 soascMi, the pro
duction during t h e  current season will 
be more than in any of the eight 
preceding seasons.

(c) The Five Year ^uffarcane Deve
lopment Schemes are being extended 
to all important sugar oroducing States 
for a further period of 3 years with 
the object of increasing yield of cane 
per acre and its sucrose content.

Shri Punnoose: May I know why
13 factories have been closed down 

this year?

Dr. P. S. Deshmukh: Because th ^  
have finished all available cync.

Shri Punnoose: May I know whether 
proper prlcc is not given to the cane 
producer in all these cases?

Dr. P. S. Deshmukh: That is not the
Government’s view.

Shri Nanadas: May I knov/ whether 
there is any possibility of opening *  ̂
some sugar factories in the Andhra 
area?

Dr. P. S. Deshmukh: That does not 
arise out of this question. n

its sfr

Pf ^  % <Tnr
f^RRT «IKTT <TT ^  ^  ftJTf I W t

t  ^
?ft ? 

f t  »raT I

Mr. Speaker: Order, order. Let the** 
Minister concerned give the reply.

Dr. P. S. Deshmukh: IX more sugar
cane was available, that would have 
been crushed.

L ocust I nvasion

*1375. ShH L. J. Singh; Will the 
Minister of Food and Agriculture be
pleased to state: '

(a) whether attention of Govern-'" 
ment has been drawn to an article , 
under the caption “Heavier Locust 
Invasion Feared” by P.T.L published
on page 6 (column 3) of the Hindus  ̂
than Standard, Delhi, dated the 3rd 
April,

(b) whether it is a fact .hat locustf 
had already started breeding in Pakis
tan and the Mklclle East: and

(c) the precautionary measures ' 
Government have already taken or 
are likely to be taken in order to ward 
off the invasion of locust swarms in 
India?

The Minister of Agriculture (Dr. P.
8. De^miukh): (a) Yes.

(b) Breeding of locusts is reported 
to have commenced in some Middle 
East countries and in regions to the 
West of India.
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(c) We cannot prevent the invasion 
of swarms from outside India. Some 
countties to the West of us, where 
locust swarms originate have set up 
anti-locust organisations. We have 
recently sent a team to Iran to assist 
that country in destroying locusts. A 
statement, showing our arrangements 
for destroying locusts and hoppers is 
placed on the Table of tlje House. 
Attention of the Member is also in
vited to the reply given to the starred 
question No. 479 by Sardar Hukam 
Singh on the 4th March, 1953.

STATEMENT
The action taken to meet the 

threatened Locust menace
The Central Locust Organisation 

which is responsible for control opera
tions in the scheduled deserl areas in 
Rajasthan. Punjab, PEPSU. Bombay, 
Saurashtra and Kutch has divided 
them into three Circles, each in charge 
of an exoerienced EntonioioRist with 
Headquarters at Bikaner, Jodhpur and 
Palanpur. At othej.* places which are 
important from the point of view of 
locust strategy, particularly aloag the 
indo-Pakistan borders, there are out
posts which are equipped with insecti
cides, hand and power dusting and 
spraying machines and motor trans
port. The strength of the Organisa
tion has been increased temporarily to 
meet the menace. Additional insecti
cides and equipment havo been oMain- 
ed. Many of the places have been 
equipped with radio transmitting? faci
lities for quick and timely action. 
More vehicle.s as also dusters and 
sprayers and wireless sets are being 
obtained.

A» re/zards cultivated areas in the 
States which are threalened with 
locust mvasion, prepaiations have 
been made on the above lines, accord
ing to the requirements of the State 
concerned.

Shri L. J. Singh: I find from the
statement that precautionary measures 
have been particularly taken in the 
scheduled desert areas in Rajasthan. 
Punjab. PEPSU, Bombay, Saurashtra 
and Kutch for control of locust menace. 
May I know whether there is no likeli
hood of Iqcusts invading other parts 
of India?

Dr. P. S. Deshmukh: The likelihood 
is worked out very scientifically and 
if my hon. friend wants the informa
tion, I can supply.

Shri L. J. Siagh: What are the
measures taken in other States?

Dr. P. S. Deshmukh: Almost all the 
States partake in the locust menace 
control scheme.
63 PJ5JD.

WRITTEN ANSWERS TO QUESTIONS 
jHANsi R a il w a y  Statio n

*1351. Shri DbuJekar: Will the
Minister of RaUways be pleased to 
state:

U) whether a representation was 
mi^e for the provision of sheds on 
platform at the Jhansi Railway Sta
tion during the year 1952-53;

(b) whether on the said representa
tion, the Railway Board took decision 
to provide covering on the passenger 
platform at Jhansi during the year
1952-53; and

(c) if so, why no action has so far 
been taken in the matter?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawas Klian): (a) Yes.

(b) Yes.
(c) Fabrication of the steel work is 

in progre^ and it is therefore not 
correct that no action has been taken 
so far.

Im port o r  Boilers

*1353. Shri Kasliwal: Will the Minis
ter of Railways be pleased to :tate 
whether a firm in Vienna has been 
given an order for 99 boilers?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Siirt Shahaawttz Khan): An order for 
24 k)comotlve boilers has been placed 
with Messrs. Waagner Biro A. G. 
Vienna.

C alcutta  Port (D u n ciT  B udget^

♦1354. Shri KasUwal: (a) Will the
Minister of Tranaiwii be pleased to
state whether it is a fact that the Bud
get estimates of the Calcutta Port for 
the y«ar 1953-54 have shown a deficit?

(b) If so, what are the reasons for 
the same and what .steps Government 
propose to take to m<“Pt

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
Yes.

(b) The estimated deficit is mainly 
due to the substantial reduction in 
the volume of traffic expected to be 
handled during 1953-54 as compared 
with the previous year. The Commis
sioners are already considering ways 
and means of balancing their revenue 
and expenditure and will come up 
with the necessary proposals on the 
basis of the actual trend of traffic 
during the next few months.



B be-kbeping Industry

•1355. Shri Buchhikotaiah: Will the 
Minister o£ Food and Agricultare be
pleased to state:

(a) what steps were taken by Gov
ernment to improve the bee-keeping 
Industry in 1952; and

(b) whether any proposals were 
made by the Governing Body of the 
Indian Council of Bee-keeping recent
ly?

The Minister of Agriculture (Dr. P. 
S. Deshmukh): (a) Reference is in
vited to the reply to Question No. 1347 
by Sardar A. S. Saigal answered today.

(b) I am not aware of the proposals 
referred to but I am writing to the 
Council to And out what their pro
posals are.

A n ti COMMUNIST Slogans on  Postal Covers

’̂ 1361. Shri Sarmah: (a) WiU the
Minister of Commuuications be pleased 
to state whether it is a fact that 
Government allowed certain parties in 
Calcutta to carry on anti-communist 
slogans on postal covers as alleged by 
Shri Hiren Mukerjee in his speech on 
Demands for Grants for the Ministry 
of Communications on the 28th March, 
1953?

(b) Do Government propose to 
clarify the position?

The Minister of Communications 
(Shri Jagjivan Ram): (a) In one case, 
the Society for the Defence of Free
dom in Asia was inadvertently allowed 
on 12th June 1952 to use a die bear
ing the slogan ''Communism has noth
ing to offer but chains” in the franking 
machine licensed by them. No other 
case has come to our notice.

(b) This was brought to the notice 
of the Director-General, Fusts and 
Telegraphs by the Ministry of Infor
mation and Broadcasting on 20th 
February 1953. The Director-General 
instructed the Postmaster-Greneral, 
Calcutta on 6th March 1953 to cancel 
the permission for  ̂the use of this 
slogan. The orders were immediately 
given effect to.
P ostal facilitibs in  L accadive Islands

Shri N. P. Damodaran* (a) 
Will the Minister of Communications 
be pleased to state the postal facilities 
available to the people living in the 
Laccadive Islands, off the Malabar 
Coast?

(b) What steps are Government 
taking to provide more postal facili
ties to these islands?
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The Minister of Communications 
(Shri Jaigjivan Ram): (a) Prepaid un
registered letters and post cards can be 
sent at present to the Laccadive islands.

(b) The existing arrangements are 
being reviewed.

C om m u n icatio n  facilities for Ljigcadivb 
I slands

^1366. Shri N. P. Damodaran: (a)
Will the Minister of Transport be 
pleased to state the communication 
facilities now existing between the 
Laccadive Islands and the mainland of 
India?

(b) Have Government considered 
the possibility of connecting these in
lands with the mainland by air or 
steamer service?

(c) If so, what are the conclusions 
arrived at by Government?

(d) Have Government considered 
the possibility of developing these is
lands as tourist centres and if so,
vs.th vvh:.t re.su!t'r

The Parliamentary Secretarv to the 
Minister of Railways and Transport 
(Shri Shahnawai lUan): (a) The

only communication with the islands 
is usually by means of ‘odams* or 
country craft.

(b) No.
(c) Does not arise.
(d) No.

H ealth  Survey of Scheduled and  T ribal 
A reas

*1368. Shri Bheekha Bhai: Will the 
Minister of Health be pleased to state:

(a) whether the Government have
undertaken any health survey of
Scheduled and Tribal areas; and

(b) if not, when the survey is to be 
conducted?

The Minister of Health (Rajknmari 
Amrit Kaur): (a) No.

(b) No such proposal is under coi^ 
sideration. The matter is primarily
for the State Governments to consider. 
They will be consulted.

CoMMirrBB ON Jun

*1373. Shri RaJagopaU Rao: (a)
Will the Minister of Food and \%ti- 
culture be pleased to state the per
sonnel of the £xpert Committoe
appointed by the Central Government 
to go into the question of Jute pro
duction In India?
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(b) What are the terms of reference?
(c) When is the Committee expect- 

to submit Its report?
(d) Has the Committee been asked 

to visit the jufe-growing rreas In 
Vizagapatnam and Srikakulain Dis
tricts to study the conditions of cuhî  
vators of Bimli and Mesta varieties of 
jute?

The Minister of Agriculture (Dr. P. 
S. Deshmukh): (a) The personnel of 
the Expert Committee is as under:—

(1) Shri K. R. Damle. I.C.S., Presi
dent, Indian Central Jute 
Committee, and Additional 
Secretary to the Government 
of India, Ministry of Food and 
Agriculture—Chairman.

(2) Shri I. G. Kennedy, Vice
President, Indian Central Jute 
Committee, Calcutta—Member,

(3) Dr. H. K. Nandi, Director of 
Agriculture, West Bengal— 
Member.

(4) Dr. J. S. Patel, Director of 
Agriculture, Bihar—Member.

(5) Dr. B. C. Kundu, Director, 
Jute Agricultural Research 
Institute, Indian Central Jute 
Committee—Member.

(6) Shri K. C. Basak, Director of 
Economic Research, Indian 
Central Jute Committee— 
Member Secretary.

(b) The Committee will inquire into 
the possibilities of increasing the 
acreage under jute in zones where 
superior qualities can be grown, and 
of reducing the acreage in areas where 
only inferior qualities of jute are 
grown. It will also prepare estimates 
of the probable cost of the various 
measures suggested by it, and indicate 
how the cost should be met.

(c) The report of the Committee is 
expected to be ready within about 
three months.

(d) No.
L and  R eclam ation  in  Rajasthan

105U. Shri Bhef^kba Bhai; Will the 
Minister of Food and Agriculture be 
pleased to state:

(a) the acreage reclaimed from 
forest land under the “Grow More 
Food” Campaign in different States 
since 1950 y^ar-wlse: and

(b) the area reclaimed by Jungle 
clearance in Rajasthan?

The Minister of Agriculture (Dr. P. 
S. Deshmukh): (a) and (b). A state
ment showing the required information 
is placed on the Table of the House. 
[See Appendix IX, annexure No. 27.J

R esearch Investigator and  Statistical 
A ssistani

1057. Shri Na^uUs: Will the Minis
ter of Food and Agriculture be pleas
ed to state:

(a) how many applications were 
received by the Directorate of Econo
mics and Statistics in December, 1952 
for the posts of Research Investigator 
and Statistical Assistant separately for 
each category;

(b) how many of the above posts 
were reserved for the Scheduled Castes 
and Scheduled Tribes and how many 
of them were selected; and

fc) why these posts were not refer* 
red to the Union Public Service (?nm- 
mission?

The Minister of Agriculture (Dr. P. 
S. Deshmukh): (a) The Directorate of 
Economics and Statistics received 217 
applications for the posts of Research 
Investigators (Grade II), 138 applica
tions for the posts of Statistical Assis
tants and 252 combined applications 
for both categories of posts. Of these 
607 applications only 0 were from 
Scheduled Castes or Scheduled Tribes 
candidates.

(b) Thwe were two vacancies and 
both of these were reserved for the 
Scheduled Castes or Scheduled Tribes 
Candidates. The applications received 
are still under consideration.

(c) The posts in question have been 
classified as Central Service, Class III 
posts and under the prescribed rules, 
recruitment to these posts is not made 
through the Union PubJlc Service 
Commission.
Scheduled C astes Rm p i.oyehs in  Ra il w a y s

1058. Shri Nanadas: Will the Minis
ter of Railwmyy be pleased to state:

(a) the number of posts for which 
applications were invited by the Rail
way SPTvice Commissions during the 
years 1947 to 1952 year-wise;

(b) the number of posts reserved 
mi t of them for persons belonging to 
Scheduled Castes and Scheduled Tri
bes ^parately;

^c) the number A  reserved posts
flll̂ .cl up by the Scheduled Castes and 
Scheduled Tribes: rr>-*
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(d ). the number of reserved posts 
that lapsed for want of suitable candi' 
dates?

The Deputy Miaistet of Raltways 
and Transport (Shri Alagesan): (a)
to (d). The information is being col
lected and will be laid on the Table 
of the House.
Postal Facilities in Hill Districts 

OF U, P.

1059. Shri Bhakta Darshan: Will the 
Minister of Communtotions be pleas
ed to state:

(a) how many new post-offices, tt'le- 
graph offices, telephone exchanges and 
public call offices were opened in 
Dehra Dun, Garhwal. Tehrl-Garhwal, 
Almora and Naini Tal Districts and at 
which places during 1952-53;

(b) the number of such offices clos
ed d o w n  d u r in g  the y e a r  1952-5:̂ .

(c) the reasons therefor: and
(d) how many of them are propos

ed to be opened in each of the above 
districts and at which places during
1953-54?

The .Mbiister ol Communications 
(Shri Jagjivan lUm): (a) A list is
placed on the Table or the House. 
\See Appendix IX, annexure No. 28.]

(b) No office has been closed.
(c) Does not arise.
(d) Whatever Post and Telegraph 

Offices, telephone exchanges and 
public call offices will be Justified under 
the policy adopted by the Govern
ment, and which has been given publi
city in a press note issued on the 
2Sth March 1953 (copy placed on the 
Table of the House in answer to 
Shri B. N, Roy M.P’s. Starred Question 
No. 1074 asked on the 30th March 
1^53), will be opened in due course. 
Details will be worked out by the 
Postmaster-General. U.P.

T ran sm itter  for A mritsar  G olobn  
T emple

1060. Dr. Ram Subhag Singh: (a)
Will the Minister of Communications 
b# pleased to state whether it is a 
fact that the Shiromanl Gurudwara 
Prabandhak Committee has requested 
the Government of India for permis 
sion to instal a special transmitter and 
run a separate broadcasting station in 
the Amritsar Golden Temple for trans*̂  
mission of special Kirtan (devotloor 
al music) and reading of scriptures?

Cb) U so, do Governmenf propose* to 
grant permission for the sameT

The Minister of Communication!! 
(Shri Jagjivan Ram): (a) Government 
has received no such request.

(b) Does not arise.

Em plo ym en t  Exchanges

m h  Shri M. L. Dwivedi: Will the 
Minister of Labour be pleased to 
state:

(a) what number out of 45,22,064 
who got registered with the Employ
ment Exchanges throughout India, as 
stated ill the information supplied in 
Serial No. 103 of the Statement show
ing actix>n taken on assurances etc.. 
^ven during the First Session of tbb 
House of the People, actually got em
ployment; and

(b) what are the annual establish
ment costs of all the Employment Ex
changes throughout India, together 
with the machinery necessary to Keep 
them going on and other incidental 
charges?

The Minister of Labour (Shri V. V.
Giri): (a) 12,64,948.

(b) The actual expenditure on Em
ployment Exchanges incurred during 
the year 1951-52 was 42,02,800

ELBCTRinCATION OF RAILWAY LINES
1062. Shri B. K. Das: Will the

Minister of Railways be pleased to 
state:

(a) the rail mileages electrilied dur
ing the years 1950, 1951 and 1952:

(b) the total expenditure incurred 
on the work for each of the above 
three years:

(fi) the comparative running and 
maintenance costs per mile under the 
electrified svstem and the coal engine 
system; and

(d) the programme of electrifica
tion of railway Ihies for the year 1953?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
and (b). The total rail mileages elec
trified during 1950—52 and expenditure 
incurred thereon are as follows:—

lOno
l9,~i
1952

M ileage r

Nil
4*72
0*75

Cogt.̂
Nil

Rs. 4,42,28  ̂
Rs. 63,000

(c) The comparative running and 
maintenance costs per B.G. train mile 
under electric and steam traction 
depend on the price of coal, density of
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traflBc, price of electricity and other
factors. In the Bombay Suburban area
the figures may be taken as follows:—

Electric traction—Rs. 2-97.
Steam traction—Rs. 5.43

(d) The Up and Down through line
between Bandra and Borivli compris
ing about 25 miles on the Western
Railway has been prugrammed for
•electrification during 1953-54.

Procurembnt of F oodgrains

1063. Shrt JasaiU; Will the Minis
ter of Food and Agriculture be ple^s- 

to state what quantities of food
grains are likely to be procured in
the year 1953?

The Miniver of Agriculture (Dr. P. 
IS. Deyhmukh): About 25 lakh tons is 
the approximate estimate.

C o ntrolled  S ugar

(a) Will the Minister of Food and 
Agriculture be pleased to sute what
was the balance of the stock of con
trolled sugar on the 31st December.
1952?

(b) What quantity out of this has
since been released for sale up to Uie 
31st January, 1953?

The Minister of Agricolture (Dr. P. 
:S. Deshraukh): (a) and (b). The total
controlled stocks of 1951-52 sugar with
the sugar mills on 31st December.
1952, were 3*03 lakh tons. The entire 
■quantity was released during the
month of January, 1953.

A c q u isitio n  of A ircraft for tra in in g
P ilots

1065. Shrl V. P. Nayar: Will the
Minister of Com m uiiicatlons be pleai»-
«d to state:

(a) the number, types and total cost
o f  aircraft, if any, acquired by the
Oovernment of India, foi purposes o!
training pilots In India, up to 1st

January, 1953: .
fb) the number of such au*craft

still in servi' c.

(c) how many pilots have been
-trained so far on these aircraft: and

(d ) . what î  the number of pilots
undergoing training on these aircraft
iit prewnt?

of CommuBicatioiis

Aircraft
typo

No. Co«t R em arks

R « .
(1) Tiger

M otli
PO' 13,80,890 Bought

before
(2) Other * the war

Motlis 4 ,
(3) Chipmunk 3(5 i 179,14,780^

Bouglit(4) Auaon 12 1 37,32. irti/ i
(fl) Dakota . 2,8^^79 >- rtfUir
(«) L— ir . 1.0(5,000 ( the WAT
(7) TiK«r 

M oth
»> lO.OCOj

Totnl I 'l l 72.39,315

(b) 28 Tiger Moths, 30 Chipmunks,
10 Ansons, 2 Dakotas and 5 L-5s.

(c) Upto the 31st March 1953, 1902
‘A\ 70 ‘A* 1 and 386 ‘B’ pilots I'tve 
been trained at the Flying Clubs.
These have been trained by the Clubs
both on the aircraft owned by the
Clubs themselves and those loaned to
the Clubs by Government. It is not
possible to separate the number of
pilots trained at the Clubs on Govern
ment aircraft alone. Besides these
pilots, the Civil Aviation Training
C^n r̂e, Allahabad has traifaed ^
Assistant Pilot Instructors, 48 'B* pilots
and 32 pilots for conversion courses
on Dakota aircraft.

(d) On the 1st March 1953, 111 pilots
for 'A' and 92 for ‘B’ licences were
under training at the Flying Clubs.
The Civil Am tion Training Centre,
Allahabad, has under training 4 pilots
for ‘B* licence, 18 for Dakota conver
sions.

Patna-Ranchi Road

1066. Shrl N. P. Sinh^: (a) Will
the Minister of Transport be
pleased to state what amount has
been spent over the construction of a 
new road In place of the old Patna-
Ranchi road a portion which has gone
under water near Tilaiya Dam?

(b) How many miles of the old road
have submerged and how many miles
of the new road have been construct
ed?

(c) Was there a bridge over the r)ld 
submerged road?

The tfepp^y Mli|lstor of Railways 
and TraJM^rt (SmI Alagesaa): (a)
Rs. 20 la m  including cost of two
major b r id ^ .

(b) A length of U miles of. the old
rdftd wis .submerged dtirini  ̂ the last 
monsoon. The len j^  of new road is
41 miles.
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(c) Yes, a small bridffe ever a tribu
tary of the main river Barakar.

Ci ERKs IN N. E. R a ilw a y

1067. Shri Dhusiya: (a) Will the 
Minister of Railways be pleased to
state what is the total number of
clerks in the N. E. Railway?

(b) How many of them are perma
nent?

(c) What is the number of perma
nent and temporary clerks in this
Railway who belong to Scheduled
Castes?

The l>eputy Minister of Railways 
and Transport (Shri Alaresan): (a)
7,421.

(b) 5,866.
(c) (i) Permanent 58.

(ii) Temporary 36.

C entral R ice Research Institute* 
C uttack

1068. Shri Saniranna: (a) Will the
Minister of Food and Ajpiculture be
pleased to state the working of the
following sections at the Central Rice
Research Institute at Cuttack (Orissa);

(i) Botany (ii) Agronomy (iil)
Chemistry (iv) Entomology.

(b) What machinery has been set
up for carrjring out the field trials ot
all the improvements effected by these
sections?

(c) Is it a fact that a block of 5,000 
acres of land round about the Insti
tute has been annexed for deve
lopment?

(d) Is it a fact that this block of , 
land has been acquired by Govern
ment?

(e) What is the progress of deve
lopment on this land?

(f) What amount has been spent so
far for the purpose of development
of this land?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) The investigations
in these four sections relate to funda
mental problems of breeding for re
sistance to adverse conditions such as
diseases, drought, flood, salinity, etc.
Search for such useful characters in
the large world collection maintained
at the Institutes is the main work of
the Botany Section. Breeding tech  ̂
niques for the incorporation of such 
useful characters in important rke
varieties of this country also fonp 
part of the work of the Botany Section.

This involves fundamental studies in
the Cytology aijd Genetics of rice.
The investigations on the optimum
environmental conditions necessary
for getting the best out of ri?e varies
ties form part of the work of the
Agronomy Section. These form the
basis of cultural and manurial practices
and their modifications for general
application. The time, dose and mode
of application of manure is one of the
main studies in thisisection. Tlie test
ing of the use of simple implements
in cultural operations for increasing
the efficiency as well as i educing the
costs is another major problem dealt
with in this section. The Agronomy
section works in close collaboration
with the Chemistry section in relating
the various cultural and manurial
requirements on the basis of soil con
ditions such as fertility, availability
of nutrients, and nutrient uptake of
the plant, etc. The Entomological
section carries out fundamental studies
on the binomics of rice pests in rela
tion to agronomic practices iis well as
devising controls of the major insect
pests at the vulnerable periods of their
life history. Testing of different insec
ticides including cheap indigenous
materials in relation to the cost is an
other problem. Search of parasites o f
the insect pests of rice is also under
study for biological control,

(b) Th^e is a Farm Section in the
Ir ŝtitute which carries out large scale
field trials of all the improvements
arising out of the work of the diffe
rent sections of the Institute. In addi
tion. these improvements are also
demonstrated in 16 villages round
about the Institute, which have been
taken up for carrying out the improve
ment programme. At present, the
machinery for this work consists pf
the Superintendent of the Central Rice
Research Institute Far.-ii, assisted by
some Grow More Food field staff of
Orissa Ffaic Department of Agricul
ture.

(c) and (d). JIo. The Central Rice
Research Institute, is carrying out pro
paganda and demonstration of im
proved methods of agriculture in the
villages round the Institute covering
an area of approximately 5.000 acres.

(e) As a result of demonstration
and propaganda of intensive cultivation
methods carried out so far in this
centre, the villagers have taj ên to
some of the methods advocated such
as green manuring, transplanting,
application of fertilisers in time and
growing of a second crop of rice in
lands where water facilities are avail,
able in the second crop season namely.
December to April An additional
estimated quantity of 13.300 maunds o f
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paddy and 11,500 maunds of potato
liave been produced by adopting Im
proved methods.

(f) The amount so far spent for the
purpose of development of these lands
is Rs. 7,400 only by way of salary paid
to the Grow More Food staff by the
Orissa State Government. Taccavi loans
to the extent of Rs. 1,24»261 have been
advanced by the Government of Orissa
for the purchase of seeds and fertilisers
granted by the Government of India,
on the recommendation of the Director,
Central Rice Research Institute.

^ if

^ 3ft q? vr ^
 ̂ Up :

(V )
^  ^  F«\t

f'3T srtw #
3T?!T sfh:

^ rr f^  «ift ^T?nmT jtWt t  ;
(?r) ffl ^  fJTr rrar

f̂TTIT »I VSfhT ST^PT VI

. (n) n #
w  T i^ n fr ^  t  ?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) The State Govern
ment asked for the loan of 14 boring
machines, 14 compressors, 28 tank

^Arailers and Army Engineering per
sonnel for working these units.

(b) No.

(c) Due to shortage of equipment
the Government of India are not in a 
position to spare the boring machines,
compressors and tank trailers required
by Madhya Pradesh. The Centre has.
however, offered to make available
1J0 Water Lorries to the State Govern
ment. Efforts are being made to find
out whether the requirements of the 
State Government can be met from & 
source other than the Army Stores.

tivAh ^  *nif aftr ftnrofw
f  oVSo. isft : W r  T H  ffWT

%  :

(V ) W THTTC
^ Tnft*T V iimafhr ffr^-

^ J I T T  q t  i‘ ^  ̂

pRH aTT^T  ̂ ;

(?!t) wT ^ sr?!irT ^

; 3rtr

(^ ) *1^ ^ 3TT̂  •̂T̂TT
^  ^rwijT # ^
SPTR ^  :

The Deputy BtlnMer of Railways
and Transport (Shri Alagesan): (a)
The revenue earned by the Hailway
from sale of tickets to passengers to
and from Rajim in connection with
the Maghi and Shivratri Fairs held
there during the last 5 years is as 
follows:—

1948 ... Rs. 7,480
1949 Rs. 9.759
1950 ... Rs. 12,569
1951 ... Rs. 3.951
1952 ... Rs. 7,179

(b) No expenditure is separately
booked on account of special arrange
ments made on such occasions and.
therefore, the information requested is
not readily available.

(c) Special trains were run as re
quired In addition to the strengthening
of the regular passenger service by
addition of third class compartments. 
The following amenities were alsa
provided:

(1) Adequate supply of drinking
water.

(2) Special medical arrangements

(3) Provision of temporary iatri*

(4) Special lighting arrangementii
at Rajim.

<5) Cleaning of station area at
Rajim by appointment of
extra sweepers.
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Forbesganj-R aghopur  Ra il w a y  L ine

107L Shri L. N. MUshrii: Will the
Minister of Railways be pleased to
lefer to the reply to unstarred ques
tion No. 145 asked on the 18th Febru
ary, 1953 regarding Forbesgan}*-Tlagho- 
pur Railway line and state:

(a) the names of the flowing
channels of the Kosi River that fall
on the way;

(b) for how many years the said
area is free from apnual visitation of
Kosi floods; and

(e) what is the estimated cost of
restoration of the Railway line?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
The following 13 flowing channels of
the Kosi river fall in ttie way:—

(1) Chukradhar.
(2) Bhrhi Dhar,
(3) Sawraw Dhar.
(4) Khuwria Dhar.
(5) Sursur River.
(6) Chear Nulla.
(7) Genra Dhar.
(8) Kosi Old Bed (1st crossing).
(9) Buchahia.
(10) Kosi Old Bed (2nd crossing).

(11) Bells Dhar.
(12) Burhar Dhar.
(13) Two unnamed nullas near

Raghupur.
(b) Detailed records are not avail

able with the railway.
(c) Rs. 1 crore approximately.

R a il w a y  B r id g e  over  R iver G o n d a k

1072. Shri E. N. Roy: Will th« Minis
ter of Railways be pleased to state:

(a) whether Government are aware 
that during the last about sixteen
years, no attempt had been made to
reconstruct the Railway bridge over
the River Gondak between Chhitanni
Ghat and Bagaha stations on the
N. E Railway; and

(b) whether its reconstruction will
begin in the year 1953-54?

Thr Deputy Minister of Railways 
and Transport (Sliri Alagesan): (a)
In 1925 the Riv^r Gondfck dtitflanked
this rnJIwRv bridrrc and a new bridge
to suit the present regime of the river
has been considered but not yet ap
proved.

(b ) No.

D am ag e  to  T rainer  A ircraft

1073. Sardar A. S. Saigal: (a) Will
the Minister of Comnianications be
pleased to state whether a two-seater
single-en^ned trainer aircraft of the
Hind Fljdng Club was damaged on a 
landing strip on the 27th February,
1953?

(b) Has an inquiry been instituted?
(c) If so, with what result?
(d) What were the causes of the

accident and who are responsible tor
this?

The Minister of Communications^  ̂
(Shri Jagjivan Ram): (a) Yes, Sir.

(b) Yes, Sir.
(c) and (d). The accident is still

under investigation.
S. K . G. SuG R M il l  L td , M irgun.i

1074. Shri Jhulan Sinha: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact thiii the
S. K. G. Sugar Mill Ltd., Mixgunj
(Saran, Bihar) has sought permission 
to lay its tramway lines for facilitating;
transport to and from Bhorey and
Katia Thanas;

(b) whether it is a fact that the
application for the above-mentioned
permission h.qs been supported by the
Government of Bihar;

(c) whether it is a fact that the
said scheme has now been held un 
for want of the said permission; and

(d r  what steps Government propose
to tkke to give the required permis
sion?

The Oenuty Minister of Railways
and Traaapert (Shri Alagesan): (a>
and (b). Yes.

(c) and (d). The scheme is at pre
sent under the consideration of the
Government.

M o bit .p H i a l t h  U n it s

1075. Shri T. S. A. Ghetttar: Will
the Minister of Health be pleased i ’
state:

(a) how many, out of the rupees
five lakhs provided in the bu(te^t for
1953-54, mobile health units for rurai
areas are expected to be provider,
and how they are proposed to
allotted State-wise; and

(b) whether these will be distribut
ed only through States or whether
they will be distributed direct to
individual institutions also?
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The MttAisler of Health (BAjkumarl
Amrlt £uir): (a) The matter is under
consideration.

(b) The mobile health ui^ts will be
allotted to the State Grovernments con
cerned. .,

JPURCHASE OF BOGIES UnDERFRAMES FROM
B elgium

1076. Sfari Vittal Rao: Will the Minis- 
tei of Railways be pleased to state:

(a) how many bogies underframes
complete and fully erected but with
out wheels and axles were indented
for from Belgium during the year
1952-53;

(b) the number of bogies received
during the year 1952-53;

(c) when the balance is expected
to be received;

(d) whether the bodies for these
underframes will be constructed in 
the Railway workshops: and

(e) if so, the workshop or work
shops at which these bodies will be
built?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
975 Broad Gauge; 50 Narrow Gauge.

(b) and (c). Delivery will start only
from June 1953 and is expected to be
completed by 1st April 1954.

(d) Yes, partly, the balance by
Hindustan Aircraft Limited.

(e) The Workshops of the Central,
Western. Northern, Eastern and
Southern Railways and Hindustan Air
craft Limited, Bangalore.

Purchase o f  W agons fro m  Belgium

1077. Shri Vittal Rao: WUl the
Minister of Railways be pleased to
state:

(a) how many wagons complete In 
all respects but without wheels and
axles in semi K. D. condition were 
indented for from Belgium during
the financial year 1952-53;

(b) how many have so far been
received,

(c) when the balance is exoected
to be received; and

(d) the cost of each in the Indian
currency?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): A
statement giving the required informa
tion is placed on the Table of the
House. [Sec Appendix IX, annexure
No. 29.1 
63 P.S.D.

Petrol T ank W agons

1078. Shri Vittal Rao: Will the
Minister of Railways be pleased to 
state:

^ (a) how many bogies petrol tank
wagons MBTP type complete in nil
respects but without wheels and axles
were indented for during the year
1952-53;

(b) how many out of these have
been received during the year 1952-53;

(c) when the balance is expected to
be received' and

^d) the cost of each in the Indian
currency?

The Deputy Minister of Railwasrs 
and Transport. (Shri Alagesan): (a)
120.

(b) Nil.
(c) The tank wagons are expected to

be received in India by February 1954.
(d) Rs. 19,220 6X-Works, and appro

ximately Rs. 26,900 each landed in
India.

N ew Railw ay Project

1079. Shri Dhnlekar: Will the Minis- 
tei of Railways be pleased to state:

(a) whether it is a fact that Gov
ernment considered a project for
providing railway communications in 
the area covered by the formec Indian
States of Tlkamgarh, Chhatarpur,
Nowgang, Panna and connecting them
with Lalitpur, Harpalpur, Banda,
Kamasin and Karwl etc.;

(b) whether it is a fact thar the
project was abandoned oh account of
the proposal to work out another
scheme called the Chambal River
Multiple Scheme and , whether this
scheme has not materialised so far;
and

(c) if so, whether Government pro-
.pose to re-examine the project refer
red to in part (a) of the question?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
Yes.

(b) No. The projects were not prc  ̂
ceeded with because they were un- 
remunerative.

(c) There is no intention at present
of reviving these projects.

Bore in  Rivbi H ooohly

1080. Shri KasUwal: (a) Will the
Minister of TranspM be pleased to
state whether a heavy bore canre up
the River Hooghly in February, 1P5W?

(b) If so, what was the damage
caused to shipping in the river?
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The Ditputy Mteister l>( <Railwaj8
and Transport (Shri Alacesan): (a)
Ytn,

(b) A statement giving the requii^
Information is laid on the Table of the 
House. [See Appendix 1X» annexiure^
No. 30.] •

Jute 6 kowii ĝ Â ieas

1081. SUri » .  P . Sinh%:^% WIU the
Mihtster of Food and A gm u lw e pe
pleased. to, state t^e, total acreage of
land expected to 'be releas^ diiritig 
1953 for production of Hce Ir^m Jufe
gro»*̂ ihs arefts in view of the recent
Trade Agreement with Pakistan?

(b ) ' *What arttlibnt bf additi6hal )^o- 
diiction iof itce Is ekpedted from this
released area?

(C) What is the programihe 'for
readiiii^ self-feUffliffettcy In Jute how?

The Mlniater of Agrleuiture (|>r. P.
S. Desmttkh): (a) No area ^^hder
Jute cultivation is expect^ to be r e 
leased for production of rice a 
result of the recent Indo-Pak. Trade
Agreement.

(b) Does hot arise.
(c) No change in the programme for

jute production i$ envisaged as a 
result of provision for inr^ort of }ute
from Pakistan under the Agr^ment.

Mobile Health Unit

1082. Dr. Anita: Will the iMlni'ster 
of Health be t>leased to state:
, (a) the cost of the vehicles {|zid 

ifqvdpments which constitute a mobile
health unit;

(b) the equipfnents which will be
supplied with such unit;

(c) the approximate number of
persons it will serve dally; *

(d) the number of persons em
ployed in each of these uhits and
the approximate expenses Imrurred
on the staff of each unit; and

(e) how many such health tmlts 
have been supplied to State Gov« ti- 
menUv g iv i^  ^parate figures for
each State and. ;Wie cost borne by the
Centre in each State?

The Minister of HeaHh (Raikomari
Amrit Kaur); (a) The eost of a yan
with built-in equipment. exMuding'the
cost of instruments, medicines and
other necessaries is estimated to be
Rs, 32,000 to Hfl. 34,000 dependihg on
the specifications.

(b) Hie units ^“re eqiiiprpted with
drugs, dressings ahd such'instri^ittauis
as are required for various minor
operations; •

(c) Approximately 120 pi^lents
judging from the experience in Delhi.

(d) The number of persons eniploy- 
ed in each unit is given below:—

(1) Civil Assistant Surgeon,
Grade I. 1

(2) Compounder 1
(3) Dreiser 1
■(i) 'briVer 1
(5) Cleaner 1

The approximate expenditure that will 
be incurred on the staff is Rs. 9.600'
per annum.

(e) The question of allocation of the
mpbjle tiealth units to variojas State
Gk)^rnments is un'^er cbtisideratlon.
In all case  ̂ the Central government 
will bear me cost of only the vehicle
ar̂ d the equipment that constitute the
unji. The expenditure on the staff and
mamtenance of the unit will have to
be borne by the State GoverniAehts
coneemed.

iNTfiRNATIONAL COMMiTTEE ON RED CrOSS

Amin: Will the Minister o f
Health be pleased to state:

(a) who are the members of the
International Committee of the
Cross; and

(b) the an^ount of 'donations piid
by each hiember during . the years
1950, 195; and 1952 for administra
tive expenditure of this Committee?
vThermintoter of Health (Kalktimari

Amrit Kaur): (a) The International
Committee of the Red Cross is Com
posed of' Swiss citizens whose htimber
may not exceed 25. Their names r»re 
given in the attached list, [See Appen
dix IX, anr>exure No. 31.]

<b) The« itidhibers are not obliged to
pay any donations to the International
Committee of the iRed Cross. But the
Gov^nments signatory to the Geneva
Conventions and the National Red
Cross Societies are expected to and do
contribute to the funds of the Com
mittee.

I m port of R ice

1084. Shri M. R. Krishna. Will the
Minister of Food and Agriculture be
pleased to state:

(a) the quantities of ritie Imported
from Pakistan, Burma. Thailand i*nd 
China during the years 1951 and l iS'J; 
and '
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(b) fn h<m rtxAny dAiies the sjiiality
of lice at the Indian Ports
did not conform to the original sam- 
plesT

Itbe 61 Agi^cttltvre TDr. IP.
S. D ^ h n ^ li) : <a) The quantities of
rice imported are as ffidlows:

(In Tons)

Paktftan Burma Thailand China ToU]

1961 l,5d.028 3,20,072 2,10»596 65,779 7»«4,O09
^  1062 18,710 8,76.676 l,i<9,8a8 1,50,090 7,28,718

(b) The number of cases in which
quality of rice inspected at the Indian
Forts was not found to conform to 

, the standard type samples or speci-
 ̂ down in the Agreements

PaklrtaD Burma Tlialland Chinn 'J'otal

1061 6] «6 85 7 168
1052 o 78 28 Nil 108

T ube- wblls D rilled  in  P unjab

n. V . mtMtrnB: WIU the
Mii îster of Food and Agrioultmre be

v^aired to state the number of tube- 
wells drilled In the Puolab and PFPSU
during the year 1952 under the 'Grow
More Food* Scheme?

The Mininter of Agriculture (Dr. P.
S. Deshmttkh): Punjab—137.

PEPiSU—NU.

 ̂ Procurement Pricts of F oodgrains in
PlJNJAB

■*1W7. Prof, D. C. Shatma: (a) Will
the Minister of Food and Agricvltore
be pleas^ to state the rates of pro
curement prices flaĉ d for dllTerent
foodgrains in the Punjab?

(b) Are these rates lower than the
rates of last year? •

The Minister of Agriculture (Dr. P.
8, Dealimukli),: (a) A statement is

^̂ aid on the Table of the House.
(b) No. they are the same as those

of last season in respect of rice, wheat
and barley. In the case of bajra and
jowar, the current year prices are
higher than those of last year, by
-/ID/- and -/8 /- per maund respec- 
hlgh^r than those of last year, by
Rs. 10 per maund throughout the year
as against the sliding scale of last
year.

STATBBffiNT
The procurement prices of ^digerem

foodgrains during the current season,
(In reply to part (a) of Question

No. 1087)
(In‘Rupees por Br- 

maund)
Rioe .-Buemttti o

Btiperiiir lik e  Par- 21 - 
inuU;HansrAj,
Miighkin, etc.

18,6.0
1713.U

Da^a iti,2.0
Bajm a. 12̂ 0
Jowar 8.8.0
Mai£6 10.0.0
Btoley 8.6.0

13-0.0 (till .irth,

12-12 0 (tiiepj afior>

Ticketljbss Travuli,*\o

Hm. Sltfi BJieaUa Bliair WiU tne
^ s t e r  of Railways be pleased to

(a) .the number of cases of licketless
travelers on the Korthem Zone Rail
ways during the year 1952-53; and

(b) if so, what money was realised
as penalty and what as fare duiing
the same period? .

'The iMiutjr Minister of Rallwiiys 
Alagesan); Jiifor- 

TOton in respect of ihe ftnancial year, 
1952-53, IS not yet avaiJable. Hence*
year™lS4°"ic
qwMtion "

(a) 11,54,626.
(b) The amount of money realized

as fare from ticketless passengers
during the year 1962, was Rs. 17,71,548 
while the amount of money realized
as penalty from them during the .same 
period was Rs. S;88,776

O ilca ke s  (R e m o v a l  of  C o n t r o l ) O rder '

1090. Shrl Bansal: Will the Minister
of Pood and Agrlcvlture be pleased
to state:

(a) whether, under the OUcakes 
(Removal of Control) Order, 1052». 
restrictions on the movement. pr;>
duction. price and distribution of
oilcakes have been removed in 
States except Hyderabad;

(b) whether restrictions in regard Uy 
Hyderabad have also been removed in 
February 1953;

(c) Neither, under the Order, the
State Governments are authorised it*
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procure upto 50 per cent, of oilcakes
produced by any mill at prices to be
Axed by them;

(d) the rates at which the State
Povernments are procuring oilcakes
and the use to which oilcake is being
|?ut;

<e) whether it is a fact that oil- 
pakes are being sold in the market at
much higher prices than nre given to
the mills by the State Qovemment;
^nd

(f) whether it has been brought to
Government’s notice that the use of
oilcakes as fertilizers is wasteful con
sidering the alternative use to which
it can be put and the prices that can
be obtained for the same?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) to (c). Yes.

(d) A statement giving the available
information is laid on the Table of
the House. (See Appendix IX. annex- 
ure No. 32.]

(e) Yes.
(f) Edible Oilcakes are good cattle- 

feed, and there is shortage of such feed
in the country. State Governments
have, therefore, been advisfed to use
as manure substitutes like bloodmeal.
^shmanure, meatmeal, sludge, etc., and
leave edible oilcakes for cattle-feed as 
far as practicable.

^  ft f ij 11^  sChr T̂TT ir fiifii

I T O  fT W W T ft : * W T

(f>) WT 
?rf*Tf?r ^ f ;

(t f) ^  5ft ^

:

<3TTfipff vr v t f  jrfirfJTftr t  ;

(«r) jrfr t
JTW W! ^ ; aftr

irewf HT»T-f5T?5rsr Pp*rr >nn t  ’

The Miaister of CommaiUeAtioiis 
(Shri jAffJtvan Ram): (a) Yes.

(b) I lay on the Table of the House
a statement showing the composition
pf the Committee.

(c) No. Representation on the Com
mittee i$ jiot given on communal basis.

(d) Does not arise.
(e) The members are nominated to

represent various interests as indicated
in the statement referred to in the
reply to part (b).

STATEMENT
Chairman: Postmaster-General.
Ambala.
Members:
Nominees of Punjab Government
(1) Shri Mangat Raj, Secretary,
Lopal Self Government, Punjab
(Official),

(2) Thakur Balwant Singh,  ̂
M.L.A. (Non-official).

Nominee of PEPSU Government '
(3) Sardar Balwant Singh, D y.

Secretary (Home), PEPSU, Patiala.
Nominees of Jammu and Kashmir

Government
(4) Shri D. N. Jinsi, Superin

tendent. Telegraph and Telephone,
Srinagar.

Nominee of States Ministry for Hima^,
chal Pradesh and Bilaspur

(5) Shri Mahesh Chandra,
General Secretary, Himachal Pra
desh Government.

Member of Parliament
(6) Shri Amarnath Vidyalankar,

M.P. 135, North Avenue. New
Delhi. I

Representatives of Trade and Commerce
(7) Seth Radhakrishna. Secre- « 

tary, Punjab Textile Manufac
turers Association, Amritsar,

(8) Shri J. D. Gupta of the
Punjab Registered (Iron and Steel)
Stock Holders* Association Ltd.,
Treasury Road, Ambala City.

M oney O rders and  Insured L ktters L ost

1092. Shri Ganpati Ram: Will the
Minister of Commmilcalloiis be plea.^"
ed to state: ^

(a) the total number of money
otders and insured letters lost in
1952-53 and total amount involved
therein;

(b) how many of them were re
covered and the amount handed over
to the payees or remitters;

(c) the number of lost money orders
and insured letters on whicdi inquiry
is pending; and
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(d) what action has been taken 
against the persons concerned?

The Minister of Communications 
(Shri Jaffjivan Ram): (a) to (d). The
information is being collected and will 
be laid on the Table of the House in
due course.

W blfare Inspectors

1094. Shri Runji Verma: (a) WiU
the Minister of RaUways .be pleased to 
state the number of Welfare Inipectors 
employed on the cx-O.T. Railway 
Section including Fatehgarh section of
N. E. Railway and the number of
those that are employed in the rest 
of the sections of the N. E. Railway 
â ong with their grades and ?ategories 
on the two s^tions separately?

(b) How many of the Welfare 
Inspectors meant for the ex-O.T.
Railway section are functioning as 
Welfare Inspectors and how many of
them are devoted solely to investtgate 
the grievances and other duties actual
ly required by the Railway authority?

(c) Ifl there any Welfare Offl'ier for
controlling these Welfare Inspectors?

(d) If 80, what are his qualifications 
in the field of labour relations?

The Deputy Minister of Railways 
and Transiiert (Shri Alageaan): (aj

The required mformation is given in 
the statement below:—

Kurabor of Wnlfiiro Iniixjctors No. of those emplo-
<̂ tMployed ill the cx-O.T. lUlI- yotl In the rest of
wa.v section Including Fateh- the sections, with
garh Section of N.B, Railway, grades and oategor* 
with grades sndcatesorios. Ids.

Category Num* Grade Category Num. Gra>
l»er . «r de

Welfare In- Wdfare In-
■pec tors 8 2«0..'J60 spectoil 2 26( 350

do 6 200-800 do 4 20O-06O
<lo 8 150-225 do 8 150.226

10 14

Ftortonnel
lM4pt4)t4>r 2 200-350

do 1 150*225
Ho<irs of

KmpK^-
metit I 200-800
gulatlon
Inspector

do 3 160-226

(b) All Welfare Inspectors in the
O.T. Section including Fatehgarh Sec
tion are doing Welfare and Personnel
work.

(c) and (d). There are no Welfare
Officers as such. All Welfare Inspec
tors work under the direction of the
Personnel Officers at Headquarters and
the Regions. At present there are four
Personnel Officers who possess diploma 
in Social Welfare of the Calcutta TTni- 
versity.

Salur-B obbili R ailw ay  L ine

1095. Shri Rajagopala Rao: (a) WlXlf 
the Minister of RaUways be pleased to
state the amount allotted for the
restoration of the Salur-Bobbili Brancĥ  
line on the Eastern Railway during the 
year 1953-54?

(b) Was the amount set apart last
year, fully spent on the project?

(c) What is 
restoration?

the total cost of the

(d) How long will it take for the
complete restoration of the Branch
line?

The Deputy Minister of Railwajrs 
and Transport (Shri Alagesan): (a)
Rs. 2 lakhs have been provided for
the restoration of the Bobbili-Salur
Branch in the 1953-54 Budget.

(b) With adjustments yet to be
made, the allotment of Rs. 6 lakhff
made during 1952-53 will be fully
spent.

(c) The total estimated cost is* 
Rs. 10‘8 lakhs including Rs. 2*6 lakhs
chargeable to other than Railway Ex
penditure.

(d) The work is expected to be com
pleted during the current year (19^V
54).

Indian  R ail w a y  Rates T ribunal

1096. 8hrl Ramaehaiidra ReddL- Wil)
fhe Minister of Railways be pleased ter 
state:

(a) the expenditure incurred on the 
Indian Railway Rates Tribunal so far
up to the 3m  March, 1958;

(b) the number of applications ad
mitted and the number disposed of
ip each year,

(c) whether there was any retrendK 
ment in thm establishment of ttie Tri» 
bunal after its inception; and

(d> if so, when and to wh t̂ extentT
63 P.SD.
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The Deputj Mlaisfter of Railways
and Traiisport (Shri Alagesan): (a)
The yearly expenditure inclusive of

(b) The number of complaints and
applications filed and disposed of in
each year are as shown below:—

Members, office staff, payment asses
sors etc., is as under:—

Year ending Number
filed

Number dis
posed of

Year ending Amount 8I-3-I950 . . . . . .
Rs. 8i*8.I951 5 . . .

31-3-1950 1,37,000 Si -3-1952 8 8
31-3-1951 1,71,000 I-3-I9 53 5 • 5
31-3-1952 1,80,000 (c) No.31-3-1953 1,68,000*

^(Approximate) (d) Does not arte.
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HOUSE OF THE PEO PLE

Thursday, 16th April, 1953

The. House met at a Quarter Past Eight
of the Clock

[M r . Speaker in the Chair]
QUESTIONS AND ANSWTRS

(See Part I)

9-15 A.M.

DEATH OF SHRI T. S. SANKARA
AIYER

Mr, Speaker: I regret to have to in
form the House of the death of 
Shri T. S. Sankara Aiyer, who was a 
Member of the old Central Assembly.
I desire on behalf of the House to ex
press our sense of the loss on the
passing away of Shri Sankara Aiyer
and to convey our condolences to his 
family. The House may stand in 
silence for a minute to express its 
sorrow.

The House stood in silence for one
minute.

FINANCE BILL AND CENTRAL
EXCISES AND SALT (AMEND

MENT) BILL

Me. Speaker: The House will now
proceed w;th the further considera
tion of the following motion moved
by Shri C. D. Deshmukh:

“That the Bill to give effect to
the financial proposals of the 
Central Government for the finan
cial year 1953-54, be taken into
consideration.”

88PSD
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Side by side, there will also be
further consideration of the following
motion:

“That the BiU further to
amend the Central Excises and
Salt Act, 1944, be taken into con
sideration.”

Knmari Annie Masearene (Trivan
drum)*: Yesterday, I was just refer
ring to the extravagant expenses of
a spendthrift who had neglected, while
carrying on his business, his wife,
and subsequently, when he found
himself unable to carry on business
any more, he wrote a letter to his
wife, expressing deep rese ts  for pasV
negligence, promising rich amends in
the future, in the mean time, explain
ing the business that he has launched, 
which is to fruition after five years
and give her all the pleasures and
palaces of the world. At the end of
that letter—and that is the important
point that I want to stress—he wrote
a postscript with an SOS message: 
you will kindly sell your wedding ring
and other jewellery that you have
inherited from your father and send
the amount to pay back the interest
on the heavy debt. That postscript is 
the prototype of this Bill which the
Finance Minister has presented before
this unhappy nation.

[ M r . D e p u t y - S p e a k e r  in the Chair}

At this juncture, with the SOS mes
sage of the Tea Bill, it is necessary
that we should examine the back
ground of this Bill in order to under
stand the position of our national
economy.

We have an increasing national
debt, which has now more or less
accumulated to almost three times the 
amount of our national income. We
have a deficit expenditure which is 
depending completely on loans or
taxation. We have to meet the ex
penses of confronting the misery and 
stagnation of unemplojTnent. We have
a heavy load of taxation starting with 
consumer goods, from .sugar, tea and
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[Kumari Annie Mascarene]
coffee to Income-tax with all its grada
tions. We have to meet the-perversi
ties of nature like famine and drought 
dancing like "blind Furies with the 
abhored shears cutting the thin-spun 
web of life” . We have, (to add insult 
to injury), to confront the vices of the 
administration in denying equity and 
justice to the common man. Finally, 
we have the economic programme of 
the Five Year Plan, -promising El 
Dorado to the nation, sitting tight on 
the nation, to be executed without 
delay so that the amount invested in 
it may fruition. In the light of these 
facts, we have this Bill to fill up the 
gap.

This is not the first time in the 
history of our coyntry that we have 
had to' confront deficit financing. In 
normal times, and' in times '̂ of depres
sion, it is sound pubic finance to borrow 
in order to form capital. Deficit financ
ing is either met by loans or taxation. 
But, strangely enough, we have both. 
In either case, it will be an income to 
the nation. But, what surprises me 
most is that while the financing of 
deficit expenditure is always followed 
by its natural and economic conse

quences of increasing the income per 
capita and solving unemployment, our 
experience in India today is that with 
all our deficit expenditure, with our 
loans, with our taxation, unemploy
ment has increased to the extent of 
stagnation. What I wish to ask the 
Finance Minister is, how is it that in 
India we have failed to achieve the 
logic of our economics as other coun
tries have achieved. Fall in the pur
chasing power of the common man, 
fall in the level of prices and fall in 
the standard of living are evidence 
enough to prove that there is some
thing radically wrong with our 
national economy.

The situation is all the worse in 
South India. We are none the wiser 
for deficit financing; we are none the 
wiser for the loans, for the taxation, 
for the increase of tax. All economic 
and industrial activities in the south 
are at a sland still. But we are not 
exempted from the incidence of taxa
tion. We are not reaping the benefits 
of capital formation. This distorted 
policy of differential treatment is 
bound to paralyse the extremities of 
the body politic with far-reaching 
political consequences. A time is fast 
approaching when the problems aris
ing out of neglect and indifference will 
create such a situation and attain such 
a stature as to defy solution at their 
hands. In Travancore-Cochin State, 
industrial activity is at a stand-still. 
The coir industries whidh had engaged

the masses are closed up; titanium 
which is a rare industry in whole of 
Asia is closed up; the Travancore 
Sugars and chemicals are closed up; 
the F.A.CT. is working only to half 
capacity; TOshew-nut and handloom in
dustries are closed up; the rayon indus
try in which we had invested 10 crores 
is closed up; the Travancore potteries 
electrical and allied industries are 
closed up; now rubber and tea are 

also dying. (A n Hon. M ember: Which 
is open?) To add insult to injury, the 
mineral resources of that State had 
been exploited by the Industry and 
Commerce Ministry. I am sorry that 

the Minister is not present here. (Som e 
Hon. M ember: He is present.) I am 
sorry. The other day, the hon. 
Mr. Matthen, from the other side, had 
been referring to the Hopkin Williams 
Agreement. Our richest resources, a 
resource which had been paying a 
large revenue to the State had Heen 
the minerals in Travancore. It has 
been told to this House by a Member 
from the opposite side that backrdoor 
agreements had been going on without 
the knowledge of the Central Govern
ment or the State Government with 
regard to that industry. This is not 
the first time that the Travancore- 
Cochin State had been exploited.

And I wish to ask the Travancore- 
Cochin representatives on the otner 
side whether they stand a party to 

this exploitation. (An Hon. Member: 
Yes.) I wish to ask them whether the 
poor, starving, miserable, forsaken 
wretches are allowed to be exploited 
in this manner with their consent. 
(Interruption). I am asking them 
whether they will raise a protest by 
resigning from this House. These are 
facts before the House. (Interruption).

An Hon. Member: That is not our 
object.

Kumari Annie Mascarene: That is 
not your object. Your object is diffe
rent.

The Minister of Defence Organiza
tion (Shri Tyagi): We are responsible 
Members.

Kumari Annie Mascarene: When
the people sent them here as represen
tatives, had they not given them pro
mises? I have received letters from 
my constituency very recently, ask
ing me: “ We have sent you there. Did 
you inform the Central Government 
that tapioca is being exported from 
Travancore, and during this time of 
scarcity we are starving and we can
not get rice, we cannot get tapioca. 
Did you make any mention of this to 
the Central Government” ?
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Shii P. T. Chacko (Meenachil): 
Prices have gone down in tapioca.

Knmari Annie Mascarene: 1 sent a 
Short Notice Question to the Minister, 
and yet no answer is coming forth. 
Naturally a deficit area, industrially 
a neglected area by the Centre, and 
constructively an ignored area by the 
planners, it is impossible for us to 
appreciate the rosy picture painted by 
the Finance Minister to justify the 
steadily increasnig expenditure which 
we, the Southerners, have to bear with 
equal responsibility, if not more. We 
are more than convinced that our 
salvation lies not in your hands. We 
are more than convinced day by day 
that an independent South alone can 

feed us. (A n Hon. M ember: No, no). 
With unfemployment and famine star
ing us in the face, with a steady drain 
of our life blood, it is impossible for 
us to agree to your fantastic notions of 
co-op>eration and nation-building. With 
these experiences stinging us to the 
quick the Prime Minister and his 
colleague, the ginance Minister, tell 
this House; “ The economic condition 
of the peasant has improved really” . 
Sir, it is the picture of a landscape 
vainly gay, painted upon crumbling 
clay.” Time wiU not tarry when the 
landscape will crumble to ruin.

It is clear from the speech of the 
Finance Minister that they are run
ning the postal system at a heavy cost 
—I do not question the correctness of 
his answer. The rural post offices are 
increasing and have increased, but I 
wish to ask them who is bearing the 
brunt of that loss. I happen to be the 
President of the Extradepartmental 
Service Employees’ Union in Trivan
drum. I know how they suffer. They 
are paid about Rs. 20 a month, and 
they have to pay the building rent, 
they hgve to maintain themselves and 
they have to run the rural post office.
I am asking them in all honesty 
whether they have got any respect lor 
the Constitution which demands equal 
pay for equal service. These Post
masters are recruited, they say, from 
retired and ex-servicemen. In my 
constituency, 80 per cent, of such 
people are young men recruited fresh, 
and the Deputy President of the 

4Jnion is a man who has rendered 30 
years of service. They have to go back 
without pension, without any allow
ance, without a provident fund, just 
rendering service. Is it not ejqploita- 
tion? Is it human.. I ask you. Have 
you no measures of relief? If you 
want to spread your postal system 
and give rural post offices, you have 
to spend from your pocket today, so 
that tomorrow you may reap.

Then, Sir, one word about the Tea 
Bill.

Mr. Depnty-Speaker: The hon.
Member must resume ther seat. I have 
given her a lot of time. Mr. Rama- 
swamy.

Shri S. V. Bamaswamy (Salem): 
While welcoming the Finance Bill for 
the very many measures of relief it 
gives, I wish to stress three points, 
viz., the financial position of the 
Madras State, the over-centralization 
in Delhi and the ineffectiveness of the 
economic control over expenditure.

That there is no additional taxation 
is certainly a matter for saitsfaction; 
that the level of exemption has been 
raised and that the single house owner 
is also exempt from taxation—these 
are all mezisures of relief, but one or 
two points I fail to understand. In 
spite of what the hon. Finance Minis
ter stated with regard to exemptions 
of super-tax, I still fail to be con
vinced why people who are in a posi
tion to pay super-tax should be exempt. 
I hope the Finance Minister will 
further explain the position in his 
leply to the debate.

I also do not understand why there 
is not a total ban on the import of 
toilet requisites. Unless it be the 
Finance Ministry and the Ministry of 
Commerce and Industry have a soft
ness for these toilet articles which are 
imported from abroad, I exi>ect the 
duty should be imposeid in such a 
manner that there should be absolutely 
no import of these baubles, as I would 
call them, these meaningless sophisti
cated artificialities. I also submit that 
the duty imposed upon the import of 
textiles from Britain is not enough, 
and I wish to speak about that more 
anon when the amendments to these 
Clauses come.

My friends Mr. Vallatharas on the 
other side, and Mr. Natesan on this 
side, have spoken about the grave 
situation in Madras. I only submit 
that the picture that they have given 
is an under-estimate of the gravity of 
the situation there. The situation is, 
if at' all, a matter which must 
immediately draw the attention of the 
Central Government, and it is impera
tive that the Central Government must 
rush to the help of Madras State. My 
friends have described the economic 
position in that unfortunate State. I 
shall now emphasize the financial 

, position of that unfortunate State.

The Madras Government have been 
very orthodox in preparing their 
budgets. During the war period, they 
have been able to accumulate a reserve 
of Rs. 50 crores out of revenue sur
plus, and even as late as 1948-49, they 
have been able to contribute to the 
Reserve Fund to the tune of Rs. 4-9
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tShri S. V. Ramaswamy] 
crores—^nearly Rs. 5 crores. But, un
fortunately, the finances of Madras 
State depend on an agricultural 
economy, and as you know, agricul
ture depends entirely upon the decrees 
of fate, those of nature. It has so 
transpired that this unfortunate State, 
this miserable State, has not received 
its due quota of rain for the past six 
years in succession— not one year, but 
six years in succession—^with the re
sult that famine began to rear its ugly 
head in Rayalseema in 1951, and it be
gan to spread to the southern districts 
as well, and to be brief and to be point
ed. Madras State— Tamil Nad—is in 
the grip of famine. The situation was so 
grave that the hon. Prime Minister and 
the Food Minister travelled through 
Rayalaseema, and finding the condition 
bad there, they promised support. On 
that promise, the Madras Government 
has spent Rs. 10 crpres on famine re
lief alone. As against this, the Centre 
has contributed only Rs. 2 crores as 
loan, and̂  Rs. 48 lakhs for running 
gruel centres. Now the position has 
become such that no additional taxa
tion is possible. The law o f diminish
ing returns has begun to operate even 
in the matter of existing taxation. ^

The sales tax which was introduced 
to  replaee loss of income by the 
introduction of prohibition is also 
showing diminishing returns because 
the purchasing power of the people 
has gone so low, and industry, trade 
and commerce and evers^hing is on the 
downfall. The result is that there is 
a revenue gap which is developing 
fast and into menacing proportions. 
In 1950-51, the revenue gap was Rs. 1-26 
crores. In 1951-52, it was of the ordei 
o f Rs. 5 crores, and in 1952-53, it was 
to the tune of Rs. 6 crores. Heroic 
attempts have been made by the 
Madras State to fill up the gap by 
increasing taxation, as for instance, 
the excise duty on petrol, and the sur
charge on passenger fares. But even 
with this, my humble submission is 
that they cannot make both ends meet. 
The position is such that loans alone 
cannot relieve the situation, because 
the State has not got the wherewithal 
to repay the loans. So unless there is 
a grant—and I understand the Madras 
Government have asked for a grant of 
Rs. 10 crores—the State will not be 
able to tide over the difficulties in 
which it finds itself today.

Long before tl^ Centre thought of 
a Five Year Plan, the Madras State 
had launched upon certain schemes of 
power and irrigation, which are really 
worthy of commendation. They have 
the Dower proiects like the Machkur.d 
project, and the Mayar project, and 
irrigation projects like the Tungha- 
bhadra and the Lower Bhavani pro

jects, not to speak of the Manimuthar, 
Mettur, and the Malampuzha projects.

RampadasagarAn Hon. Member:
project also.

Siiri S. V. Ramaswamy: All these
schemes were launched, and the esti
mated outlay on them was Rs. 85 
crores, and the State has spent over 
Rs. 75 crores on these pro^ammes. 
They have reached the stage of com
pletion, when we can expect the 
returns to operate. In 1951-52, the 
Madras Government actually spent 
about Rs. 17-6 crores, and in 1952-53 
about Rs. 18-5 crores. In 1951-52, the 
Union Government has contributed 
Rs. 6 crores Irom  the Special Develop
ment Fund, and Rs. 7 crores in 1952
53 as loan. In all a loan of Rs. 13 
crores has been advanced. In 1953-54, 
in order to complete these projects, 
Rs. 16 crores are necessary, Rs. 7J 
crores for the Andhra area, and Rs. 8  ̂
crores for the Madras area. The ques
tion is how this gap is going to be 
filled, and how the schemes are going 
to be completed. This is a stage at 
which you cannot give up or slow down 
these schemes, for tTie simple reason 
that with a little more effort, these 
schemes will come to fruition, and 
they will begin to pay the dividend. 
It is, therefore, necessary that the 
Centre advances the amount that I 
understand has been asked for by the 
Madras Government, to the tune of 
about Rs. 10, crores, in order to enable 
them not merely to complete these 
schemes which are at the final stage 
o f completion, but also to meet the 
extraordinary famine condition pre
vailing there. We have heard of the 
Rayalaseema famine, so far, but now 
the time has come for you to hear of 
famine in Madras. Unless the aid is 
given in right time, you will have a 
situation which will be assuming 
menacing proportions very fast. It 
may be that it is not a good precedent 
to give a grant to a particular State, 
to the tune of Rs. 10 crores. But I 
would very humbly and respectfully 
submit through your courtesy. Sir, to 
the hon. Finance Minister, that the 
situation in Madras is extraordinary, 
and never was such a situation heard 
of in the annals of that State.

Now, I would like to submit a few 
suggestions for the consideration of 
the hon. Finance Minister. 1 would 
suggest that a Minor Irrigation Works 
Commission be started. I have a great 
admiration for the major works no 
doubt, but major works, in my humble 
opinion, create only patches of pro.s- 
perity whereas there • are_ pockets of 
depression in several other areas. In
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order to diffuse and spread the entire 
financial resources of the country 
over the whole of it, to see that em
ployment is given over a wider area,
1 submit that a Cojnmission should be 
appointed to investigate into and assess 
the water resources in every nook and 
corner of the country, and see that as 
far as possible minor irrigation works 
are given preference, so that the people 
in the locality will be able to get Lhe 
benefit of the money spent, and make 
use of the water that is going waste 
now. In that connection, I would 
earnestly like to draw the attention of 
the hon. Finance Minister to the enor
mous quantity of water that is running 
waste from the Western Ghats into the 
Arabian Sea. Long ago, in 1897 a 
European engineer got the brilliant 
idea of the Periyar lake, by means of 
which he diverted the water that was 
going waste into the Arabian Sea, 
back into the Madura and Ramnad 
districts, to make them fertile. I want 
more of such schemes to be under
taken, Plenty of water God has given 
us, but that is going waste into the 
Arabian Sea. If only all this water 
could be harnessed and dive?Ted back 
towards the east of Western Ghats, 
then the whole of the Tamilnad area 
will be smilling with prosperity. I 
would impress on the hon. Finance 
Minister, the urgent need ^ or  this 
Commission, to find out ways and 
means of diverting the water which 
now goes waste into the Arabian Sea, 
so as to irrigate the lands east of the 
Western Ghats, and make the area 
prosperous.

I would also submit that the Rs. 3i 
crores that the hon. Finance Minister 
has been pleased to allocate for utilir 
sation through voluntary _organisa- 
tions, is not enough. I should have 
thought that more amount should 
have been placed at the disposal of 
the voluntary organisations, because 
the system has been in vogue and in 
practice in the Madras State, known 
as the firka development scheme. 
There, the Government have been 
operating on the basis of one-third help 
by the Government, and two-third 
help by the people themselves. It is a 
very salutary provision. If only you 
could find Rs. 10 crores, you could get 
Rs. 30 crores worth of work in kind, 
labour or material. And all told, you 
will have Rs. 30 crores. This ratio of
2 : 1 should be kept in mind, and I 
would request the hon. Finance Minis
ter not to think of it lightly, because 
in Madras at any rate, we have got 
very many well-organised voluntary 
institutions which have been doing 
tremendous work, and incidentally I 
may also tell the hon. Finance Minister 
that that will also help in ushering in 
an era of prosperity in the forgotten

distant State,— that unfortunate State 
of Madras.

The other point that I would urge is 
that I am not satisfied with the pattern 
of industrial development in "  this 
country. There is only lip sympathy 
shown for the small-scale industries. 
So many deputations have gone to 
Japan, and yet we are developing on 
the lines of the U.S.A. and England. 
The system of large-scale industries 
is not suited to the genious or the social 
set-up of this country. I would request 
the hon. Finance Minister to pay 
greater attention to the fact that what 
we should copy is the system that 
obtains in Japan, Switzerland, Sweden, 
Norway, Denmark and such small 
countries, where^ the. social set-up is 
very much akin "to ours,^ and the re
sources also are only limited. I would 
request the hon. Finance Minister to 
pay attention to the fact that a re
orientation in the pattern of indus
trial development is urgently called 
for. I would submit that a greater 
emphasis should be -laid on the deve
lopment of small-scale industries, not 
merely from the strategic point of 
view, but also from the point of view 
of giving wider scope for employment 
in the country which is now being 
haunted by this ugly spectre of un
employment everywhere.

I was submitting earlier that there 
was ineffective control oyer expendi
ture. I would request the hon. Finance 
Minister to give pointed answers to 
the several points that I am raising, 
with reference to the Explanatory 
Memorandum to the General Budget.

On page 25, I find that a sum of 
Rs. 89 lakhs has been spent on service 
charges for getting the contribution 
from the International Monetary Fund. 
Does it take, I ask, nearly Rs. 90 lakhs 
to get some money out of the Inter
national Monetary Fund? What is this 
service charge which is so excessive?

Again on p£ige 73, I find that on the 
Cinchona plantation in Bengal, they 
have spent nearly Rs. 97 lakhs for get
ting an income of Rs. 14,000. Where 
has all this money gone? A little while 
ago, the answer was given by an hon. 
Deputy Minister ‘I do not know the 
figures’ , but I stood up to point out the 
figures. I hope the hon. Finance Minis
ter will explain the position and satisfy 
the House on this point. At page 96 
you will find that a sum of Rs. 6 crores 
and 60 lakhs is going to be spent for 
the building of the capital of Bilaspur. 
After all it is a Part C Stat^ .and I do 
not know why such a large amount of 
public money should be spent on build
ing a capital. I would also invite your 
attention to a provision of Rs. 5-15 
crores made for filling the gap in
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revenue of Part C States. I would ask 
the Finance Minister: Is it necessary 
still to continue these Part C States 
and spend enormous amount of money 
on small bits of territory. It was just 
for the sake o f prestige that the whole 
paraphernalia of Government was set 
up in these States— a Legislative 
Assembly, a Council and all that. It is 
much better that they are amalgamated 
so that we can have more money for 
nation-building activities, I also do not 
know whether our Finance Minister 
would also agree to the abolition of the 
Council of States in which case we 
shall have a saving of Rs. 25 lakhs.

I also earnestly submit that the con
trol of these dams must be provincia
lised. Several points were raised with 
regard to the Hirakud Dam. I wish to 
point out that Rs. 173 crores was the 
estimated sum to be granted for all the 
major works; now they want an addi
tional sum of Rs. 50 crores. TJie en
gineers have placed, I submit with all 
sense of responsibility. Government in 
a very difificult position. They have 
committed Government to a sum of

- Rs. 170 crores. Government can go 
neither forw ard nor backward. Now 
they want another Rs. 50 crores. The 
end is not still in sight. Not merely 
that. They had originally estimated 
power production to be 9,33,000 kilo
watts; now they ^ay firm power will be 
3,41,000 kilowatts and in rainy season 
it will be only 545 killowatts. What is 
wrong about these estimates? Can 
estimates vary so much? What is wrong 
with the engineers who have estimated 
in this manner? What has been done to 
pull them up?

In this connection I would like to 
point out that the Centre should take 
a firm stand with regard to certain 
reforms in the State. For instance, take 
the question of the jury system and 
the assessor system. I know it is utter 
waste. If the Centre could insist upon 
the abolition of these sections in the 
Criminal Procedure Code it would be 
possible for the provinces to save a lot 
o f money. I would submit that the 
Finance Minister must prevail upon his 
colleague the Home Minister to see that 
the sections dealing witH the jury sys
tem and the assessor system are deleted 
from the Criminal Procedure Code in 
which case the Code will be simplified. 
The upper houses in the States should 
also be abolished, on grounds of eco
nomy, if for nothing else.

Another point about which I want 
to stress is the over-centralisation that 
prevails now. I do not see any reason 
why the All-India Medical Association, 
the T.B. Association, the All-India 
Educational Institute, the Reserve Bank

and several other institutions should 
be centralised in this city of Delhi, com
plicating the system of transport, living 
conditions, etc.

The Minister of Finance (Shri C. D. 
Deshmukh): Did the hon. Member say 
Reserve Bank?

Shri S. V. Ramaswamy: Yes, Sir. 
There is no reason why the Reserve 
Bank should be here. It can very well 
be in a central place like Nagpur, even 
from the point of view of strategic 
reasons. It would relieve pressure on 
accommodation.

Another point I would like to make 
is: there is a proposal to spend Rs. 50 
lacs on the construction of a building 
for the Supreme Court.

Mr. Deputy-Speaker: The hon. Mem
ber must now resimie his seat. There 
are several hon. Members, some of 
them who are anxious to participate 
in the debate, wish to speak for the 
first time.

Shri S. V. Ramaswamy: That I con
sider, Sir, is imnecessary now and that 
money should be saved for some other 
more useful purpose.

Shri B. L. Tudu (Midnapore-Jharg- 
rsim—Reserved—Sch. Tribes): I am
grateful to you for giving me an opporr- 
tunity to speak today in connection 
with the lot of the aboriginal tribes. 
Though I attempted several times 
before to put up our grievances before 
the House, I was not able to catch your 
eye. -Due to my deficiency in English, 
I do not know whether I will be able 
to express myself clearly or not, I feel 
it would have been better if I was 
allowed to speak in my mother tongue, 
Santali or in my provincial language, 
Bengali.

It is we, the aboriginals, who have 
made this country inhabitable by cut
ting jungles, with the attendant risk of 
fighting the wild animals, by levelling 
the grounds, filling up the ditches, etc., 
and still we are where we were. I am 
sorry to observe that we are deprived 
o f the opportunity of enjoying most of 
the fruits of our labours.

You know. Sir, that for thousands of 
years we have been neglected. For the 
past nearly hundred years, some well- 
wishers have tried their best for our 
uplift in various ways; but due to lack 
o f finances and other difficulties they 
could not reqlress all our grievances. 
Yet we are grateful to them for these 
partial benefits even. The British Gov
ernment made provision for the repre
sentation of the general public in the 
Government in 1935, but unfortunately
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we were neglected. After independence 
the leaders of the country, Mahatma 
Gandhi, our President Dr. Rajendra 
Prasad, our Prime Minister Pandit 
Jawaharlal Nehru and our Home Minis
ter Dr. Katju and others of the Con
gress made some provision in the Con
stitution so that some special privi
leges may be given for our uplift, with 
a view to bridge the gulf between us 
and the other advanced people of the 
.country. Seats in the legislatures of

* the Centre as well as the States were 
reserved, so that our grievances may be 
voiced. We are extremely grateful to 
them. Though the Prime Minister and 
our Home Minister are extremely 
anxious to redress our grievances, 
they are hard-pressed by other depart
mental matters. So, though they are 
anxious, they could not do much for 
us.

The well-drawn up Five-Year Plan, 
I have no doubt, will help the average 
people, but I doubt whether it will 
help much the aboriginal tribes whose 
standards are much below those of the 
average people.

They cannot even imagine our 
grievances as they are not accustomed 
to all these difficulties. One of our re
nowned Bengali poets had rightly said:

ft: fsw f  r a f  a Pf-j

A person cannot feel the pain of 
poison if he is not bitten by a poisonous 
snake. So it is in our case. In this 
House there are discussions about 
different plans, schemes, Committees, 
scientific researches etc. about which 
most of our members cannot even 
imagine. That is our condition here. In 
spite of that, I am really grateful that 
the present Government has appointed 
one member of our tribes as a member 
o f the Backward Classes Commission to 
put up our grievances before them. 
But I think that the said number is 
not adequate. May I request the House 
in this connection that, if possible, in 
all Committees etc. our representatives 
are kept not to give any instructions or 
orders but only to acquaint them with 
the origin of our grievances so that 
they can make the necessary plans for 
our development.

In connection with the grow-more- 
food campaign, I have to say some
thing. The grow-more-food campaign of 
the Government is more or le«?s snccf?Fs- 
ful, but had the plan been 'mi)lemeut©d 
in more varied ways, the results would 
have been much better. It is really 
very diflflcult to point out actually

where the defect lies, because there are 
so many channels lying between the 
Government and the public through 
which Government help is coming to 
us. The help given by the Centre 
is dried up somewhere in the middle 
so that the needy persons are actually 
getting less benefit than they are 
intended to receive. It is my earnest 
r^ u est  that some attention may 
kindly be given in the matter of 
redress. I would like to request the 
Agriculture Ministry particularly so 
that our young generation may get 
some practical help from  iagricultural 
institutions etc. I'or the upliftment 
of the econom ic. condition of our 
people, provision 'may kindly be made 
for getting lands for cultivation per
manently whether under the Bfiag 
Sanga or *rented system’, and for 
services in workshops, railways and in 
other government and private enter
prises.
10 A.M.

Regarding education, our benevolent 
Government is spending much by 
granting stipends to students who are 
prosecuting their studies in the colleges. 
It is true that practically none of the 
parents can afford the expenses of 
college education, and the Government 
cannot grant stipends to aU the candi
dates who apply for the same. It is my 
request that, if possible, some means 
may be devised by which all the stu
dents can get at least some help in 
the prosecution of their studies regard
ing admission fee, college fee, exami
nation fee, caution money etc. and 
from the rest of the grant, the most 
deserving students may be given sti
pends for continuing their higher- 
studies. Then everybody will under
stand that the Government is doing 
something for us all and not merely to 
a few. Our people are striving bard 
for their mere existence. I would 
request the Government to make some 
arrangements by which the tribal 
Members are empowered to look into 
these matters during the ofT-sessioti 
period—whether things are done pro
perly or not— and to keep in contact 
with the local authorities for the uo- 
liftment of the aboriginal tribes, both 
educationally and economically.

I further say that the Harijans and 
the major portion of the Scheduled 
Caste people are also in the same con
dition as we are, and their case may 
also be favourably considered.

In connection with the services, 
some Government posts are reserved 
for our people. In a number of cases. 
a suitable candidate is not found for 
the post and the post is made ‘general*. 
Why should these posts be made 
‘general*. Why not the Government 
train cundidates from our community
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to fill up these posts? We are getting 
only 10 years time. There is a provi
sion of some percentage— five or six— 
for the backward people. Why only 
5 per cent.? Why not more than 5 per 
cent.— any percentage which the House 
thinks should be given to us for the 
upliftment of our community. And I 
hope the House will not consider this 
as a sacrifice for us.
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^ r f^
^  ^  q r  ^  ^  qrr% I
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f^rar t  ^  ^  ^  ^  WTRT- 
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3 T^  % HJhTT ^  ^  ^  ifftfO T 
¥ t ^  I

w ^  ^  5sn^ ^  afk t
^  w ^  ? iW T  ^  f k ^  I  ^
^  ^  fr? w r 1 1% 5Tw1^ ? rw T  w ^
^  ^  TRfV ^  ^  ^  STRTT I  I
ftr# f<^TcTd ^

STRTT t  ^  ^  ^ ^  «Rrar
1 1 ^  p [  ^  qif)-

T O T ^ ^ 'y T ^ y T ^ ^ r arfy h K  ?I^  
]| f̂ 5Ri% ^  ^nrq’ q r  \

#  ark qft* r̂?[^
>3*1̂ 1 ^nr^ «i^«ii< ^  ĤRTT f  I 
^  TO T ft)T  ^  ^  f  I 3R^
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T?: ^  ^  ^
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^  ^

s p ^  % 3T̂  ^  3RT2: 2f7^

f  ark ^ ^  ^ ^  t  I
^  ^  a m  ^  %

srrfe^TRft ^  ^  ^  ^n^>n:
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gfRTT I  I 13ft)^ I

iRT ^n^ , T̂tfT ^  3fk I

W «W f »T![>^ : I

«ft 7»RVT ^  ^
I sftfT f w  3ftr ^ r f ^  i
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t  ‘
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f̂ THT̂  % e lk  'TT ^  3|rf^^T?ft <?̂ s«t)l 

p r  «n-3fk ^
^  srrf^TT f̂t vdctiiP^d 

fV ^  ^ t  ^  3i’ir<< î'RiiA'
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w  % ^fNrr p r  ^  ^  ^  "̂r 
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1 1  ^  ^ ^
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^
^  ^  ^ ^ l«a  ^  '3r¥T

^  ^  qr T>?mrn: am T
^  ^ ^nf% ?̂T ^

3fk  3TFft ^
|TT % ^  5PT% sfft ^
^O T% r ^  I

^  ^  ^TT^nr ^  fer*^ f^r%^ 

% T̂TET 3T7 i  ^
^  5KT^ 'TT 3 T ^  tTTR ^ 
s fk  5T^ ^  ^  ^  3T#

'TT ^  3T^^ ^
^  1̂|T ^ 3 ^  ^R f̂HT
^  t r I^  ŝrTRTT % .%rrT #  t-3^  ^ I

Prof. S. N. Mishra (Darbhanga 
North): I want to congratulate the 
Finance Minister for a very successful 
career of our State finances during the 
last year and also for k ey in g  our 
national economy in a state of fairly 
sound health. After the war, I think 
we can claim for the first time that 
we have broken the back of inflation. 
The general price level seems to have
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moved definitely in favour of the con
sumers. The anti-inflationary policy 
initiated by the Government a couple 
of years ago seems to have resulted 
not only in greater price stability but 
also in bringing the general credit 
situation under control. Then, Sir, 
there has been an extraordinary pheno
menon in our country, viz. the price 
recession has been followed by an in
crease in production. This is probably 
a phenomenon which has not happened 
in any other country in the world. 
And I think it is a matter of no mean 
satisfaction that our post-war peak 
level of production was reached in 
1952. So I now feel that we have almost 
turned the corner so far as the econo
mic situation is concerned. Also, the 
period of economic convalescence is 
almost over; and with the Five Year 
Plan the country now seems to be 
fairly launched upon the high road to 
progress and prosperity.

It is in view of all these things that 
it would be no exaggeration to say 
that if to Sardar Patel goes the credit 
for political consolidation of the coun
try, I think, the name of the present 
Finance 'Minister will go down in 
history for the economic stabilisation 
of the country.

But to say all this is not to overlook 
some of the weaknesses that have 
crept into our financial position. I feel 
that after Independence we have 
almost eaten up our cash balances and 
now it stands at a precarious level. 
We have almost used up Rs. 200 crores 
o f our cash balances. In the same way 
we have increased our public debt to 
the extent of Rs. 400 crores. And we 
are poorer in thg matter of currency 
reserves to th€extent of Rs. 650 crores. 
These are danger signals which point 
out that in the career of our finances 
'we have now reached a stage when 
we cannot expect to cover our budget 
by any further raid on our cash 
balances or by loans and that this can 
only be done either by foreign aid or 
by created money. '

Then there are some portents rising 
on the international horizon which I 
think the Finance Minister would do 
weil to take into account. Only 

recently the London Economist pointed 
out that there was some sort of a 
slump coming in America towards the 
end of 1953. And there is another 
thing, though very happy and auspi
cious—the Korean peace prospect is 
brighten up. Thank God. Particularly 
we in India are very much anxious 
that some solution should come up. 
But I think that so far as the repercus
sions in economy are concerned, these 
two factors may well weigh/ with us 
so that we may take precautions to

cushion off some of the adverse con
sequences that may follow in their 
wake. I am apprehensive that some of 
the pipelines of our revenue may be 
choked in consequence thereof. I would 
therefore like the Finance Minister to 
take these factors into account.

Then I would like to refer to some 
of the suggestions regarding the 
nationalisation o f banking and insur
ance which have been made in this 
House, not only by the Members 
opposite but also by Members on this 
side. As you know, Sir, we in the 
Congress Party are pledged to 
nationalisation of key industries as 
our objective. We cu:e also in favour 
of nationalising such sources of invest
ment. But it is an objective. At what 
time, to what extent and in what cir
cumstances and manner this should be 
done is a matter for practical and 
pragmatic considerations. And if the 
same objective can be achieved by not 
getting involved in some o f the diffi
culties which may overwhelm us I 
think we should not insist on some 
doctrinaire approach towards nationali
sation. I feel that the same objective 
can be achieved by the establishment 
of a National Investment Board. This 
is an idea which has fascinated me. 
So far as the origin of this idea in this 
country is concerned. I hope you will 
remember that the National Planning 
Committee appointed by the Congress 
had first mooted this idea. And this 
idea has also been elaborated by emi
nent socisdist thinkers like G.D.H. 
Cole.

I would like to draw the attention 
of the House to the idea of a National 
Investment Board, I find that the hon. 
Member of the Praja Socialist Party, 
Mr. Damodara Menon. who had v^or- 
ously taken up the idea of the nationa 
lisation of banking and insurance 
sometime back, seems to have lost the 
battle as he could not convince the 
Finance Minister by the rationale of 
his argument. But I want to take up 
this idea in a rather practical way. I 
have suggested that this National 
investment Board under the aegis of 
the State can serve the same purpose 
I am definitely of the opinion that if, 
short of nationalisation of banking 
and insurance, we want to control 
investment, if we want to direct invest
ment in a proper channel, if we want 
to prevent bad investment and also 
guide and stimulate investment in a 
positive sense, then this National 
Investment Board can be of great 
advantage.

So far as the composition of this 
National Investment Board is con
cerned. I would suggest that there 
should be representatives of the 
Government at the Centre and also of
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the Governments in the States; there 
should be representatives of the 
Reserve Bank, the Industrial Finance 
Corporation and other financial instil 
tutions. In this way this National 
Investment Board would be a repre
sentative and effective body and can 
be very helpful in controlling the 
main sources o f investment.

It would be needless for me to em
phasise that if we are pledged to a 
policy of full employment as our ulti
mate objective and if we have a 
National Plan to implement, there is 
no doubT that we will have to resort 
to some such course. Sometime back 
the Minister of Commerce and Indus
try had" hinted that something would 
be done to attract investment in some 
desired channels. I think this idea 
would also meet his point of view, be
cause in my opinion the National 
Investment Board should be able to 
guarantee a certain return over a 
certain period in desired channels of 
investment. It should not be only a 
controlling _bodv but, if possible, it 
should also be a financing or an invest
ing body. But all these things will have 
to be decided after taking into account 
the balance of considerations. I leave 
the idea at that.

And now I would like to say a few 
words about oiir financial or revenue 
policy for the last six years. Viewing 
it in a broad perspective of the history 
o f the last six years it seems to me 
that our revenue policy has been 
mainly in the nature of concessions to 
the higher income groups. It had been 
mainly in the nature of a retreat from 
the Liaquat Ali Khan budget. It has 
also been disinflationary. So far as it 
has been disinflationary it has been so 
good and so desirable. But I feel now 
a stage has been reached when the 
Government must realise the uti«r 
futility of pursuing further the present 
policy of taxation; because this conces
sion has resulted neither in greater 
investment nor in the success of loan 
operations. So I feel that the Govern
ment must now take into account what 
has beeii happening to the capital 
issues; what has been happening in 
the loan market. And if we take into 
account these factors, the conclusion 
is irresistible that we will have to re
orientate our taxation policy. In one 
sense it seems to me that the funda
mental dilemma of the revenue Dolicy 
does not seem to be resolvei Govern
ment does not seem to have made up 
its mind whether the economic salva
tion of the country lay through higher 
taxation and a stricter control or 
through less control and lighter taxa
tion. The Government must make up 
its mind— Government has tried to

strike a balance, and I think the 
balance was justifiable to a certain 
extent in the given circumstances— 
but now a ft^  having introduced a 
certain amount of stability we must 
also import elements of progress in 
our taxation policy. And particularly 
so far as this year is concerned, I think 
there could not have been a more pro
pitious year psychologically for rais
ing direct taxation than tins year, 
namely 1953, and that for a particular 
reason. We have launched a Five lear 
Plan and we could have appealed to 
the nation, with ample justification, 
to make sacrifices for the implementa
tion of the Five Year Plan. But it 
seems that the Government does not 
think that any special or additional 
effort is required for the implementa
tion of the Five Year Plan. The Gov
ern m en t thinks that the implementa
tion of the Five Year Plan is an easy 
and soft job and therefore it does not 
think in terms of a special effort or 
sacrifice.

I have no doubt that had Govern
ment been not unduly diffident or 
pusillanimous and appealed to the 
nation for greater sacrifies, the 
nation would have been responsive. 
But I do not know for what reasons 
this has not been done. I say that I 
am conscious of the fact that any 
reasonable increase in direct taxation 
would not result in greater revenue. 
Yes. I am conscious of that, but I am 
looking at it from another angle. You 
will realise that after having guaran
teed the private enterprise a free and 
unrestricted play in their domain, with 
this tendency towards stabilising the 
present taxation policy, it seems that 
the status quo is going to be main
tained to a certain extent and con
centration of wealth is going to con
tinue in the hands of a few. How sire 
we going to reduce this concentration 
of wealth in a few hands? There has 
been set up\a Taxation Enquiry Com
mittee—we are glad that such Com
mittee has been set up— although there 
was inordinate-delay in doing so. But 
I must make it clear that we do not 
expect much from the present Taxa
tion Enquiry Committee. While I say 
this I speak with all deference to the 
Members who man this Committee, 
but I would have felt happier had one 
or two persons from public life, with 
a certain amount of political edge in 
their views, been represented on this 
Committee. After all, taxation policy 
is not a matter to be viewed in an 
economic vacuum. It has also a certain 
political and ideological touch about 
it and so I would have felt haopier 
if this Taxation Enquiry Committee 
included certain persons of outstanding 
experience and ability from political
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life. Taking all social factors into 
account, I earnestly request for a re
orientation of the taxation policy so 
that equalitarian trends may be set 
up in our economy. As the U.N. expert, 
Mrs. Ursula Hicks, who conducted a 
financial survey of India under the 
auspices of the United Nations, has 
'said for the year 1950 it seems the 
present taxation policy also is “ largely 
a gamble on the willingness of the 
w ell-to-do to save” . I think ic cannot 
be characterised in any other mq^mer. 
Considering all these things I feel that 
in the balance, it seems that our finan
cial policy has some thing more to 
achieve. So I would like the hon. 
Minister not to allow himself to be 
impressed by the atmosphere in Delhi. 
In Delhi wherever you go, the roughest 
thing you collide against is silk and 
satin. 6ut I would like him to remem
ber that conditions in India, parti
cularly in the countryside are not as 
soft or silken as that. With these 
few words, I support the Bill

Shri V. P. Nayar (Chirayinkil): I
would like to know from the hon. 
Member the name of the economist 
who conducted a survey.

Prof. S. N. Mishra: Mrs. Ursula
Hicks.

Shri V. P. Nayar: I hear it as.,
Mr. Deputy-Speaker: He cannot

interrupt the proceedings like that.
Dr. S. P. Mookerjee (Calcutta South

East): We have reached the last stage 
of the drama when bouquet throwing 
and stone throwing at the Finance 
Minister will now culminate in some 
quotations from Telugu and Marathi 
combined and also some extracts from 
Sanskrit.

I would like to refer to some aspects 
of .our national problems not for the 
purpose of merely criticising the 
Government but for sounding some 
notes of warning. Undoubtedly there 
are some good features in our finan
cial administration and I for one will 
be the last person to take a pessimis
tic view of things. At the same time 
there should not be an undue com
placency and there are certain danger 
signals which are coming in front of 
us and it will be the height of folly 
to ignore them. We are passing just 
now—I believe the Finance Minister 
himself has admitted it—from a stage 
of transition which represents a rather 
painful changeover to the buyer’s 
market and in its wake it is causing 
jerks to practically all the components 
of our national economy. Undoubtedly 
our industrial production has gone up. 
It is something on which we can con
gratulate ourselves but at the same 
time we are witnessing the effect of a

buyer’s market. The cost of living in
dex has not decreased. Rather it has. 
shown a slight increase in some areas. 
Wholesale price index undoubtedly has 
been reduced and there has been some 
reduction in the price of raw materials, 
but so long as the purchasing power 
continues to be low as it is today, it is. 
ultimately ^ u n d  to affect our produc^ 
tion. We would like to know what 
exactly the Government’s plans are. 
how they propose to anticipate the- 
prevention of what may amount to be 
a crisis. How it is to be done is a 
matter which has to be examined from 
the point of view of the Government., 
the industrialists as also the .workers. 
Unless all these three interests put 
their heads together and keep the con
sumer’s interests in front oi them, it 
is not possible for us to get a soiution.

Over and above this, there is ark. 
increased competition for exports in 
the overseas markets and that also is. 
telling very seriously un some of our 
big industrial productions. If we look 
at the profits for 1952—we have not 
been able to__get them all it does 
indicate that there will be less profits 
in the industrial field in 19o2 than la  
1951 and in fact, the financial proposes, 
themselves envisage that there may be 
less realisation from taxes in some- 
spheres at least.

There accumulation of stocks in 
some of the'15ig industries. Soine fa ^  
tories are closing down. It is a feature- 
which we find to' be a c o m m o n  one in 
almost all parts of India and naturally., 
that is resulting in Unemployment. 
Unemployment amongst tiie workers 
and unemployment amongst tne 
middle classes due to the policy or  
retrenchment and want of occupation 
are assuming very serious proportions 
we do not see any constructive ap
proach to the solution of this p rob l^ - 
either in the'policy as adumbrated by 
the Government or otherwise.

With regard to food, there are famine 
pockets in this country. I would very 
strongly urge the Government to change 
the Famine Code completely. That was 
based on considerations which existed 
in this country nearly 75 years ago 
when we were under foreign rule but 
now sometimes taking advantage of 
these rigorous provisions of the 
Famine Code, Government refuses to- 
offer help in areas where people are- 
suffering for want of food. In many 
cases it is not physical shortage but 
it is due to the incapacity of the people 
to purchase at the current prices. Food 
prices as you know. Sir, absorb nearly 
50 per cent, of x»ur cost of living index 
and unless and until there is a sub
stantial fall in food orices, we can- 
never expect to have a real improve
ment in the economic condition of the- 
country.
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Now our economy naturally largely 
depends on agriculture. The whole 
Planning Commission’s recommenda
tions allot 50 per cent, ot the total 
amount to agricultxire and so far as 
the other sectors are concerned, 
they have not received the shares 
^ h ich  are really due to them. Look at 
the condition of some of the major 
iactories. Today in answer to a ques
tion, the Minister of Agriculture 
referred to the sugar industry. He said
13 sugar factories in U.P. have now 

d osed  down. The reason is, no sugar 
cane is available, and as a matter of 
iiumour he said if more sugar cane was 
■available, the factories would not have 
closed down. Is it a part of the 
•economic planning of the Government 
that sugar production which reached 
a certain peak level last year is to be 
reduced this year? What will be the 
effect on joca l consumption? What will 
be the effect on possible export of 
sugar outside? What will be the effect 
on  emplojnnent? Then, look at tea. I 
<io not wish to go into the details. But, 
that industry is also presenting pro- 
Wems which have to be taken up 
from a long term point of view. With 
regard to jute, the recent Indo-Pakistan 

TTrade Pact has contributed to certain 
results which have been disastrous 
to  millions o'f our jute growers. 
I do not know under what circum
stances this Trade Pact was really 
formulated between India and Pakis
tan. Of course, the Minister may say 
that it is not mainly due to the 
Trade Pact. Let us not quarrel about 
the quantum of responsibility. But, it 
is certainly a contributory factor. In 
any case, the fact remains that the 
prices of jute have completely toppled 
■down. They have gone down to nearly
10 or 12 rupees in parts of Bengal and 
Assam, In the U.P„ I read about 3 
♦days back that the prices have gone 
down to Rs. 7 or 8 per maund. While 
there is a proposal according to the 
report of the Planning Commission that
3 lakh acres should be allotted for 
growing jute in the U.P. alone, the 
■Chief Minister there has stated thal 
it may not be possible to have even 
half of the acreage that U.P, had last 
year. Last year, U.P, had only ,90,000 
acres.under jute. When the question is 
raised about the fixation of minimum 
prices for jute. Government says that 
it has not made up its mind /nbout it. 
As it is, the Planning Commission it
self puts the issue very clearly and 
categorically. Maintenance of an ade
quate degree of control over the prices 
-of different agricultural commodities, it 
•says, continues tolTe the essential con
dition of our agricultural planning. 
The price policy, it says, remains a

pre-eminent factor in the fulfilment of 
our agricultural plan. But, actually, 
when you find tlvat prices are toppling 
down, which may affect not only 
millions of poor agriculturists, but also 
the future of the entire industry itself. 
Government says that it has not yet 
been able to make up its mind and it 
has no proposals to make at all. These 
are industries which are virtually con
trolled by foreign interests. I have no 
time to go into the details. But, it is 

•of great importance that the national 
policy must not be dictated by these 
foreign interests who control the future 
of these industries. Things liave hap
pened in the past which will certainly 
indicate the desirability of our dictat
ing the policy and not the policy being 
dictated J o  us by agencies which may 
not be ultimately interested in our 
national welfare. .

Income next to the public sector, the 
nationalised industries, the State con
cerns which are coming up in different 
parts Of the country. I certainly would 
like to take a completely non-partisan, 
and if I may say so. a national attitude 
towards the future^ of these institu
tions. They belong to4h e nation. It is 
of the utmost importance that they 
must be developed to grow in such a 
manner that we may be able to become 
self-sufficient in the directions which 
they are expected to serve; and also 
they may give us rich experience for 
the purpose of expanding our activi
ties in regard to the development of 
national concerns. But, it is also of the 
utmost importance that nationalised 
concerns must not become a bureau- 
cratisation of these concerns. We must 
be able to devise the means so that 
these institutions can be managed 
efficiently, honestly and in a business
like manner. All these three conditions 
should be fulfilled. ^

It is a matter of great pain when 
you hear on the floor of the House 
that our shii>building yard at Vizaga- 
patam today is being threatened with 
retrenchment to the extent of about 
800 workers, mostly technical men. 
When we discuss this matter on the 
floor of the House, we are told that- 
because of want of materials or for 
some other reason, retrenchment has 
become inevitable. I do not wish to 
go into the details, Bnt. I would 
specially appeal to the Minister of 
Production, who, I am ^lad, is present 
in the House, that he should not allow 
this retrenchment to come without 
an impartial enquiry, A demand which 
has been made on behalf of the Opposi
tion and some Members of the Gov
ernment pai:ly also like Mr. Harihar 
Nath Shastri. is that there must be an 
independent enquiry immediately, and
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that these 800 and odd people should 
be restored to service. After an en
quiry has been made, if it is found 
that retrenchment is inevitable in 
some directions, a proposal should be 
drawn up and it should be cfTected in 
such a manner that we do not lose 
the services of men who are really 
technically qualified for the purpose 
o f ship-building. Here, the disclosures 
which have come out in the report 
of the Public Accounts Committee 
are really heart-rending. Mistakes 
may be committed. Of t ourse, when 
big attempts are made, big niistakes 
also are made. It is not about the 
mistakes that ^ e  are worried, but 
about the speed with which we pro
pose to rectify them and prevent the 
possibility of the recurrence of such 
mistakes. It is in this respect that 
Government should come out with 
their specific proposals.

I had suggested at the time of the 
discussion of the Budget that there 
should be pre-audit or concurrent 
audit system with regard to the 
management of these institutions. If 
that is done, this sort of startling dis
closures, which are more or less o f  the 
nature of a post mortem examination, 
which may give satisfaction to some, 
but which are nothing but a matter of 
regret and humiliation to us all, no 
matter whether we belong to tlie 
Government party or the Opposition, 
can be avoided. These institutions 
must be run as business-like institu
tions. Specially, I would suggest to the 
Government that the relationship 
between the workers and the em
ployers in these factories must be of 
a kind completely differeijt from what 
we find in a normally private-managed 
institution. We are talking of a Wel
fare State. We are talking of creating 
model conditions so far as the workers 
are concer ĵ^ed. When we have these 
national factories, which are dedicated 
to the service of the country, why 
should it not be possible for us to 
establish such a relationship between 
the workers and the employers there 
that both may join hand in hand and 
through co-operative efTort build up 
these institutions of national value 
and national importance? Unfortu
nately, in many of these institutions, 
whether they are Ordnance factories 
or other factories established in diffe
rent parts of the country, we are getr- 
ting complaints from the Ic^bourers or 
workers. It is not for us 1o judge as 
to who is right and who is wrong. 
What I am saying is, there is lack of 
that atmosphere which can produce 
united work on the basis of common 
understanding and common service 
for the attainment of a common pur
pose.

SB PSD

So far as the National Laboratorifes 
are concerned, we have spent crores 
of rupees for building them up. I am 
proud of them. They are institutions, 
which, as the Prime Minister said the 
other day, are capable of producing 
great results. But, I would like tc 
sound a note of warning here. Ihese 
National Laboratories will remain 
only fine buildings, may be fine equip
ment also, unless you are able to equip 
them with properly trained men. 
Where are these men to come from? 
You are now picking up the men from 
the existing universities and other 
institutions throughout the country, 
and bringing them to the National 
Laboratories p a y in g  them salaries 
higher than ^ a t  they were getting 
in their own institutions. It may be 
right, it may be necessary for the time 
being. But, unless and until you keep 
these Universities alive and prosperous 
and you make it possible for them to 
produce a generation of men, trained 
in the highest scientific skill and 
knowledge, so that with our Indian 
staff we may be able to equip these 
National Laboratories, there is no 
future for these great institutions. 
Unfortunately, the grants which have 
been made by the Government for 
this purpose are utterly iradequate. 
Unless there is a significant change 
in the policy of financial assistance 
to our higher technical institutions, 
aria Universities, the future of these 
National Laboratories also would be 
doomed, and their tenure will oe of a 
very short-lived character.

With regard to the taxation pro
posals, I do not wish to go into the 
details. So far as the postal rates are 
concerned with regard to books and 
other things, already, it has been said 
how it is likely to hit the reading 
public, especially the student com
munity. The Finance Minister is not 
getting a very large sum out of this 
taxation. As a gesture towards the 
development of educational and cul
tural activities, perhaps, he might have 
been able to find some substitute in 
the place of the increased postal rates. 
With regard to exemption from taxation 
for donations for charitable purposes. 
I certainly disagree with the amend
ment which the Finance Minister has 
given that if the donation is made for 
the benefit of a religious community, 
such a donation will not be exempted. 
This is the disease of secularism going 
so deep into the hearts of Government 
that it may result in corroding the 
hearts themselves. If someone gives a 
donation for the benefit of a religious 
community, or for the matter of that 
for B particular community, so long 
as the purpose is all right, why should 

it not be regarded as a bono /ide charity. 
Even under the existing Constitution, 
as you know, Sir, the Article makes it
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abundantly clear that there may be 
special help given to women, children, 
backward classes, scheduled castes. 
Supposing you have seme orphanage 
for Hindu children, you have certain 
widow homes in various parts of the 
country, and if there is a big donation 
given for such purposes, I do not see 
any reason wHy the Government should 
withdraw the favour of exemption 
from, the donors to such institutions. 
Even at this late stage, I would request 
Government to re-examine it. If there 
is any unsocial purpose for which a 
donation is made, it is open for Govern
ment to reject it, but merely because 
a community or a section of the people 
is helped in accordance with a scheme 
which is otherwise desirable, the facili
ties which otherwise would have been 
open to the donors should not be 
withdrawn.

With regard to the expenditure 
which is mounting up, we must be 
able to regulate it. So far as taxation 
is concerned, it is difficult; I believe 
it is not possible to have much more 
revenues in this country through taxa
tion. Of course, it will take two years 
before the Taxation Enquiry Com
mittee concludes its labours, but there 
are certain directions in which we 
can move, and I would request the 
Finance Minister to examine these 
proposals in a detached and dispas
sionate manner.

I would certainly support the re
imposition of Salt Tax. It will give 
us at least Rs. 10 to Rs. 12 crures, and 
it will not affect the consumer. It may 
affect certain classes of middlemen, 
and I believe. Sir, that the re-imposi
tion of this tax will bring to the 
coffers of th^ Government a decent 
amount every year through which our 
development plans may be pursued.

I would urge the Government to i&- 
examine its present prohibition policy. 
A  certain enquiry was conducted in 
Madhya Pradesh by a Judge or the 
Chief Justice, and certain ugly dis
closures have been made, although the 
report has not been made available 
to us. I am not saying that you should 
encourage people to drink. You can 
have your own policy. It must be a 
social matter, but by some revision of 
the present policy of prohibition 
which is costing the country nearly 
Rs. 40 to Rs. 50 crores including what 
is being spent for keeping the huge 
Police and C.I.D. paraphernalia, we 
may easily able to get at least half 
that amount, without in any way 
encouraging any social evil in this 
country. In fact, even in our present 
budget we expect Rs. l i  crores from 
foreign liquor. So, the possibility of

our getting revenues from liquor is 
not entirely over-ruled in our budget. 
We should be able to look into this 
matter with a certain emount of 
realism.

I would suggest *iiat we consider 
the proposal of abolishing the Part 
“ C” States. It is costnig us ciores o f 
Rupees every year unnecessarily, and 
now that five years have passed smce 
the Constitution was framed, this 
whole question should now- be r ^  
opened and examined not in the light 
of the interests of individual groups o f 
people residing in some parts of the 
country, but in the interests of the 
entire nation. I would certainly ask . 
Government to consider the desir
ability of abolishing the Upper Houses, 
not only here but throughout the 
country. To my mind they are not 
expected to give us any good results 
at all. They are totally unnecessary 
and we may be able to save crores 
of Rupees every year by this step. It 
cannot be done overnight.

Shri K. K. Basu (Diamond Harbour): 
What about the defeated Ministers?

Dr. S. P. Mookerjee: The defeated 
Ministers will be appointed to the 
Planning Commission. You can have 
some more Planning Commissions.

At one stage, the Finance Minister 
stated that he was examining the 
possibility of revising the 
not by direct legislation, but through 
gentle methods of persuasion. Of 
course, when his methods of persua
sion start, they are sronietimes very 
gentle, too gentle to be resisted. This 
possibility of revising the allotment to 
privy purses—^whether So per cent, be 
ear-marked for development purposes 
in the areas where these Rajpramukhs

* or the Rajas and Maharajas reside,-— 
or imposing income-^ix on this total 
allotment may be examined.

Then, I come to this top-heavy 
administration. I was g l^  one Mem
ber from the Congress Party yester
day spoke with regard to tlie large 
number of Ministers and the manner 
in which the administration is becom
ing top-heavy. It is becoming a serious 
problem not only at tne Centre, but 
in fact, in the entire country. My 
province in particular, bemg the 
smallest province in the whole o f 
India, has as many as 32 Ministers. 
Of course, as the Chief Minister said, 
reciprocity came from the Centre very 
quickly, and what Bengal started, the 
rest o l India, at least Delhi, followed 
very SQpn. That gives hardly and satis
faction, and the desirability of improv
ing the condition of this top-heavy 
administration should be taken up.
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If we examine the Police budget—
J do not wish to go into details—the 
Police budget discloses an enormous 
increase throughout the country. Law 
and order seems the biggest problem 
in the country today, and not the 
amelioration of the conditions. . .

11 A.M.

Shri M. L. Dwivedi (Hamirpur 
Distt.): You are creating the problem.

Dr. S. P. Mookerjee: The hon. Mem
ber says that they are creating the 
problem. I know it. The problems are 
created by them. Therefore, law and 
order is very necessary.

Shri M. L. DwiTedi: I said you are 
creating the problem.

Dr. S. P. Mookerjee: The other day» 
the hon. Member himself created a 
minor law and order problem by allow»- 
ing half his body to come inside, and 
leaving half outj:ide. In any case, the 
law and order problem also is there. 
Of course, it will be there in any 
country, but if there is to be a Police 
Raj and not a Raj dependant upon the 
willing co-operation of the people, 
obviously the very purpose j f  any 
Government will fail.

Now, about the money we are spend
ing on the C.I.D. During the last few 
weeks, I have been having some ex
periences with regard to the censoring 
of letters, about the clumsy and in
efficient manner in which it is done. 
Of course, letters are censored, and 
among the letters I get, it is very 
difficult to open many envelopes. 
Practically half the letter is torn and 
it is pasted in such an inefficient and 
clumsy manner that you cannot read 
it. Sometimes, the postage stamp itself 
is found inside the envelope, and half 
of the postage stamp is outside. Three 
days ago, a letter addressed to me from 
Calcutta was found in an envelope 
which came from Bombay, and tiie 
Bombay envelope had the Calcutta 
letter. Of course, the climax we find 
was in U.P. which was reported three 
days ago. A  letter was addressed to 
the Secretary of the Teachers’ Satya- 
graha Committee. The envelope came, 
but inside the envelope was a love 
letter written by a newly married wife, 
and apparently, the letter which was 
meant for the Secretary had gone to 
the poor husband. Of course, where 
the husband lives no one can trace. I 
do not know whether my friend 
Mr. Algu Rai Shastri, who has been 
appointed arbitrator, knows anything 
about it or not. These are clumsy ways 
of doing things. I would certainly sug
gest that someone in Government do 
look into thwe matters so that, if 
letters are to be censored or the C.I.D. 
has to work they may work in a proper.

manner, and not in this crude, ineffi
cient fashion.

With regard to defence expenditure, 
we are spending Rs. 200 crores now. 
O f course, as I said ar. the time of the 
introduction of the budget, I shall be 
the last person 1o suggest that we 
shomd slacken our defence require
ments. But this question has got to 
be gone into. Instead of doing re
trenchment, you have got now four 
Ministers. You have the Prime Minis- 
tei in charge of defence: you have one 
Minister for defence organization;—I 
do not know if there is a Minister in 
charge of defence disorganization— 
there are two Deputy Ministers also 
tagged on to it. A Mmistry with four 
Ministers means that the Ministry is 
looked after by nobody. It is nobody’s 
responsibility. There is no co-ordina
tion.

With regard to defence also, I was 
rather perturbed when I heard the 
Prime Minister say tnat we would be 
satisfied to have only some second-rate 
equipments. That is rather a poor way 
of building up the defence of the 
country. Second-rate equipment can 
be blown up by first-rate equipment 
quickly, and I do not know how our 
defence organisation will be built up 
if the basic proposition is that we 
shall be satisfied to have second-rate 
equipments and so on.

With regard to the expenditure on 
defence, I believe Rs. 5 lakhs are spent 
every day— the Finance Minister may 
correct me; it was Rs. 5 lakhs pre
viously— on Kashmii alone, which 
comes annually to Rs. 15 to Rs. 20 
crores. Now, what is going to be the 
future o f Kashmir v,is-a-vis India. That 
is a very vital question which has got 
to be decided. Dr. Graham has submit
ted his report, and in his report he has 
virtually pointed out that he expects 
to give no help at all in the solution 
of the Kashmir problem. Although we 
have differed in our approach to the 
Kashmir problem, on the question of 
Kashmir vis-a-vis India, yet I believe 
there is a large concensus of opinion 
in India that the time has definitely 
come when the Kashmir issue should 
be withdrawn from the U.N'.O.—with
drawn, not in the sense that we with
draw from the JJJ^.O. itself—because 
we went to the U.N.O. with a com
plaint of aggression, not on the ques
tion o f accession. And Dr. Graham, 
in his fifth report, has virtually ex
pressed his inability tc do anything in 
respeoi of that.

And therefore we should quietly 
withdraw it from the U.N.O., and say 
that we do not want the interference 
of the Um'ted Nations at all and that 
the matter should be settled between



4357 Finance Bill 16 APRIL 1953 and Central Excises and
Salt {Amendment) Bill

4358

[Dr. S. P. Mookerjee]
Kashmir and India. Of course, we 
have pleaded and we have urged very 
strongly that it can only be done on 
the basis of the entire State coming 
to India, wholly, completely, un
equivocally and irrevocably. So far 
as the rest of Jammu and Kashmir is 
concerned, which is in the hands of 
Pakistan, something has to be done 
with regard to its future. We have 
pleaded that that territory must be 
won back for India. We do not wish 
that any part of our territory should 
go to the hands of the enemy, but if 
that is not done, if ihe DOlicy of the 
Government is tiiat the cease-flre line 
will be the ultimate boundary line 
between India including Jammu and 
Kashmir, and Pakistan, let us hear 
that finally. We do not want it at all. 
But let us know what is the Govern
ment policy in this matter, and we 
would like the curtain to be drawn 
finally on the Kashmir issue, so far 
as its finality of accession to India is 
concerned, and the greater the delay, 
the greater the risk of misunderstand
ing and also the possibility of conflict 
between India and Pakistan.,

Lastly. I would like to say a few 
words on the impending visit of the 
hon. Prime Minister to Karachi. If 
the relationship between India and 
Pakistan improves on a stable basis.
I have no objection at all.

Shri M. L. Dwivedi: How does it 
concern the Finance Bill?

Dr. S. P. Mookerjee: Everything is 
concerned.

Mr. Deputy-Speaker: Everything
concerns the Finance Bill.

Dr. S. P. Mookerjee: That shows
that it is not merely a law %nd order 
problem, but sometimes a problem of 
constitutional knowledge also.

Unless and until tliere is some 
understanding or some possibility of 
the basic approach of Pakistan to
wards India changing, I do not think 
that the hon. Prime Minister should 
go to Karachi just now. There may 
be some exploration. There are so 
many questions such as the passport 
system, the minorities problem, the 
evacuee property issue, and the Kash
mir issue, ^ e  canal water issue etc. 
In every one of these issues we have 
been degraded, abused and even mis
represented. The last thing to do is to 
give any prestige to the present 
Pakistan administration which is vir.- 
tually on the collapse; it ha<l let loose 
certain forces which are now strong 
enough to devour the administration 
itself. Now for us to go and start 
doing anything for the purpose of 
giving them a sort of revival will be 
the highest possible mistake. I am not

suggesting that the two Prime Ministers 
should not meet. Let me not be mis
understood. But there must be some 
understanding that the attitude of 
Pakistan towards some of the basic 
problems which have divided India 
and Pakistan, has changed in a satis
factory manner; there must be some 
proof of it, before our Prime Minister 
can go to Kaitrchi and meet the Prime 
Minister of Pakistan. ^

The other day, as the invitation and 
telegrams were coming here, there 
were conferences in Lahore and in 
Peshawar, which were participated in 
by the Chief Ministers of the States 
concerned, and also by the Governors 
of those States, and there was 
nothing but abuse of the Government 
of India, of India, of Hindus etc. Now 
if simultaneously this hot and cold 
business is blowing; let them blow hot 
and cold, but so far as we are con
cerned, we should be extremely careful 
in our approach to these problems.

Then, so far as the condition in the 
country today is concerned, the other 
day, the hon. Prime Minister—we saw 
it in the papers—at his party meeting 
read out 12 certificates, or some certi
ficates from some foreign quarters 
and said that accordin.? to some foreign 
estimates, India is one amongst the 
12 best-administered countries in the 
world. We do not know the list of 
those countries. We do not know on 
what pattern, these foreigners who 
came to this country either for health 
reasons or for political reasons or 
various other reasons, chose to give 
these certificates. But the resQ touch
stone will be hot the verdict of foreig
ners who come to this country as 
guests, either wanted or unwanted, 
temporary or permanent, and then go 
away, but a verdict on the basis of 
the willing decision of the people them
selves, and that must be on the basis 
of the solution of the immediate pro
blems, economic, locial, political and 

. international, on which the safety, 
prosperity, honour and the economic 
advance of the people as a whole 
depend. That will be the real touch
stone, and it is a matter of regret to 
say that so far that is concerned, 
so far as the verdict of the people 
generally is concerned, that verdict is 
not yet in favour of the Government, 
and it is rather definitely against it.

^  f ^ T  ^
^  I ^  t t  ^
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151 (1) The reports of the Com
ptroller and Auditor-General of India
relating "to the accounts of the Union
shall lie submitted to the President, 
who shall cause them to be laid before
each House of Parliament .
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^  f  ^  ^
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^  ?rk  ^

^ 1  4 ‘ ?rrT % ^ r m  ^

g  ^  ^rr^ ift irm ff
^  q ^ n  % ?TTT W T

m  T | f , ^  % TO ^  ^hnft

fr r fn ^  ̂  ^  T i t , ̂
«T^rfr ^  ^  ^  ^  ^  ^  ^KT«f

^TT# t ,
A' ^ P T  ?TT5T 3T^ ^  ^

^ lir  'TT  ̂ ^  ^
^rm f% ^  ?TT# 5TRT % ^  ^  i

- I 4 irm?t n̂?TT ^ CWINC 
W tJ ,

^  i|r 5 ^  irnft ^  ^r??n 

g  •

“ Madhya Pradesh (M.P.) is one 
of the richest States of India in 
minerals. Thqre are large depo
sits of coal, bauxite iron, copper, 
manganese, limestone, etc. No 
large scale industrial use of the 
mineral wealth has so far been 
attempted. Absence o f  cheap 
power appears to have been the 
principal handicap. Surveys for 
the purpose of utilising the watery 
resources of the area were under
taken about thirty years ago but 
the reports were discouraging. It 
w a^at the time brought out that, 
in spite o f the copious rainfall 
over the entire area, the water 
resources could not be utilised to 
produce cheap power or cater for 
large scale irrigation of the millions 
Of acres o f cultivated areas. Re
cently, however, at the request of 
the Government of M.P. a fresh 
reconnaissance was carried out by 
the CWINC, and it was revealed 
that potential for power exceeded 
one million kw. and water could 
also be made available for peren
nial irrigation of nearly a million 
acres of land**.

“ The Bastar area of the State is 
a sparsely populated tract. Culti
vation is done on a restricted 
scale and the plentiful mineral re
sources have not been explored 01 
exploited. A  part of this tract 
is on a plateau at an elevation of 
over 2,000 feet above mean sea 
level. The rainfall is good and 
climate exhilarating. The area 
theqrefore offers great scope for 
resettling and rehabilitating re
fugees from Western Pakistan. 
This can be achieved without dis
turbing or encroaching upon the 
areas occupied by the tribal popu
lation”

“ The principal river of this area, 
the Indravati, has great potential 
for power development which is 
absolutely necessary for exploiting 
the rich iron ores concentrated in 
two . comparatively small areas, 
aggregating to over 100 crore tons, 

containing 68 to 70 per cent.sUJd _  .
of pure iron, for the manufacture 
of pig iron, cast iron, steel, etc.”

^  T̂TT % ^

f% ^d'Hi ^4>dl
fk^nx 7̂??TT I ^  ^  ^

?F ^ ^ 3R T  I 

5ft|spT^TOTHTFr ?r ^  5T^ 
^  ^nrrrr »
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^  f̂ T̂T̂ TT =^T^r f  :

“At the reqjiest of the States 
Ministry, a reconnaissance survey 
was S e d  out by the CWINC in 
Bastar area and four suitable dam 
Bites were located where ^ v e lo p - 
ment appeared attractive. Three of 
them are on the Indravati and one 
on the Sabari, both tributaries of 
the Godavari. The power poten
tial of these wiU be in the neigh
bourhood of 31,400 k.w. conti
nuous. Besides, the dam on the 
Sabari river will provide 
tion facilities for an area of about 
7 lakh acres” .

^  ^  f  ̂  ^  ^  ^
I  ^  ^  ^  ^

^  t  I

TRt f̂ r̂ PTT I

Hasdeo Dam Project—Rain 
cauges were fixed at the dam site 
Ind  in the catchment area 
Gauge, discharge and rainfall 
observations were in progress tili 
the close of the sub-division.

Later on, the State Qpvemment 
desired to keep in abeyance inves
tigations vin the Hasdeo Project 
and. as a result, the Hasdeo Sub
Division was abolished on 26th 
December, 1949.

5ITTT ^  ^
^nn I  ^  ^  ^  ?ft5RT
%  ^  ^  ?nft ^

^  U X V !(^  ^
^  ^  ^  ^  <r?T ^

% Ti|̂  ^  ^  TO’T y ^  
?rrT ^  ^  ^ I

^  ?rrr ^  ' r f ^
^  cHTT) feTRT

i  I ^  ^  ^  ^
MfWl'T* ‘T>̂ cT| ^ ^
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^  \ ^  -f̂ TSTR ^  ^
^  ^  W U ^  I  fiRT ^
^inrr ^  ^  ^  ^

ŜTFTT I  I
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^  'TTi^ % TT^  t ‘
^  ^ H K i w r ^  ^  I  ^

’Tm % ^  ^  f̂ r̂ rr ^  i

5ft WTR- ^  ^  ^
I  pM l^ I  ^
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I

Shri B. C. Das (Ganjam South): The 
Finance Bill is discussed in the back
ground of the Five Year Plan. The 
Minister for Planning and IrrigaUon 
has called the River Valley projects 
“ the very substance of the Plan . n e  
has said— I am quoting him-—

“ They are the gems of the Five 
Year Plan on which the success 
of the solution of the shortage of 
our food problem depends.

Then, if that is so, we have to care
fully scrutinise these projects when 
we see them going wrong. Also we 
have to see that these projects are run 
nroperly and are really turned mto 
natiwial undertakings entlwsing joyous 
participation o f the people. But are 
they so? A  few days ago we had the 
report of the PubUc Accoimts Com- 
mStee before us. We ^
Planning Minister’s reply on the 27th 
March. Before that on the floor of 
this House several complaints on the 
working of the Hirakud project were 
made by several members from diffe
rent parties including the Congress 
party. In the Press of Orissa you And 
complaints against the workmg of this 
proiect. We have also seen in the all- 
India Press certain reports—very 
nauseating reports—^about the working 
o f the Hirakud project ^ in g  published. 
At last we found the Public Accoimts 
Committee sitting in inquiry to find 
out the working of this project and 
submitting a report. What is this re
port? Certain persons try to make it 
out as an exhaustive report and that 
all that is bad and undesirable in the 
working of the project has been noted 
in it—which is not a fact. The Public 
Accounts Committee themselves do 
not claim this. If we read the reply 
of the Minister for Planning, we find 
that the impression he wants to give 
us is that it is an exhaustive report— 
that no wrong done there has been 
left out by the Public Accounts Com
mittee. That is what he has said in 
his speech on the 27th March:

“The Committee has taken 
notice of everything wrong that 
might have occurred. A  few lakhs 
have been wasted and if you take 
the project as a whole, the loss 
is very negligible and can be 
easily ignored.”

I am question him again:

“ Let us not talk as if a large- 
scale wastage has occurred in re
lation to the work that is being 
done. We have got hundreds of 
officers engaged in it and out of 
that four or five cases have been 
found.”  ^

This is what the Minister says. But 
let us see what the Public Accounts 
Committee themselves say about the 
working of the project. The Chairman 
of the Public Accounts Committee in 
his introduction has succinctly put 
the charges against the project 
authorities—I am just quoting:

“ The Committee wish to draw 
special attention to the following 
facts:

(a) the continued execution of 
works without detailed sanctioned 
estimates for. five years from the 
commencement of the project con
trary to established practice and 
rules;

(b) the failure from the very
commencement of the project to 
make adequate arrangements for 
the storage and caretaking of 
crores worth of plant, machinery 
and stores and their proper 
accounting; •

(c) the flouting of financial and 
account rules by responsible 
engineers on a scale and in a 
manner which have assumed 
grave proportions; and

(d) instances of nugatory and 
infructuous expenditure, and what 
is worse, instances of contracts 
and consequential expenditure in
volving serious irre^larities and 
disregard of public interest.”

This is very serious charge in 
moderate language. This is what the 
Public Accounts Committee say.

On the question of appointments 
we heard the Minister saying that 
there were only 4 or 5 wrong cases. 
But, what does the Public Accounts 
Committee say? I am quoting.

“Obviously, it is not possible 
for the Sub-Committee to go into 
each individual case of appoint
ment but certain cases have been 
brought to our notice which 
show the unsatisfactory manner 
in >)vhich the recruitment was 
made.”
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Madam, I will not go into individual 
cases. But, it we go into certain 
cases what do we find? In the case ol 
the Executive Engineer, Stores, Hirar 
kud Project, we will find the way in 
which he was appointed does not re
dound to the credit of the Govern
ment of India, especially the Central 
Waterways and Power Commission, 
because the way he was manouevred 
into that office is scandalous and this 
has been clearly mentioned in the 
Report. I do not say that this was a 
single instance. The entire system is 
wrong. Something is wrong in the 
system, "nierefore, for the hon.

^ Minister to say that there were 4 or 
5 instances is not right. The Com
mittee have cited some sample in
stances. Hirakud is not a special case; 
it is a pointer to us; it is a warning 
to us that in several instances in India 
We find corruption rampant. This cor
ruption has to be r o o t^  out, mis
management has to be done away 
with. How can we do that? If we do 
not go to the root of the matter, if 
we do not properly understand why 
this corruption raises its ugly head, 
then it wiU not be possible for us to 
eradicate corruption, nepotism, wast
age and consequent general demora
lisation.

From the Report of the Public 
Accounts Committee, we find certain 
glaring facts. Government started 
work oh the Hirakud Project on the 
basis of the Project Report of 1947, 
which, according to the Committee, 
did not contain “ any designs or Plans 
and the estimated costs were no more 
than lump sums based on guess work” . 
That is one of the charges. You start 
huge projects without any estimates 
or designs.

The second charge was, that the 
project was entrusted to one body for 
all practical purposes. The Central 
Waterways and Powers Commission 
was entrusted with the execution. The 
same Commission was the Consulting 
Engineers. Subsequently, its Chair
man became the Additional Secretary 
to deal with multi-purpose projects. 
So, there Wrs no supervising autho
rity and everything emanated from 
one head and corruption was inevi
table.

Another glaring defect we find is 
that stores to the value of 5 crores of 
rupees were brought in 1948, but, for 
lack of accommodation at Hirakud, 
they were kept in the open. There 
was no check and control, and, from 
the report, we understand that some 
of them were rendered useless.

Then, right from the beginning a 
large number of works were under
taken without sanction. As a con
sequence of that we find Government

undertaking huge projects and aban
doning them in the middle. There 
was the case of the subsidiary canal- 
Government spent 2 crores on it and 
found it unnecessary. Because they 
had no plans in their head, they 
wasted 2 crores of rupees. There is a 
case of a bridge being constructed, it 
is half finished and it is now aban
doned. An aerial rop&-way was pur
chased, but was not put into use^ 
Thirty thousand rupees was thrown, 
into the water. You find a catalogue 
of all this wastage in the report. None 
can say how huge is the loss as there 
is no accounting of the stores and 
works were without sanctioned esti
mates.

Now, coming to the condition of the 
people there, what has happened? 
The Grovemment did not take the. 
people into their confidence. The 
people were uprooted, they were not 
properly treated and were not given 
proper compensation. We find from 
the Report that only those people who 
owned lands, the landlords, were given 
compensation but the real tillers o t  
the soil were simply evicted. They 
were not g iven . any compensation. 
The Committee has recommended that 
they should be given land to be re
habilitated. That has not been done.

What about the workers? They have 
been treated as chattels, I wish to- 
bring to the notice of the House the 
case of the President of the Workers’ 
Union. He was discharged and dis
missed summarily on the flimsy 
ground that he 5n>ke a mug of water. 
He was discharged w^ithout any ex
planation being taken from him. That 
is a scandalous affair. A  copy of his 
complaint has been sent to the Labour 
Ministry. I think the Labour Ministry 
will take note of it. No reply has 
been received till now. It is a fact.. 
And now what happens? The workers 
are treated miserably; there are no 
houses for the workers; thereby a 
large number of workers have to live 
in the open. Last year, cholera broke 
out and took a cruel toll of thousands 
of people, as a consequence of scar
city of water. That was the plight of 
the workers. If you see the officers^ 
they are living like Nawabs in big 
bungalows. The people of the country, 
the people of the province for whose 
benefit the project is intended are 
treated as hewers of wood and 
drawers of water. In such cases, can 
you expect any justice, can you ex
pect public enthusiasm, can you expect 
corruption to be eradicated, can you 
expect enthused participation of the 
people for making the Hirakud Pro
ject a grand national undertaking, o f 
which everybody could be proud?
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I  I 5T5T ^  

^  ^  ^RTftT f f  t ,  ^  f t
^  ^  f f  C  I ^  ?r^r<Kf

^  ?F^F3rr n ’  5RR ir^

^  ^   ̂ ^  ^  ^  T1^
t  I ^  ^  ^  ^
<TKT I  nt^ ^rr^ ^ ^

^  ^®FPTrfw  ̂ ^  n^fn^ 
T̂T̂ T ^ 'd̂ 'H »̂T̂ 5T I ^ I

iT  ̂ ?Fnr ^  I  «PR
tî F- I f^Ml4)

^  I f̂t t  ^
^  ^rnr fsiTur ^ f^Rr

% ^  ^  % 31^  
vTHT ^ 3̂R1% »̂‘‘T>K IV^I ^  *̂?>di I

ftpsft ^  T̂ ^  iTnr^ft % ^difVti*^

T te ^  % Wf^vTV
f^R% ^  I  I

q ^  4 k\<mfk̂ i %
^  5  I ^ T ^

4  f% »ft^ r<̂ n»<rgriiiFT t k  f w  f t  
^  1 OT ?\3 ^ n + 4  ^ft#
« ( k  ^  ^roRH ^n% T
^  «ff I ^
yrf+t ?n ^

^«T% f^^TPB *Tl  ̂ ^ ^*Tvr 
«TT f% ^  H T ^  «TT I
« f fm t  ^TT^ t  ^  U  3ft^

« fk  ^ 3 ^  % d + < t ^  ^rmr JTT
^  ^  ^rr(h) ^  iftWT

^fl< Hi % ^  ^  «TIHI ^  w iH  ^  
W4HS #  frq^^fhir % ^
f w  t  ?fiT ^  v t f ^

*1̂  ^ ’MÎ  'dH®̂  5̂[ d̂®f> *M*iMI*0"

I  fsRT^ *̂T W  ^X  ^  T̂
ŝt\j. 4’ ^rr#  ̂^  ^

T̂Ŵ 5̂T ^  H4)l

I  I q-qr ?T]Tift ?TFT^
^  ^  ^̂ rarar | ?fk  f^f^

^  ^  T̂T ^mmr |
?FR T̂FT ^  %

^  n̂rsT̂ TT ^ <Ni*i? ^ f
^Hl i^H »T^ ^ I

•ft ^ o  (pTo ^  (̂ >f»TT ^T^) :
tf ̂  r l̂«M«4a ^<*t>K ^

’ ’^ t '

??T?Tr 3jf%»^ THT :
^ ^  ^  +<.<nT ^ f% I fV  ^

"R ^  «TT, Z J% ^  «TT, ^  %
^ r I ^ b : ^  t, ^  11 

% 3T?^,

g tT T j^ ^ ^ ^ + ’^i Îmi r+'^tTi*i

% ^  f m ^  wni f  # ^  ^
^ ^  ’ T̂  f ,  ^  ’tt

f^r^n ^  fV  »r^ t> ^  3 ^

«T  ̂ ^  ^  ^
^Pv^ 0^«Tin?ics ^  »rJ f

+’ »̂i I ?T^ ^ I ^  ^Rirar «rT ^  
q-fs^R? ^  ^  11 ^

v m ^  w  ^ ^ I eft ^ 5^
«®TT̂ T ^  ftnp «rrr
Vt TO ^  5*113»*̂  I T̂TT ^  I



cient facilities to earn their liveli
hood with the sweat o f their brow 
and to merge themselves jn the 
economy of India. In this regard 
the Government have undoubtedly 
spent large sums o f money, but 
that money is npt commensurate 
with the magnitude of the prob
lem. In addition, there has been 
lack of sympathy and understand
ing in d o lin g  with refugees, par
ticularly in regard to their shift
ing from one place to another.*"
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^  f ,

'H4'dT ^ ^
w r

2TT ^  I
^  ^  TTT f̂t

3Tt y^RTT 'STRTT ^ I ^  f
^T^RTT ^ I ^  W T WRFTT fV

^   ̂ ^  ̂  ^  ^
^  sTr\̂ m \ «TT qr

*rr I ^  5T5T ^jTrTT

I; I

« f t  <fto x^ o  t t w N

T f ^ — 3Tt1̂ 2TT) : ^  5TTIT I ?

arfw^ ? l i f : I ^

sfto i t o  5T»rf (^^R TR gTi)

|i

Mr. Chairman: Order, order, I would 
request the hon. Member to continue, 
-because he would not have very much 
time to finish his speech.

HT̂ TT 3|fv^ TTV  ̂ ^ ^ I

*'It may be that Mr, Jain him
self is anxious to introduce speed 
and expedition in what he does 
for giving relief to the sufferers 
from partition and that the oecu- 
liar intricacies and complexities 
of the problem stand in his way. 
But his major assumption is 
wrong” .

^  % «TFf t  ^

“Displaced persons have not yet 
been “ assimilated” in the country's 
economy in the sense in which 
Mr. Jain used the word “ assimila
tion.”

^  I  :
“What has been demanded is 

that they should be afforded suffl-

“Not infrequently the approach 
to them has been devoid of what 
Pandit Nehru once caJHed ihe 
‘human touch’.”

“Many of them have taken to 
vocations which are new to them 
and of which they have little ex
perience. are still struggl
ing to find their feet. B u f as they 
are not in the habit of sh outi^  
it should not he interpreted to 
mean that rehabilitation has been 
completed” .

Mr. Chairman. The hon. Member 
should not make his references longer 
than his original speech.

tTRT arf^ tpt : all right.
Madam, 4 mwt ^  sfr^

‘WllT+' ffT TPT ^

f r o  ’Tr«rt+ ^  T R  ^d^MT f  I

^  FT^Prhr :

TFT I
T̂TT ?ft ?rnft

WRTT arfvff r n r : #  ^  ^

ft? p rr  I
3TRT ^  ITTT | fif?

W  1% ^  t :

“ Only those who are In contact 
with them know how mfmy q£ them
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are facing starvation and destitu
tion. An enquiry into their econo
mic coniiition will at once reveal 
shocking results. Unfortunately 
those in authority are incapable of 
appreciating and understanding 
their misery” .

^  f t m r  ?TPT ^  ^  ^

^  I  >
^  ^  t  #
^  t  I ^

^  ^  I ^  ^  ^

g m r d h : ^  ^
^rrn^f ^  ^  I
îTPTi 31^^ r f ^ ^ ^ v p n i f t w  

^  ^  m f, ^  11  r̂rsr ;3r ^
11 ^  ?r? ^  T f T  «TT

»rf I ^  3 rn ^

^  ^  ^  • ?rr3r ^  ^  ^

?rf ^  ^  ^  t ,  ^
qfrî TT ^  I

I hv^e you will allow me 15 minutes.

Mr. Chairman: He has already taken 
12 minutes. I will give him 3 minutes 
more.

arfV^T TPT * ^ 3^  ̂  T̂TW 

?rT5ft r<'ft3 :

“ A vast majority of displaced 
persons from West Pakistan have 
been rehabilitated and their prob
lem is expected to be largely liqui
dated by the end of 1953-54.”

^  I  f% Ph Ph^ ^  #
% ?̂F ^  ^
^  =TT^ t  I A ^

tfriyJl# I  I
^ I ^  ftnp 4)1

^ ^  tga^i I  «T»W*i?l?!Tn W  

5T W  5̂TPT f v  ^  ̂

TK ^ vdti4>'i fen^^rPT
I

5T ^  f^  ?rrr ^  M if+^rn % 
VFPFT iT V fN ^  ^  ^  R̂>T \

VTT ̂  I  f v  irrr T9* ̂  ̂
qranr^^T^iftWftfr
^  I T̂]| ^ I ?rrT ^
< n ftw R  *  ̂  ̂  qr 5T wmvft

^ I ^  ^  «ncT ^  ^
ft? f^RH ® *^0^

5̂TW #  ? l  WTK ^  ^
f ^ z  f r ^  ^  ^  ^  ^

^ liO P ^ rd ^  ^  pT\  I

ft? w  ^  P*TfTO<
^  ^  T ^  c  I ’RT^

w t | ?
^  ?RTTRt t  ^  %

?TT% ^ ^  ?rr^ f  ? fk  

t  ^  ^  f  I ^

^ ^  ^  ^ fV  'Sni  ̂ t  ^
w  ^  r̂rsr ^
fiiPitct, «<d i 't^ l+  ^  ^  STRT ®Ftf 

^  m q '^
11 ^  ^  ^rrr
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^  ^  ŝTRT I
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^ P T ^ ’ ^qr^TTI ?(oo

^  hd^T^
% ^ f^  ?rpT H % 'd’f  ^

 ̂ ^  f̂ftf »T̂  1
■ĤH«l %  ̂ T̂Ppft
^  I r̂«t>»i ^  ^  ^ h n X  ^  3̂TT̂  ^
v-H ?t^*T +1 <v»i % f^2T ?ft '*r^f%
^  ?nTR ^ R̂ I ^  
T̂T’T̂ ii \ ̂  v̂ffTT̂ o ^o

mri ^  t?«T firfHfjV % 5 5 ^
f  # «tT iPT ^  

^ 1  ^  ^  ^  3rnT?TT I  I 

?rr%T ^  ^  5ifk
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ch’T̂ ^H % ?TT̂  ?TN% qW  ’T f ^  
^  f ^ ? r r ^  t? f lT  

^rnr %f̂  ^  ^ iV  ^ftr.

ŵ T̂ TR ^  ^ ŝmr I w
^r^?:?rHt w f t  R hV

3ft qJT^f^ ^  I  ? fk  5 F T ^  %
M*T»'« ^ , Ŝ̂ nh" 5TPT ^  *̂1P»|A| dilV

JTRHT ^  f% +<^TH fT
*m H % ̂ T̂  ̂  4i*^  ̂I

TTo 3nẑ -*ft?: (v<a^T-^r^ in^- 
5 T—Tftr^— 5n%ZTf) : WR- 
^ T  ^nrr#^ ^
^ ^  ^̂JTcTlT
q>T^% % s m  n̂riTT 5T3î  ^  ^TRT^

I itTT ^  ^  ^  I
^  =^ *̂tf ^  

i ^  % T T^ ^  3RWT ^fk  ?T%-

ftlTT ^  ^  R̂T <'(TI % Rt^ ^  
vdTlT ^-qV I  I %rr3( >TR^ ^  
sn ^  f W  |TT ^ apf siTrfhr f t  ^
#  % ?rpT ^  fs^hCT
f̂lrsnr ^  ^ I+ h ^

^ 9̂ nr 1̂ % ^
^HRld ^  TOP f  ^
^  r̂rsr t<ia^di ?t r  % n^-^id
^  ^  ^  TRFTT #  ^rft pn"
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<«f r̂ rr w i | f̂r" ^rrf^

% 3rTc*rrfwTTf^T  ̂ ffirr
I *r*rr ^  ^  ̂

^ 1% ^ ĉnRTT «TT ^  ^  #
^  ^  ^hftRT ̂  w  ^  ÎT̂ WF #

T̂I ^  >d»î ' *r^ 5!^ ?rrf, •Ffffv ^

^  ’n w  >ft 
^  I  ^  r̂rsr ^  ^  ^  «ft 

*rft iTTJT ^  #  TOT Ti% ^ « f f  ^



4377 Finance Bill 16 APRIL 1953 and Central Excises and 437Ŝ
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5PT^ i f t X ^  V R V ^ ^  «Ct*ft^
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ŝrpT f̂t ^  t ,

<RHk»n ^  
fR" ^  ̂ TRcT^ % 3TR^

^»tf fsRft ^  M̂ <i\ ^  I
|l

n̂r ^  ^ fw mi ̂  A ̂ nriRn f
^  SFF ^  I

A ?TT̂ g ^
«lld) TC 3T®PT̂  1 l̂ T̂T

^ ^  i% cnrPT «IT̂ I ^  >dTl < ^  ^  ^  
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Mr. Chairman: Shri Thimmaiah— I 
ian only allow you 5 minutes.

12 N oon

Shri Thimmaiah (Kolar—Reserved— 
Sch. Castes): I would like to say a 
few words about the Bhadra Project 
in Mysore State which has yet to 
receive full justice at the hands of 
the hon. Finance Minister. The project 
was .started in the year 1947 by the 
Mysore Government and it is one of 
the biggest multi-purpose projects 
and it had to be left for want of 
finance. After integration we expected 
that the Central Government would 
take up the execution of the project 
whicb is not completed. Even in the 
Five Year Plan we see that a very 
meagre amount is allotted for 5 years 
and that will not be sufficient for the 
full execution of the project. Perhaps 
the hon. Finance Minister has no idea 
about the advantages of the project. It 
is a project under which about 2.24,000
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acres of land will be irrigated and 
thereby it will increase the production 
of fo o d 'b y  one lakh tons. This will 
not only solve the food problem but 
alsp the shortage of fodder required 
for the cattle. Also, if this project is 
executed, it will produce about 18,500 
k.w. of electric power including the 
seasonal power for providing supply 
to the iron and steel works at Bhadra- 
vati where you can increase produc
tion of iron and steel*

In the Five Year Plan I see the 
Government has allotted about Rs. 36 
lakhs for 1952-53 and Rs. 40 lakhs for 
1954 and 40 lakhs for 1955 and Rs. 40 
lakhs for 1956 but the estimated cost 
of the project is Rs. 18 crores and now 
a stage has reached when the work 
can be speeded up provided finance is 
available. With a little expansion and 
extension of the organisation and by 
mechanising the labour to the extent 
required to speed up the work and 
also to save working costs, it is possi
ble to spend about two crores of rupees 
per year. At this rate we can complete 
the project within 8 years. This fact 
has been submitted several times by 
the Mysore Government and the 
Chief Minister has written to the 
Prime Minister also and it has iv«'t 
received full justice at the hands of 
the Central Government. I submit t3 
the Finance Minister that the irrig
able area under this project is a dry 
area with scanty rainfall and it is 
often affected by famine and the 
Government of Mysore is spending a 
lot of money by means of remission in 
revenue and on relief works. All this 
amounts to a crore of rupees and this 
can be saved and the financial posi
tion of the Mysore State can be 
stabilised.

The Finance Minister is well aware 
that Mysore State is the foremost 
State which had started huge develop
mental schemes and large irrigatiqnal 
projects. Naturally, after integration, 
it cannot be considered on a par with 
other States. It can be treated as a 
special case. Also the needs and the 
requirements of the State should be 
considered and the necessary finance 
should be allotted to the Mysore State. 
The people of Mysore are very parti
cular about the execution of this pro
ject which will make the State self
sufficient in regard to food. Therefore, 
I request the hon. Finance Minister 
to consider this and see that full 
justice and sufficient finance are given 
it-) Mysore State to compjete the execu
tion of this project.

One m ore point. That is taxation on 
tobacco growers. I submit to this 
House that before integration, the 
tobacco growers in Mysore were en

joying immunity from taxation and 
today even the tobacco stem-dust 
which are used for manure purposes 
are taxed and the tobacco growers are 
expected to pay to the tune of Rs. 5,01)0 
to 10,000 as tax. But their property 
and their earthly belongings will not 
even amount to Rs. 5,000 or Rs. 6.000. 
Today they are in a pitiable condition. 
Therefore I request the hon. Finance 
Minister to consider this taxation on 
the tobacco growers liberally. I under
stand that some representations have 
been sent to the Central Board of 
Revenue. They must be considered 
liberally and it should be seen that 
the tobacco growers are not taxed.

The Minister o f Production (Shri K, 
C. Reddy): In the course of the debate, 
deep concern has been expressed by 
some hon. Members over the proposed 
retrenchment of surplus labour in the 
Vizagapatam Shipyard. My Lon. 
friend. Dr. Lanka Sundaram, had 
particularly devoted the major portion 
of his speech to this question. In the 
course of his speech he referred to 
certain aspects of the working of the 
shipyard in a detailed manner. I am 
afraid I have not got sufficient time 
at my disposal ̂  to refer to all ihe 
points that were raised by him. So I 
will confine myself to the retrench
ment question and refer even in res
pect of that only to some broad as
pects of the subject.

At the very outset I would like to 
strike a personal note. As one who 
has had very intimate and long associa- 

with trade unions, whenever a 
’̂ Proposal for retrenchment is made, 

my immediate reaction is not a 
favourable one. I would like to avoid 
retrenchment, if possible, and to ex- 
plorse all possible avenue by means 
of which such retrenchment could be 
avoided. It is only after a full and 
careful consideration of all the aspects 
of the case a conclusive case *s made 
out for retrenchment, that one should 
agree to it. So in the present case of 
retrenchment in the Vizagapatam 
Shipyard, the main question that we 
have to address ourselves to is whether 
a full case has been made out for the 
proposed retrenchment. In regard to 
this, I think I would do well to review 
briefly the course this proposal for 
retrenchment has taken. As early as 
in 1949, when the Scindias were 
managing the shipyard and also 
owned them, they became aware of 
the fact that the labour force in the 
shipyard was much larger than was 
warranted either by the building capa
city or their possible building pro
gramme. Action to retrench surplus
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tion in January 1950 and that con
tinued up till March 1952, but not 
later. Certain provisions for the 
development of the shipyard have 
been made in the Five Year Plan; the 
programme' is to build 50,000 dead- 
w e i^ t  tons of jh ip s  by 1956. In April 
1952, an agreement was entered into 
with a French company who placed 
two technicians at the disposal of the 
shipyard. The experts, after detailed 
examination, have laid down a plan 
for the development of ship-building 
at the shipyard. They are of the 
view that the number of workers in 
the yard is not only in excess of the 
present 'Qay to day requirements, but 
also exceeds the number likely to be 
required when the production capa
city and output of the yard will have 
increased to 4 ships a year as against 
the present 2i ships a year. Accord
ingly, the present requirements as 
well as the future requirements of 
the shipyard have been carefully 
studied for each category of workers 
in a detailed manner and it has been 
found that in all 830 workmen are 
likely to continue to be surplus for a 
long time. Government are fully 
aware of the hardships that may be 
caused to the workers who may be 
retrenched. For the last one year 
attempts have been made to explore 
every possibility of alternative eip- 
plo3mnent. The industrial field in 
Vizagapatam is very limited and it is 
impossible to find suitable employment 
for all these men at once. Attempts 
have been made to absorb them in the 
Port and the Railways. Moreover, the 
conditions of service in respect of 
wages and dearness allowances pre
vailing in the Hindustan Shipyard are 
much more favourable than under any 
other employer including the Port in 
the locality. The workers are unwil
ling to take up any other emplojnment 
offered to them. Last year, at the 
instance of the Chittaranjan Loco
motive works, a request was made for 
16 workmen in different^ grades to 
volunteer for transfer from the ship
yard. Not a single volunteer was 
forthcoming in spite of the fact that 
service in the Chittaranjan Loco
motive Works entitles the workers to 
some special concessions. Government 
have also considered the possibility 
of absorbing as large a number of 
these surplus men in the proposed Oil 
R efinei^  by Messrs.' Caltex Co.. and 
also in the proposed building of the 
dry dock at the port. Unfortunately, 
both these projects are not likely to 
mature before another two years. It 
will be ruinous for the shipyard to 
carry the burden of these surplus 
workmen for such a long time.

The estimate o f total expenses on 
account of the 830 men now being

labour at that time was however withr 
held because it was felt that the possi
bilities of developing the yard to its 
full capacity had yet to be properly 
explored. In the mean time, the ship
yard continued to suffer heavy losses 
mainly on account of the overheads 
due to the existence of a large num
ber of surplus workmen. Government 
had to step in and keep the shipyard 
running b y  placing orders on Govern
ment account and by paying subsidy.

In January, 1950, the Government 
o f India asked the shipyard _to reduce 
its expenditure. The question of re
trenchment therefore came up again. 
But, this was averted by an agree
ment between the Labour Union and 
the management on 26th January, 
1950, according to which the workers 
agreed to accept a voluntary cut in 
their dearness allowance b y  one-third 
so that the necessary savings in the 
total wage bill could be effected with
out resort to retrenchment. The ship
yard continued to run at a loss.

In 1952 the Government decided to 
take over the shipyard from the 
Scindia Steam Navigation Co. The 
new company took over the shipyard 
on 1st March 1952 and Government 
appointed a senior officer as the 
managing director. It is obvious that 
the transfer of this yard to the new 
company automatically terminated 
the previous agreement between the 
management and the labour xinion.  ̂
The Scindia Co. however requested 
the Government that for a period of 
6 months after the taking over, re
trenchment should not take place. It 
was in pursuance of this understand
ing that I assured the shipyard workers 
in July 1952 that no retrenchment 
would be undertaken. In the mean
time, the dispute between the manage
ment and labour union had been refer
red to the Labour Tribunal. By an 
order dated 14th March 1952. the 
tribunal ordered the restoration of 
the cut in the dearness allowance 
effected by the Agreement of January. 
1950. This restoration of the cut auto
matically released the management 
from its obligation not to effect any 
retrenchment under the agreement of 
26th January, 1950. No action was 
however taken in view of the assur
ance given to the Scindia Co., not to 
effect retrenchment in view of the 
possibility of developing the shipyard 
which was still being explored. I 
have referred to the previous history 
of the subject because, at the time 
the retrenchment was undertaken, 
there was no proposal by the labour 
union that they would forego a part 
of their dearness allowance, as was 
sought to be made out by an hon. 
Member. Nor was the shipyard under 
any agreement not to have recourse 
to retrenchment. That was the post-
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retrenched comes to about Rs. 20,00,000 
a year. When the shipyard is being 
run with a subsidy from the Govern
ment, when on every ship, there is a 
loss which is being made up by a 
subsidy, this means, payment of doles 
by the Indian tax-payer for the reten
tion of a large number of men with
out any work. This is a state of 
affairs which is undesirable not only 
from the point of view of the tax
payer, but also from the point of 
view, if I may say so, of the men 
themselves.

Every effort has been made for 
enlisting the ccMjperation of the 
labour union before embarking on 
this measure. It__is regrettable that 
the attitude of the labour union has 
been unhelpful. It was felt that it 
would be possible to eliminate a sub
stantial number of the idle workers 
who are either physically vmfit or 
are superannuated. The presence of 
such workers in tfie pay roll was admit
ted by the labour union in the agree
ment of 26th January 1950, to which 
reference has already been made. So, 
on the 26th January, the Secretary 
o f the labour union was requested to 
co-operate_ in the medical examina
tion of the workers to find out those 
who are medically unfit. The Com
mittee which was to carry out the 
medical examination, verification of 
age, etc. was to consist of the Ship
yard’s Medical Officer, a Labour 
Officer and the President of the 
Labour Union. Unfortunately, the 
Labour Union did not co-operate in 
this measure. Tiie attitude of the 
labour union made it clear that prior 
consullitidn in the matter of the pro
posed retrenchment which had been 
hanging fire for so long would not 
produce any results. It was under 
these circumstances that on 30th 
March 1953, this year, that the Secre
tary of the labour union was informed 
by the management that it was pro
posed to retrench 813 men from 
various grades from 1st April 1953, 
on the basis of (i) those who are 55 
years of age, (ii) those who are physi
cally unfit and (iii) the balance 
according to juniority in service.

In this connection, it may be 
pointed out that under the Trade 
Union law, it is not obligatory in an 
industry of this kind for the manage
ment to give notice of retrenchment 
to the union before embarking on a 
measure of retrenchment.

Shri B. S. Mnrthy (Eluru): Who
said so;

Shri K. C. Reddy: It is sufficient if
14 days’ wages are given in lieu of 
notice. As I have already indicated.

there is no agreement in force which 
bound the management not to effect 
retrenchment. The agreement of 
January 26th, 1950 was for no re
trenchment so long as the workers 
accepted one-third cut -in their dear
ness allowance. With the restoration 
of the cut in March, 1952, this agree
ment ceased to be effective.

A  suggestion has been made that 
retrenchment is being undertaken to 
cover the costs involved in the einploy- 
ment of a French firm as Consultants 
of the Shipyard. The remuneration 
payable to the French firm and the 
technical experts lent by ^ em  to the 
shipyard have been disclosed m 
Parliament on a previous occasion.
[Mr. D e p u t y - S p e a k e r  in the Chair'i

It is wrong to suggest, I submit, that 
the workers are being retrenched to 
enable payment to the French firm. 
On the other hand, their technical 
assistance is expected to increase the 
efficiency of the shipyard and bring 
about an overall economy in ship- 
buUding in the future. This will be 
brought about not only by working 
the shipyard to full capacity, but also 
by greater efficiency in the methods 
used The terms offered by the com
pany to the retrenched labour are 
generous judged by any standard. It 
should enable a large number of 
affected workmen to rehabilitate them
selves within a short time. They are 
being paid not only their accumulated 
wages, earned allowance and leave 
wages and 14 days wages with D.A. 
in lieu of notice but also some special 
benefits. These are: ^

(1) Under the rules the workers 
are entitled to gratuity at the rate 
of 15 days for each year of com
pleted service provided they have 
put in a minimum of 20 years 
continuous service, but the r ^  
trenched workers are being paid 
at the same rate irrespective o f 
the service put in by them.

(2) Regarding Provident Fund, 
the Company’s provident innd 
amount to each worker will be 
paid in full, and thirdly and most 
important,

(3) A  purely ex-gratia  pay
ment of thiree months’ basic 
wages excluding dearness allow
ance will be paid to each re
trenched worker as a further 
rehabilitation grant.

These are the facts of the case. I 
would like finally to say that an 
appeal has been made that this matter 

be referred to an Adjudication
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Tribunal. Government would, no 
doubt, welcome if such an Adjudica
tion Tribunal comes into the picture 
in order to settle the dispute. The 
Provincial Government—in this case, 
the Madras Government—have been 
approached in the matter, and I hope 
the Tribunal will be set up. So far as 
the management is concerned, they 
will offer their full co-operation in 
order to settle this dispute on an 
amicable basis.

Dr. Mookerjee suggested that per
haps this retrenchment there was 
owing to want of supply of materials. 
I would like to submit that it is not 
because of that reason that this re
trenchment is being undertaken. As I 
have pointed out in the course of my 
speech, this has been undertaken 
after a very thorough and careful 
examination over a long period of 
time, and because it was inescapable 
this measure of retrenchment has been 
resorted to. I hope, however, when 
the Adjudication Tribunal is appoint
ed, the whole matter will be gone into 
and the dispute, viewed from all angles 
and a reasonable and satisfactory 
solution, both from the viewpoint of 
labour and management, wiU be 
evolved.

Dr. S. P. Mookerjee: May I ask
whether meanwhile the retrenched 
staff will be reinstated?

Shri K. C. Reddy: I cannot commit 
myself regarding that.

Dr. S. ]P. Mookerjee; What is the 
use of referring the matter to adjudi
cation after killing them? Keep them 
alive.

Sereral Hon. Members rose—
Shri Nambiar (Masoiram): May I

know. Sir.......
Mr. Deputy-Speaker: No, Sir.
Shri Meghnad Saha (Calcutta—  

North-West): With your permission...
Mr. I^ uty-Speaken  I will not give 

permission.
Shri Meghnad Saha: Your predeces

sor........... ^
Mr. Deputy-Speaker: No, Sir. I will 

not give permission. There ought not 
to be interruptions like this.

Shri C. D. Deshmukh: I find that I 
have to reply to the observations 
made by more than 30 speakers in 
less than 60 minutes.

Dr. S. P. Mookerjee: Two minutes 
each!

Shri C. D. Deshmnkh: That comes 
to a little less than two minutes each.

The discussion has ranged over a 
very wide field, and if I had the time, 
I should have liked to have answered 
almost evejry Member because of the 
variety of subjects that they have 
dealt with. However, I must resist 
that temptation—^particularly, the 
temptation of dealing somewhat fully 
with tbe weighty and constructive 
speeches which have come both from 
this side as well as the other side. 1 
shall, therefore, confine myself— that
IS my usual lot, Sir—to certain 
selected topics. But before, I proceed 
to do so, I should like to make one or 
two general observations.

One is: again and again, we seem 
to conrie back to this question of prio
rities in a state o f affairs where almost 
every matter appears to be an urgent 
one, i n d ^ ,  a clamant one. I have no 
doubt that what the hon. Members 
have spoken so feelingly about the 
many subjects nearest to their hearts, 
has, in a sort of absolute sense, a 
great deal of validity. Whether it is 
the subject of rehabiUtation or 
whether it is the subject of the advance- 

Castes or the 
&heduled Tribes or the backward 
tribes, or whether it is the fortunes of 

Madras, Travancore- 
Cochm or Vmdhya Pradesh, I hold 
ttiat a good case has been made out 
for some kind o f consideration to the 
important problems that have been 

proj^ ted . But, as I said, finally we 
come back to a consideration of what 
resources we can command, and that 
really brings m the question of a 
plan. As I have pointed out before, 
the present budget really tries to re
flect a particular phase of the plan 
^ d .  however anxious the Finance 
Minister may be to meet the needs— 
the manifold needs—that have been 
pointed out, I hope it will be admitted 
that he is limited, circumscribed by 
the circumstances in which he has to 
work. Therefore, I have no direct 
answer to Members like the hon. 
Member who is not here, represent
ing Scheduled Castes, who, I think, 
wanted Rs. 75 crores to be provided 
for the uplift of the Scheduled Castes 
and Scheduled Tribes. If I had the 
money, I should have liked have 
provided.

Shri B. S. Mnrthy: Thank you for 
that assurance.

Shri C. D. Deshmukh: It is not an
assurance, because I am not in a posi
tion to provide it. It is the expression 
of a genuine goodwill.

Shri Nambiar: A very big “ i f ’ , Sir.
Shri C. D. Deshmukh: Therefore,

I say one has again and again to come 
back to this question of priorities.
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We have, unfortunately, with the 

dawn of independence, inherited a 
very bad legacy. Now, that is, shall 
we say, the culmination of years of 
dependence on others, and we have a 
variety of problems not all of which 
yield to ameliorative measures that 
we might take or institute. Some of 
them have perhaps, and to our regret, 
to take a lower place.

Now, I have mentioned some of 
these problems. I would like to men
tion in particular the question of com
pensation to displaced persons, because 
I believe it has been the impression 
that the displaced persons will get 
compensation which they might be 
disposed to regard as satisfactory but 
for the intransigence of the Finance 
Minister.

Lala Achint Ram: I never said so; 
nor I believe in it.

Shri C. D, Deshmukh: I looked at 
the hon. Member only fortuitously. 
But, anyhow, the problem is a very 
complicated one, and it involves a 
matter of principle. Since the hon. 
Member has drawn my attention to 
his own observations, the point is 
whether the. State should undertake 
t)ie responsibility of paying compen
sation out of its own revenues.

Lala Achint Ram: That is ^he as
surance of the Government. The point 
is that an assurance has been given 
by a responsible Minister of the 
Government from time to time during 
the last six years.

Shri C. D. Deshmukh: That is where 
I differ from the hon. Member. An 
assurance has certainly been given 
that compensation will be paid.

Lala Achint Ram: By contribution 
of Government.

Shri C. D. Deshmukh: But this
principle has never been conceded by 
Government that that compensation 
should, by and large, come out of 
public revenues. Now, in the mean
while, Government have never denied 
their liability for rehabilitating the 
displaced persons, and crores of rupees 
have been spent for this purpose, and 
it continues to be the plan of Governr- 
ment to provide such additional ex
penditure as may become necessary. 
It is possible to concede the point that 
if it were to be possible to pay com
pensation to some extent, although it 
is not clear whether it will be to an 
equal extent. Government might be 
relieved of the necessity o f providing 

:ior large sums for rehabilitation.

That is a matter to be considered. 
It is also true, I think, that many 
displaced persons who are now occupy
ing houses which have been con
structed by Government have not yet 
been fully rehabilitated, and may find 
it difficult to pay the book rents which 
would be in accordance with the book 
rents resulting from general Govern
ment construction. That is a sector 
where a certain amount of investiga
tion seems tp be called for. I myself 
cannot see the sense of trying to bring 
local proceedings against the dis
placed persons who are housed in 
houses built by Government, if that 
is going to lead to their ejectment, if 
in the meanwhile they have not been 
rehabilitated, because you then begin 
the whole circle over again. Therefore 
I do hold that that problem requires 
very careful investigation.

Now, the other question that com
plicates matters is, of course, the 
question of titles and the washing of 
titles.

Shri Gidwani (Thana): May I make 
one submission to the hon. Minister,. 
Sir?

Shri C. D. Deshmukh: It is these 
complicated issues which have been 
remitted to a committee of the 
Cabinet.

Shri Gidwani: The hon. Minister
made an announcement. I would 
request that instruction should be 
issued; actually, coercive proceedings 
are being taken in places, and people 
are being ejected in the Bombay State.

Shri C. D. Deshmukh: As I was
saying, these problems have been re
mitted to_ a committee of the Cabinet, 
and the first meeting of this com
mittee is going to take place on the 
20th. ,

Dr. S. P. Mookerjee: Meanwhile
action may be stayed.

Shri C. D. Deshmukh: Today is
16th, and I shall take note of the sug
gestion that has been made by the 
hon. Member, because I have a certain 
amount of sjmipathy for people whom 
you house and for whom you have 
not been able to fTnd an occupation 
out of the proceeds of which they can 
pay the rent. It is just ordinary com- 
monsense. So, I shall look into this 
matter of ejectment proceedings, in 
advance of the date of meeting of the 
committee.

Similarly, I have a great deal o f  
sympathy for the observations that 
camo from two or three hon. Members 
who represent the Tribal areas. They 
made various suggestions. It struck
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me that some suggestions really refer
red to the State Govermnent’s ad
ministration, as for instance, the 
taccavi and various oUier matters. 
Whatever that might be, it is cur duty, 
I conceive, to examine these speeches 
very carefully and to see if one could 
give some kind of encouragement and 
some kind of cause for hope to these 
populations which form a very con
siderable, apart from interesting, per
centage of the total population of the 
country.

After these general remarks, I 
should like to deal with some of the 
specific points that were raised rela
tive to the subject-matter of the Bill. 
The first one, to which I am going to 
refer, was raised by Shri Deshpande, 
Shri Ramachandra Reddi, and I think. 
Dr. Mookerjee. According to them, +he 
benefit of exemption under Section 
15B of the Income-Tax Act, should 
apply even to communal institutions 
meant for any particular religious 
community. Now I fear that +here is 
some misapprehension on this point. 
These communal institutions will be 
exempt on their income under section 
4(3) (i) of the Income-Tax Act, so that 
there is no complex in this matter, 
so far as the Government ’ re con
cerned .

Dr. S. P. Mookerjee: Half-complex, 
so far as the donation is concerned.

Shri C. D. Deshmukh: There is no 
such thing as a half-complex.

Shri Nambiar: One-third complex.
Shri C. D. Deshmnkh: But the bene

fit of exemption to the donors of 
these institutions will not be available. 
What I wish to point out is that this 
is not a new condition that is being 
put into law. When the provision was 
made in 1948, the State Governments 
were informed that the institutions 
recommended by them for approval 
should be such as were wholly and 
expressly non-communal. As the Gov
ernment gives income-tax rebate in 
respect of such donations, it means in 
effect that Government donates to the 
extent of such rebate, and as a matter 
of policy, Government would like to 
confine its donations to non-commural 
institutions only. In other words, 
what were formerly thought of as 
executive instructions have now had 
to be put into this new provision, 
because, for general reasons, we 
wished to avoid cases coming up to 
the Central Board of Revenue for d’ s- 
posal and approval or otherwise. The 
whole point is that as the law stood 
supplemented by executive instruc
tions, it was only a very limited cate
gory of cases for which this conces- 
cion was available, namely All-India

purposes, humanitarian purposes and 
educational purposes in the case of 
institutions affiliated to universities. 
So, all I wish to point out is that we 
are not making in effect any new 
provision in this respect.

I next come to the question of cus
toms and excise duties. I shall not 
deal with the controversial subject of 
the salt duty. So far as my personal 
attitude is concerned, the matter is 
not remitted indefinitely to the future. 
But it may be that one would have 
to consider the desirability or other
wise of this measure, at the proper 
time, and, again expressing my own 
personal views, I do not judge that 
that proper time has arrival.

Dr. S. P. Mookerjee: It may come.

Shri C. D. Deshmukh: I admit that 
it might come.

Thea in regard to the tobacco duty, 
appeals have been made to me that I 
should take measures which would 
avoid harassment to the grower. I am 
always alive to the desirability of 
bringing this about, and I should be 
very glad to receive concrete com
plaints into which I could investigate. 
It is very difficult to deal with com
plaints of a general nature. Whenever 
I go out to an area which grows 
tobacco, I do make 'enquiries as to 
how the administration is actually 
being carried out. But I shall feel 
obliged if hon. Members will make a 
point of forwarding to me any con
crete complaints that may come 
their way.

I do not think it is true to say 
that unlimited powers are being exer
cised by the subordinate officers of 
the Central Excise Department. It is 
true that on the basis of their 
local experience, they can make 
recommendations to their superior 
officers, for the proper assessment 
on any variety of tobacco. But the 
decision to declare it as fit for assess
ment at any rate o f  duty higher or 
lower according to capability for use, 
rests ultimately with the Collector of 
Central .Excise, who is required to 
notify_that variety. I do not think, 
therefore, that it can be generally 
true that the discretion is being 
abused by junior Central Excise 
officers. There was some raference 
made also to the question of encourag
ing the oroduction of tobacco. I must 
confess T am not very familiar with 
the aericultural aspect of this, but I 
have been assured that a variety of 
measures are being taken for improv
ing the quality and yield o f tobacco, 
as for instance, by supplying seed
lings of good quality from approved
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nurseries, propagating the use of 
manures and fertilisers and adopting 
plant proteption measures. Research 
is also being carried on in the Tobacco 
Hesearch Stations under the Indian 
Central Tobacco Committee and the 
State Governments, and the results of 
research are published in bulletins 
and pamphlets issued by the Tobacco 
Committee.

There was some reference to the 
desirabiUty of reducing customs duties 
on some medicinal preparations. Now 
our difficulty is that some of them 
are articles which are used for other 
purposes, as for instance, industrial 
purposes, and it is not possible to 
make a distinction between their use 
for A 3̂ rvedic preparations and their 
use for such other purposes. The hon. 
Member who referred to this matter 
named a few— Banslochan, Pnyangu  
and so on. Well, it may be that there 
is a case here if one can isolate these 
for a sort of peculiarity of use. It 
may be that there is a case for modi
fying the duty on some of these com
modities and that matter is receiving 
consideration in my Ministry.

Then there is the question of the 
postal rates, I dare say I shall have 
many opportunities of referring to 
these in the course of the discussion 
on amendments, but I should lUce to 
give certein figures in continuation of 
the infohnation that I gave when I 
introducecT this subject. The loss on 
unregistered packets is nearly 60 lakhs 
and the loss on registered packets is 
18 lakhs. Then on unregistered par
cels tfie loss is about 31 lakhs and on 
registered parcels it is 59 lakhs. Then 
on V P . parcels-itJs 45 lakhs and m- 
sured parcels 17-4 lakhs. Of course, 
the biggest loss is on postcards which 
is Rs. 1,32,00,000 which we are not 
touching. There is also a great deal of
loss on registered^__newspapers and
here also we are not, at the moment, 
thinking of making any change in 
the postal rates.

One hon. Member said that this 
proposal has already led—I hope I am 
quoting him right— to an increase in 
the price of books—raising of The 
price of books by local booksellers. I 
have had inquiries made from book
sellers in Delhi and I find that there 
has actually been no increase. Indeed, 
there is no reason why there should 
be an increase because the increase 
takes place only after the House has 
approved the increase in the rates 
Actually books_are ordered and sold 
in Quantity and the transport is 
usually by railway parcel in bulk. 
So, it is only purchasers of individual 
books in the mofussil who may have

to send a single book by book packet 
or unregistered parcel. In the case of 
educational institutions, for instance, 
most of them have arrangements for 
collective buying either through co  ̂
operative effort or by nominating 
particular companies. I think in this 
matter, it is possible to exaggerate 
the hardship that might be caused by 
a rise in these rates by taking absurd 
examples, as for instance, the cost of 
the book being one rupee and then 
adding on the postal forwarding 
charges etc. Actually one has to take 
an average or a representative case. 
And, taking such a case into conside
ration, I am not persuaded that the 
proposals will involve any undue 
hardship to the public affected.

Now, that is all that I wish to say 
in regard to this part of mv speech, 
namely, the specific proposals. I next 
come to the general observations in 
regard to the political and economic 
situation that fell from hon. Members.
I do not think I am really romoelent 
to go into the two political matters 
to which Dr. Mookerjee referred, but, 
on behalf of Government, I must give 
some answer. In regard to Kashmir, 
it is no longer true that our expendi
ture rate is what was quoted by the 
hon. Member. It cannot be because 
there are no active operations now 
and I think it is well-known that the 
number of troops that are stationed 
there are not what they were.

Dr. S. P. Mookerjee: What will be 
the rate roughly?

An Hon. Member: It is not in public 
interest.

Shri C. D. Deshmukh: It is not in
the public interest that I hesitate to 
give a reply. I do not think I can be 
very accurate. One has to ^tatioii 
troops somewhere on the frontier and, 
I think, the only additional expendi
ture is on account of the fact that 
they get some kind of field allowance 
or operational area allowance. But, as 
I said, for the reduced number of 
troops there now, it is not very Con
siderable. Anyway, it is not as much 
as to cause anxiety to the Finance 
Ministry. I would like to put it that 
way.

Now, in regard to the question of 
the meeting of the Prime Ministers, 
I can only give my own experience. 
In the matter of arriving at under
standings Or carrying out the agree
ments at the international gatherings, 
whether it is in Washington or in 
London, the representatives of Pakis
tan and India have always pulled in 
the same direction and have generally 
supported each other, I think, to the
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mutual benefit of both countries. In 
regard to financial matters, it is true
that we have had several inconclusive
meetings. But, we have always parted
with the feeUng that we are a step
nearer to solution. I still repeat that
I have hopes that we shall arrive ai 
some sort of agreement in regard to
the outstanding issues during the
course of next year. -

Now, in regard to other matters, I 
think the Press in Pakistan and pei- 
haps here have over-played the canal
water dispute. But, finally what seems 
to have transpired is that at the sow
ing time there might have been some
shortage of water from Indian canals
and I believe it is now being recog
nised after a sifting of facts that
Pakistan’s food difficulties have not
mainly or largely been caused by any
alleged action on the part of the 
Indian authorities, even if we assume
that some mistakes were made at some
short period which in any case did
not exceed one or two weeks. So, 
with this clearing of the atmosphere
and with perhaps the improven tone
of public pronouncements in Pakistan
as well as the views that have been
expressed by various non-officials, I 
would myself judge that the time was
opportune for the two countries to
try and get together a little. I am con
firmed in this by my general study of
what happens to the defence budgets
in both countries. I think there is 
now a realisation that this kind of
waste cannot possibly continue, and
each co.untrv is really on the horns of
a dilemma. Do you plump for addi
tional security by buying the latest
equipment from grudging foreign
countries and neglect the basis of that
security, namely, economic prosperity;
or, do you apply all your resources to
developing your economy and neglect
immediate problems of security? Now,
a ballince has to be struck somewhere
and I believe the balance is steadily
being tilted towards this view, that it 
is much better at least to arrest this
rake’s progress on increase of arma
ments' and to try and spare resources
for economic development.

That brings me to the next question
of defence industries. I think Dr. 
Mookerjee made some reference to
something that fell from the Prime
Minister in regard to second-rate
equipment. There, I think he over
simplified the problem. The real pro
blem is: can a country like India, or
for the matter of that Pakistan, frame
its defence budget on the assumption
that it will have to fight a major
Power in the world? The answer, I
think, is obviously No. No matter how
perfect your planning may be, you are 
bouijd to be defeated by, what is in 
essence, the technological superiority

of that other foreign country. There
fore, one has to have a lesser objec
tive and without meaning any ih-will
to any neighbour, I think that every
country has to imagine some kind of
hostility from a neighbour and it is 
on that hypothesis that one frames the
whole of one’s defence budget. Viewed
in that perspective, I think most hon. 
Members would agree that instead of
wasting our resources in trying to
purchase the latest equipment in 
almost every sector of armament from
foreign countries, it would be better
to confine our j^urchases to what is 
absolutely essential and then to aivert
resources in the form of capital for
starting industries which will enable
us to produce those other things. Now, 
let me take an example. I think most
hon. Members would like to see India
equipped with the latest jet fighters,
because they have an essential use in
any kind of campaign— offensive or
defensive— that one might think of.
But is it necessary that one «::iould 
have the latest kind of rifles? It may
be that a larger number of somewhat
inferior rifles will do the same work
as a smaller number of more costly
rifles. I only give this as an example.
I do not quote this as a particular pro
blem that is being considered.

Dr. S. P. Mookerjee: It should be
all right if your friendly neighbour
is also dumped with second-rate goods,
but your friendly neighbour has first- 
rate goods from other so-called
friendly nations living at a distance
and that makes it rather difficult for
India.

Shri C. D. Deshmnkh: I get the
hon. Member’s point and even if one
assumes that he is right, I do not
think that this equipment will ask for
ever. Its rate of wastage and obsole
scence is very great, as we have found
to our cost. We have tanks and so on 
and they have been moving up und 
down the country from one training
centre to another and from one border
area to another, and we find that they
are now showing signs of wear, and
I have no reason to believe that fhe 
equipment which is in the other
country is not suffering the same fate. 
Therefore, the point still remains that
one has to take a decision, and I think
it would be a wise decision to trx
and concentrate more on the estab
lishment of weli-selected defence in- ■ 
dustries rather than w^ste our sub
stance in buying the absolutely latest, 
e.g., bomber. It may not be necessary
to go in for the absolutely latest bom
ber. A  bomber may do a certain
amount of damage in foreign terri
tory, but it would be very much better
to have the capacity to penetrate into
an area from where the bombers are
coming.
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Shri Raghavaiah (Ongole): We are
discussing military campaigns.

Shri C. D. Deshnmkh: I am not
discussing any campaign, but I think
it is a very important issue that has 
been referred to.

Dr. S. P. Mookerjee: It is only
dreamland. You are not lookmg at 
future realities.

Shri Joachim Alva (Kanara): What
happens when Britain supplies Pakis
tan from its secret list—from a list
about which we do not know?

Shri C. D. Deshmukh: I do not
think that that is true. Britain has
not supplied anything to Pakistan
which she has not supplied to us.

Shri Joachim Alva: But Pakistan
has better air defence and better
weapons than we have got, at least in 
respect of some of them.

Dr. S. P. Mookerjee: If it is a secret
list, will it be known on^y to Mr. Alva?

Shri C. D. Deshmukh: I am sorry
for my trenching on the field of my
hon. friend the Deputy Minister for
Defence, but I have to carry the
burden in this debate.

Shri Joachim Alva: It is a well
known fact that there is a known list
and an unknQwn secret list from
which Britain supplies Pakistan.

Mr. Deputy-Speaker: Because it is
‘unknown’ it is unknown to himl

Shri C. D. Deshmukh: We should
be very glad to get the information
which the hon. Member has in his 
possession. Obviously, that is the
commonsense way of d o lin g  with this
matter—not on the floor of the House.

Dr. S. P. Mookerjee: To be ‘secretly’ 
passed over to Government!

Shri Joachim Alva: It is not a
matter for ridicule.

Shri C. D. De^miikh: I am not
ridiculing, I am asking him to send
me the information which is in his 
possession. It is very important infor
mation and we should like to check it
up. All I say is that I do not know of
any such distinction.

Now I come to the cognate subject
o f retrenchment in ordnance factories.
(Some Hon. Members: It is very im
portant). Since 1947 attempts have
been made to utilise the surplus capa
city in the ordnance factories for the 
production of goods for private indus
try as well as the other civil govern
ment departments. Certain difficulties
Irave, however, stood in the way. And

you can imagine. The first one, of
course, is that government depart
ments wish to buy in the cheapest
market, and sometimes it happens
that the ordnance factories are not
able to produce the goods required at 
the cheapest possible rate. Now, one
reason is that their plant, unless
special care is taken, is not specially
suited for the manufacture of a parti
cular item; or sometimes it happens
that it is because of heavy overheads
that they have to carry in any parti
cular goods, as they must retain a 
certain amount of spare capacity
against an emergency. Now, this is as 
regards government departments. And
it seems to me—I am only thinking
aloud here— the solution would seem
to lies in a careful examination of the
spare capacity and a determination of
the limits of excess up to which other
civil departments could buy fron> the
ordnance factory rather than from
the open market. In other words one
could say that if it is hundred per
cent, more costly, then it should not
be bought; but if it is ten per cent, 
more costly— I think we do that with
khadi and certain other articles which
are produced in the country, I think
about ten or fifteen per cent.—weli, 
according to the importance of the
factory to the country one may deter
mine these percentages and then issue
instructions to the other Ministries
to patronize these ordnance factories.
It is a problem which requires further
attention.

Similarly tbere has been difficulty
in expanding production in the ordn
ance factories of goods for the private
trade. We have not hitherto manu
factured for stock but only against
orders. This means that, normally,
before the ordnance factory can accept
an order they have to provide sarr»ples,
and they cannot always take the
advantage of any surplus capacity
that may exist till an order is placed
on them.

Now, both these matters are being
given attention to and a procedure
is being devised which will enable
ordnance factories to switch on, inore
flexibly, to the production of goods for
other government departments as v/ell
as private trade. This, it is hoped, will
enable the ordnance factories to be run
on maximum efficiency in the sense
that any capacity surplus to the re  ̂
quirements of the Defence Services
will be utilised for the production o f
goods for either the government
departments or for private industry. 
So I think this will help in avoiding
retrenchment where such retrench
ment might otherwise be necessary
owing to the fluctuating needs of the
Defence Department itself.
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Dr. S. P. Mookerjec: We would like
to know the figures about retrench
ment. This is an important matter

Shrike. D. Deshmukh: I can give
the figures of actual notices issued. 
As a result of the fall in demand from
the Defence Services for +he year
1953-54 of certain stock items of pro
duction in the Ordnance Factories, it
was anticipated earlier that some 2,000 
to 3,000 workers, mostly unskilled but
semi-skilled also, might become sur
plus to requirements. As soon as
this position came to notice, steps
were taken to expand the possi
bilities of increasing civil production
so as to keep this surplus labour em
ployed and it is expected that as a 
result of the vigorous measures now
being taken, a considerable proportion
of these workers can be kept in em
ployment. If, however, it becomes
necessary to discharge workers, before
they are actually discharged, the possi
bility of finding alternative employ
ment for them in other Defence
installations will also be examined. 
We have a zonal scheme in force for
this purpose whereby surpluses and
deficiencies in each zone are adjusted
and it is only when therd is a net
surplus there that personnel are dis
charged and when they are discharged, 
they are registered with Employment
Exchanges run by the Labour Minis
try so that when, in future, alternative
employment becomes available they
should get re-employment. Under
Government orders, normally fresh
recruitment, if it becomes necessary, 
is to be done primarily through these
Exchanges.

Now hitherto we have issued dis
charge notices to only 53 persons.

Shri Nambiar: I nave just got a
telegram from Jubbulpore saying that
105 workers have received discharge
notices. I can produce that telegram.

Shri C. D. Deshmiikb: I shall be glad
if the hon. Member forwards that to
me. This note was drawn up just be
fore the Jubbulpore incident happened. 
Hitherto we have issued discharge
notices only to 53 persons. That is my
information. This note was drawn up
yesterday as a reply to the points 
made by hon. Members. Dischaige
notices were issued to 53 persons who
were previously employed in a depot
near Calcutta. This was taken over
from the Iron and Steel Controller
about two years ago with a view to
transferring its stocks, to other Ordn
ance Factories and closing down the
depot. This process has been completed
and therefore the staff which was 
taken with the depot has become re
dundant. Apart from these 53 persons
only warning nqtices were issued a 
few months ago by Superintendents of

Ordnance Factories to a number o f
personnel intimating that they might
become surplus. These are not dis
charge notices but merely a warning
so that the officer concerned might
choose to look after alternative employ
ment elsewhere. In fact, however, the
possibility of absorbing these persons
either in the Ordnance Factories them
selves or elsewhere is, as I said, being
vigorously pursued and therefore no 
actual discharge notices have been
issued to these personnel.

Apart from that, I am afraid that
about 200 people are likely to be sur
plus in the M.E.S. This is the general
position which is, I submit, not too
disturbing.

Now, as we are on the subject o f
retrenchment, I might as well mention
what happens in regard to personnel
retrenched from the civilian side. I 
have not been able to verify fully the
statement made by one hon. Member
that while retrenchment takes place on
the one hand, recruitment takes place
on the other. I have called for figures
which show that as in the case of the
Defence Services, the retrenched per
sonnel are registered with Employ
ment Exchanges. I had figures some
where where they showed that a
certain number of them were re
employed. The reason why I am not
able to give complete figures is that I 
have not been able to find out from
the various Ministries how many have
been recruited. All I can say is that
this problem is very much in our
minds and that we shall not allow an
absurd situation to happen. That is ta
say, if we can take care of retrenched
personnel, then we will ensure that 
they are recrufted first. In theory, o f
course, they have, I thinl^ the second
priority. The displaced iJersons have
the first priority.

Shri P. N. Rajabhoj. What about
scheduled castes?

Shri C. D. Deshmnkh: They do not
come in this particular category. They
cannot enter everjrwhere. Logically
they cannot. We are thinking of d iff^
rent categories. Your problem is re
cruitment, not retrenchment.

We are now considering this ques
tion and we find one actual principle
is failing to be carried out in practice.

Dr. S. P. Mookerjee: Is this done on
a zonal basis?

Shri C, D. Deshmnkh: There are
hardly any zones so far as other
Ministries are concerned.

Dr. S. P. Mookerjee: If I may ttist 
point out, appointments are made
through Regional Exchange offices. The
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names of the people who are retrench
ed ar6 not entered in the Registers
of the offices where the vacancies
arise.

Shpi C. D. Deshmukh: I should like
to find out if any kind of zonal ex
change could be instituted. Then, we
shall investigate the possibility of
doing that

In regard generally to retrenchment, 
hon. Member opposite has suggested a 
lot of attractive savings: salt duty to
10 crores; prohibition, any double
figure one can think of; Part C States
5 crores; Privy purses 5 crores.
Certain other Members have suggested
sources of retrenchment or saving in 
the Ministries. One hon. Member, I 
think, objected to the total number of
Ministers.

Shri Nambiar: And Deputy-Ministers.
Shrl C. D. Desdunnkh: Apart from

the non-serious aspect of this, I do
think he was somewhat hard on 
Government. Because, it is my belief
that a certain number of jimior Minis
ters must be trained in the arena of
government. I myself find that apart
from giving some kind of assistance to
me and some relief so far as the other
House is concerned, ft gives me the
satisfaction of being able to pass on
to them whatever I know about the art
of governance in my particular sec
tion.

Shri B. S. Murthy: Some of them
are older.

Shri C. D. Deshmukh: f  think it is 
time, talking seriously, that in India
we do create a level below the topmost
level for taking over the reins of
office. I myself have always gone on
the theory that one should try to make
oneself disnpnsable and not indis
pensable.

Apart from that, really, the work
that is involved in these two Houses
has raised considerably the burden on 
the Ministers. As hon. Members ex
pect a little verse from me, I might
put that in the form of a verse:

^ I

?rr

ii

Some Hon. M«>tmbers: Translate.

Shri C. D. Deshmukh: That eloqu
ence which goes on from day to day
in both Houses relative to various
measures of legislation, form s#  alas, a 
very big obstacle in the way of the
full execution and successful accom
plishment of their duties.

That, Sir, is some justification for
allowing a sufficient number of
Ministers.

Dr. S. P. Mookerjee: But, the
English proverb is, too many cooks
spoil the broth.

Shri Meghnad Saha: Is there not a 
rule in certain countries that not more
than a certain percentage of the
elected Members should be on the pay
rolls?

Shri C. D. Deshmukh: That may be
a rule. Sir. But, I am quite sure that
so far as we are concerned, we should
be within that rule.

Dr. S. P. Mookerjee: If the Upper
House is abolished, it may be different.

Shri C. D. Deshmukh: That may be
different. With 750 Members now, it is 
not worth while going too much into
this matter. That is as regards re
trenchment and number of Ministers.

Some observations wete made in 
regard to slack financial control, and 
like King Charles’s head, Hirakud now
comes to the surface every tiipe. I 
think that it is necessary to have a 
sense of perspective in this matter. I 
myself am not very happy over the 
fact that the original estimate of Rs. 45 
crores has had to be nearly doubled,
but then, almost the same thing has 
happened in every case or is likely to 
happen—for example in the case of
the Damodar Valley. I believe what
occurred was that in our enthusiasm
generated by the advent of independ
ence— actually, Hirakud was started
earlier: the orders were issued by the
previous Government not by this
Government— ŵe started on these 
development works without, it is true, 
making detailed estimates and plans. 
What worries me about Hirakud, I 
might confess here, is not so much
these irregularities which we would
have to follow up, to pursue and to
prevent recurrence of, but the ̂ actual
size, the absolute size of the estimate, 
and the possible profitabijity of the
enterprise. Now, on that score, I am
not yet quite satisfied, although the
Orissa Government have not yet
approved of the ^ ĵal revised estimate—
and I am anxiously awaiting their
decision in this matter—because it is 
my impression that irrigation rates in 
Orissa are not very high as compared
to other States, and therefore, I wonder
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now how this aspect of profitability
will look in the revised estimates. 
That worries me very much more than
this particular aspect on which so
much stress has been laid, perhaps
properly, following the publication of
the Public Accounts Committee’s 
report.

One hon. Member was—on this side
of the House c u r io u ^ —uncharitable
enough to suggest that somehow I am
slowing down the work of Hirakud in 
order to find money for States in which
I am interested. My answer is that I 
am interested in all States. And if we
were to follow the logic of the hon. 
Member, then the Finance Minister
would have to be a non-elected Mem
ber of the Parliament which seems to
be an impossibility after the initial
period of six months.

Shri Nambiar: An Upper House
Member can come here.

An Hon. Member: He will also be
elected.

Shri C. D. Deshmokh: He will have
to come through some kind of election, 
and he will have always to be attached
to some kind of State. In other words, 
a Stateless Finance Minister should
come, which seems to be an impossi
bility.

In any case these are the actual
figures. Let us see what the basis of
fact to this somewhat lightly spoken
observation is. This is the actual pro
gressive expenditure on Hirakud:

1948-49— The money sanctioned
was Rs. 81 lakhs. Actual expendi
ture— R̂s. 41 lakhs.

1949-50— The money sanctioned
was Rs. 3 crores. Actual expendi
ture— Rs. 2-97 crores.

1950-51—The money sanctioned
was Rs. 4-39 crores. Actual exr
penditure was Rs. 4-67 crores.

1951-52—The allotment was
Rs. 8 crores, and the actual ex

penditure was Rs, 8*58 crores.

1952-53—The money allotted
was Rs. 8-85 crores, and the ex
penditure up to January, 1953 was
nearly Rs. 4 crores.

And the budget provision for 1953-54 
is Rs. 1 1 .7 2  crores. I hope, that the 
hon. Member will go home and chew
these figures. I am not asking him to
eat his own words.

Dr. S, P. Mookerjee: What about
concurrent audit? Will that be con
sidered?

Shri C. D. Deshmnkh: I am glad the
hon. Member has raised this point. 
There has been a certain amount of
disagreement between the representa
tives of Finance and the representa
tives of the Ministry in regard to the
actual financial procedure on account
ing and audit because audit is the 
concern of the Comptroller and 
Auditor-General. And after a series of
conferences, we have remitted the pro
blem to the Comptroller and Auditor-
General as a sort of sole arbitrator. 
In other words, it is not his consti
tutional duty to advise us on the pre
cise form which accounts as to pay
ments should take, but he has. in 
view of the importance of the subject,
been good enough to agree to pay a 
visit to the Hirakud works, to go into
the difficulties of both sides, so to 
speak, and to evolve a form of accounts
which both the Ministries have agreed
and advanced to observe.

Dr. S. P. Mookerjee: I am not refer
ring to Hirakud alone. I am referring
to all.

Shri C. D. Deshmiikh: I know the 
hon. Member referred to the question
of pre-audit or concurrent audit in 
regard to the operations of 'Govern
ment concerns. Now that is a matter
which I shall have to take up with
him. I do not quite know whether he 
will find it possible with the staff at 
his command to do so. At the moment,
the position is that these corporations,
not companies so much, have their
own auditors, and then the Auditor-
General also can audit.

Shri B. Das (Jajpur Keonjhar):
May I ask one question, Sir? How will
you compel the Irrigation Ministry, 
in view of their performance during
the last five years, to abide by the
decision of the Auditor-General of the
Government of India?

Dr. S. P. Mookerjee: He is the arbi
trator-general.

Shri C. D. Deshmnkh: That is quite
right. They have agreed. There was
no dispute. They have agreed to that.

Shri B. Das: Will they carry cut
the decision of the Auditor-General?
The last five years have belied it.

Shri C. D. Deshmnkh: The new five
years are going to be quite different.

I should like to devote a little atten
tion to the question of the Plan. My
time is running out, and to deal in 
particular with the very important
observations that were made by
Shri Meghnad Saha I think I require
an extension of time by about 15 
minutes.
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Mr. Depaty-Speaker: Yes, the House
can sit till l*-30 p .m .

Shri C. D. Deshmukh: Of course, 1 
should like to deal with another
matter, after I finish this, and that is
the aid to Madras and Travancore
-and Cochin. In this, I have listened
with attention and due deference to
the criticism of a financial policy, and
indeed the whole approach to the 
Plan, by Shri Saha. While I do not
accept the criticism, I must say that
I agree with the main thesis advanced

l)y  him, viz. that rapid development
necessitates a substantial stepping up
of the rate of investment in the
economy. And this in fact, if he will
care to read, is the thesis advanced
in Chapter I of the Report of the
Planning Commission. The Planning
Commission has considered two or
three alternative rates of capital for
mation, and the implications of each
alternative in terms of the level of
consumption that is feasible. The cal
culations showed, for instance, that if
capital formation were to be stepped
up from the beginning, by as much as 
two-thirds of the additional income
generated each year, then the national
income could be increased by over
160 per cent, in about 22 years. 

But this would necessitate a reduction
in  per capita consumption standards
for a period of ten or fifteen years. If.
on the other hand, capital formation
was raised otily gradually, say, by 25 '
per cent, of the additional income in
each period, this would mean an in
crease of only 80 per cent, in the
national output at the end of twenty
years. So capital formation on this 
scale would not involve any significant
reduction in present consumption
standards. But the results it would
produce by way of improvement of

living standards would be correspond
ingly poor, and almost nil. Obviously
it would be desirable to avoid both
these extremes. At least that is the 
view that was taken by the Planning
Commission. Accordingly they pro
posed that from 1956-57 onwards,
investment sTiould be stepped up each
year by an arnount equal to 50 per
cent, of the additional output. On this
basis, investment in the economy
would go up to about 11 per cent, of
national income by 1960-61 and to
20 per cent, by 1967-68. To .step up
investment in this manner is not an 
easy task. How best this could be
done has to be examined carefully,
and we hope that the Taxation Inquiry
Committee will go into all aspe<’ts of
-this difficult and complicated nroblem
of mobilising our resources for develop
ment on a big scale.

The real question is whether given
the conditions prevailing in the

country at present the rate of invest
ment could be increased substantially
even in this initial phase of planning?
In the last analysis, it is not the lack
of financial resources in the narrow
sense, which comes in the way— it is 
a point which we have made over and
over again; any amount of finance can
be raised provided the conmiunity is 
prepared to pay the price, and this
price is not merely hardship and priva
tion,— it is very often disorderly and 
unbalanced growth.

Prof. Saha referred to the high level
of capital formation in the U.K. and
France. He has commended the pro
gress made by these two countries in 
the postwar period. Now the point to
bear in mind in this connection is that 
recovery of production to a level which
had been attained in the past is much
easier than new development. If a 
country already has plant and equip
ment, even though in a depleted form, 
and if it has also a well-organised
system of transport and communica
tions and if it has the necessary 'know
how’, then it can increase the national 
production quite rapidly. The problem
in an under-developed economy like
India’s is that many of these things
have to be built up from scratch. And
we must not forget that U.K. and 
France received in the postwar period
large amounts by way of extCTnal aid.

Now, Prof. Saha also held up the 
example of the U.S.S.R. There is no 
doubt that that,country ^as achieved
great things, and it has developed at 
the cost of great effort and sacrifice
a pattern of development. Perhaps
historically that was the only pattern
that could have worked in the U.S.S.R. 
We do not know. But whether that
pattern is suitable under all condi
tions is a matter on which, I submit, 
there is room for differences of opi
nion. As Prof. Saha has pointed out, 
the plan did not spring like Minerva
fully armed, from Lenin’s brain. It 
meant considerable experimentation
and trial and error. Even at the very
last minute of putting that plan into
operation there were wide differences
of opinion. If this is true, there is 
no reason to feel unduly depressed
with our present effort, much less to
despair of being able to better them
in the future. The Five Ye&r Plan
does not betoken the end of the 
journey. The journey is long and 
arduous and we are only taking the
first necessary steps in the direction
of our goal. So the emphasis in the 
Plan is on improvement of agricul
ture and the building up of the basic
services like irrigation, power, and
transport, and we think that that
accords best with the requirements of
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our economy at this stage. But in
dustrialisation, which Prof. Saha has 
stressed, is the inevitable next stage

^ in  the Plans to qome. We hope that
the scheme of priority will then
change accordingly.

Shri Meghnad Saha: Why not in the
first stage?

Shri C. D. Deshmokh: All that I
have said has been useless. Then there
are two matters I should like to deal
with. One is the state of scarcity and
famine in Madras.

I think it is true to say that Madras
has suffered from two difficulties. One

’ is, I think, they went all out on
development expenditure relying per

" haps on forecasts which were made
in 1945 or 1946, which were on a very
generous scale. Actually, I have figure
somewhere here of the size of their
Plan, as compared with the size of
the Plan of the Bombay State. There
is not really very much difference.
The Madras Plan was Rs. 14,084 lakhs 
and the Bombay Plan was for
Rs. 14,643 lakhs. I think both States 
are spending about the same on agri
cultural and rural development. One
is 28 crores and the other is 22 crores. 
But, on major irrigation and power
projects, whereas Bombay was going
to spend Rs. 33 crores, Madras is going
to spend 84 crores. Bombay is aiming
at spending 67 crores on social services, 
whereas in Madras, the provision in
the Plan is Rs. 28 crores. So, when
they were overtaken by adversity in
the form of short rainfall and so on, 
I think they found that they had ex
tended too much and could not draw
back. We tried to help them as much
as we could. The Central aid given in 
1951 to 1953, for these two years, to
Bombay is Rs. 642 lakhs— I think there

‘ will be demands from Bombay to raise
this amount— and Madras Rs. 17 
crores. In addition we have given very
massive ways and means accommoda
tion to Madras. It is true that atten
tion has been concentrated on the 
scarcity in Rayalaseema and I find on
enquiry that we really have not got
sufficient information in regard to the 
extent of scarcity or unfavourable
conditions in the South. But, it looks
as if a quite large population is affected
by  scarcity.

Shri Nambiar: May I know whether
Madras State has not reported that
many districts in Tamilnad are rather
in a very bad condition?

Shri C. D. Deshmukh: The report is 
not in that form. They have given
figures of population affected but there
is really no proper appraisal of the
extent of scarcity in the South. I have
seen the statement of the Chief Minis

ter and whereas it is accepted that so 
far as famine is concerned, there
should. be separate provision from the
Centre on certain principles, it is diffi
cult to accept that Madras is entitled
to a subsidy for a deficit on its revenue
working. And, it is that particular
point which I have found it impossi
ble to accept so far as the establish
ment of relief works is concerned, our
offer stands, namely, that to the extent
of half the cost, we shall advance ^ e
money and as there are special diffi
culties, we should even be prepared
to consider other proposals in the way
of making further loans for any re
lief works that may be necessary.

Shri Nambiar. For Cyclone relief,
nothing was sent fronj. the Centre.

Shri C. D. Deshmokh: From scarcity
we are going to cyclone.

Shri Sarangadhar Das (Dhei^
kanal—West Cuttack): May I know
whether the Minister is aware of
famine conditions in large parts of
Rajasthan?

Shri C. D. Deshmukh: There too
our trouble is that reliable figures are
not available. I think such statements
were also made by hon. Members. In
3 cases we have sent teams of officers 
to find out what exactly the situation
is and it may be that we may have
to make further investigations. It is 
not a complaint, but I must say that
I cannot reconcile the observations
that were made by hon. Members here
and the information that has come up
from the two Governments in regard
to the extent of scarcity. However, it 
is a matter which does seem to call
for investigation.

Now, with regard to Travancore-
Cochin it is admitted that it is an 
area with peculiar difficulties. It is 
true that the population is the densest
in India—by densest I mean the den- 
city of population— and it is also true 
V .at they have suffered from power
shortages,— I find from statements
that I called for, in about 4 years out
of 5 sometimes 40 per cent, sometimes
half and so on. This year, I thirik it is 
100 per cent. But recently I have got
the information that they have re
stored 40 per cent, of the cut and that 
is a problem which requires some kind
of long term solution and it may be
that the Travaricore-Cochin Govern
ment and the Centre will have to get 
together and see where that solution
would lie.

Then, there are other matters like
the supply of rice and the export of
tapioca. I find that the export of
tapioca was permitted, because there
was a surplus of it in the districts
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which were growing U. From this one
may conclude .that tapioca is not
grown in the district which the hon. 
Lady Member is representing, because
that district seems to be consisting of
consumers of tapioca. Now, it is \ery
difficult to reconcile these two interests. 
We are up against this problem all the
time, whether it is tapioca or any
thing else. Incidentally, I might say
that in jute also it is the same kind
of problem. One might think in terms
of fixing a minimum price as for
cotton, but then the question arises: 
where are we to sell the goods that
would be manufactured out of that
jute? It is not within our power to
sell all those jute goods. I believe an 
hon. Member said that the minimum
price for jute could be raised here and
now by a few rupees per maund if
the mills could be modernised, but
then again, we are on the horns of a 
dilemma, i.e., if we were to modernise
the mills, it will throw about 80 thou
sand labourers out of emplo3mnent. This
is a kind of problem for which there
is no easy solution. All that I can say
is that these problems receive constant
attention and in so far as tea is con
cerned, I think the hon. Member will
agree with me that the position has 
improved very considerably. Today,
the price of tea is over 3 shillings and
I think many gardens are reopening.
In regard to rubber, our minimum
price has worked well. I think we get
Rs. 1-6-0 as against 1 sh. 7 d., which
is the outside price.

I shall have only one more observa
tion to make before I sit down. The
hon. Lady Member quoted some very
gloomy reference from THE MER^ 
CHANT OF VENICE. There is another
portion of the same play which I would
like to quote to her in conclusion.
This is what Portia says towards the
end of the play:—

“ Speak not §o grossly.
And I have better news in store
for you

Than you expect: unseal this
letter soon;
There you shall find three of
your argosies
Are richly come to harbour
suddenly.”

Mr. Deputy-Speaker: The question
is:

“ That the Bill to give effect to
the financial proposals of the
Central Government for the fins«i- 
cial year 1953-54 be taken into
consideration.”

The motion was adopted.
Mr. Depnty-Speaker; There is anr 

other matter, namely, the motion re
garding the Central Excises and Salt
(Amendment) Bill. Am I to understand
that the general discussion should be
carried on into the extra one hour
allotted for this purpose, or that it
should end now? I suggest that the 
extra time may be devoted to clause
by clause consideration and hon. 
Member can have a separate discus
sion on the Tea Bill. I shall not be
very meticulous. Hon. Members may
refer even to matters which touch more
than one clause. So, I suggest we may
close the general discussion now.

Shri T. T. Krishnamachari: All that
has to be said relates only to the
clauses.

Mr. Depnty-Speaker: Then we shall
reserve it for the clause by clause stage 
and I shall put the motion to the
House. The question is:

“ That the Bill further to amend
the Central Excises and Salt Act,
1944, be taken into consideration.”

The motion was adopted.

The House then adjourned till a 
Quarter Past Eight of the Clock on
Friday, the 17th April, 1953.
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